
THE 

LEGISLATiVE ASSEMBLY DEBATES 

(Official Report) 

Volume V, 1937 

(2nd September to 17th September,'" (937) 

SIXTH SESSION 
OF THE 

FIFTH LEGISLATIVE ASSEMBLY, 
1937 

PuBLISBml BY TUE MANAGEit 01' PUBLICATIONS, DELRI. 
l'JmrrtKD BY TD M.uu.Gu, GOVERNMENT OJ' INDIA PRESS, SIMLA. 

1938. 

2nd September 1937



Le2"islative Assembly. 
====================:--::"-----.::.: 

President: 

TI1J~ HONOURABLE STH AnouR RAHIM, K.C.S.T. 

Deputy President : 

MR. AKHIL CnANDRA DAT'IA, M.L.A. 

Panel of Chairmen : 

SIR MUHAMMAD YAKUB, M.L.A. 

MR. S. SATYAMURTI, M.L.A. 

SIR l'ESLIE HUDSON, M.L.A. 

SIR COWAIioJI JL:HAN(Jl.R~ BART., K.C.I.E., O.B.E., ML . .A. 

Secretary : 

MIAN MUHAMMAD RAFI, BAR.-AT-LAW. 

Assistants 0/ the Secretary : 

M:n.. M. N. KAUL, BAL-AT-LAW. 

RAI BAHADUR D. DUTT. 

Mar,hal: 

CAPTAIN HAJI SARDU NOR AHMAD KHAN, M.C~, I.O.M., I.A. 

Committee on Petitionl : 

MIl. AKHIL CHANDRA. DA.'l'TA, M.L.A., Chairman. 

Sm L'ESLtE HUDSON, M.L.A. 

M:n.. M. S. ANEr, M.L..A.. 

MR. M. GHIASUDDIN. M.L.A. 

MR. MATllURADAS VISIUNJI, M.L.A. 
L453LAD 



CONTENTS, 

VOLUME V.-2nd September to 17th September, 1937. 

P£.GBI. 

THuRSDAY, 2ND 

BER,1937-

Starred Q11eBt,ions a.nd 
An!Wers .983-1014 

Rhort Notice QueBtions and 
Answers 1014:-21 

Unswrod Questions and 
Answers 1021-22 

The Control of Coastal Tra-
ffic of India Bill-Refer-
red to Select Committee. 1022-055 

The RepreBSive LaWB Repeal-
ing and Amending Bill-
Motion t.o continue adop-
ted 

The MUBlim Di8801ution of 
Marriage Bill-Motion to 
continne adopted. . 

The Child Marriage Res-
traint (Amendment) 
Bill (Mr. LaJoha.nd Naval-
rail-Motion to oontinue 
adopted 

The Child Marriage Re-
straint (Amnedment) 
Bill (Mr. B. Du}-Mo. 
tion to continue adppt-
ed 

" 

The Muslimlntestat.e Suo-
oo.ion ·Bill--DiIouBioD 
on the motion to refer to 
Select Committee not 

1055 

1055 

1066 

1056 

ooacluded. • 1056--59 

J'amAY, 3&D SIDPl'BK-
BD,1937,-

8t&rred QueatiODl &Dd 
Answers • 1061-M 

UJUIf&rred Qaestiona and 
A.Dnwea . 10M-86 

NOmJaation to the HOUMI 
CoID.Dlittee • 1088 

FRIDAY, 3nD AEPTEM'BBll, 
1937,---contd. 

Resolution re-

India'B withdrawal from 

PAGES. 

the membership of • 
the League of Nations 
--DisouBsion adjourned 1086-88 

Economics in tl1e CenVal 
Government expenditur ' 
-Adopted. . .1088-1131 

A ~ 
Indian cadets by Bri· 
tish Navigation Com-
panies-DiBOUBBion not 
oonoluded. .11131-37 

MONDAY, 6TH SBPTDIBEB, 
1937,-

1139 

and 

Members Sworn 

Starred Questions 
AnBWers • 115--57 

Unstr.rred Question and 
Answer 1158 

Motion for AdjOUl'Dlilenrt 
,r n!! ereotion of an abattoir 
in the Lahore . .ca.u"'n-
meJlt-DiBallowed .  . 1168 

The Insurance Bill:-Disous-
Bion on .the ~ l1I  'to 
consider not ~ l  '..1158-1207 

TuESDAY. 7m' ,;SEPT ..... , 
.' BEJI.;1937.- ".' 
Member Sworn _ ',' l2()g 

Starred Questions and 
Answers • 1209-43 

Unstarred Questions and 
Answers, . 1243-46 

Statements laid OIl tho 
Table • ~  

The Insurance Bill-Discus-
sion on the OODSideration 
of claUBes not 000-

eluded • • 1248-N 



PAGBS. 

VVBDNBRDAY, 8TH SBP. 

TDllIBlt,1937,-

and StarTed Questions 
Answers 1295-1323 

Short Notice Question and 
Answer 1324 

Unstarred Questions and 
Answers 1325-29 

The Insurance Bill-Dis-
cussion on the considera-
tion of claUSell not 
concluded 1329-76 

i'JroRSDAY, 9Tu SBPTEl\I· 

BBR,1937,-

Starred Questions and 
Aanoers . ~ . .1377-1402 

Unstarred Question and 
Answer . 1402-03 

The 'Muslim . Intestate 
Succession BiU-Referred 
to Select Commit.tee • 1403-26 

The MORlem Pel'llOftrJ Law 
(8hariat) AppliNLtion 
:mll-Discu88ion on the 
motion to consider not 
concluded . 1426-47 

~ , 10TH SEl'TBIOIBB, 
1937,-

1449 

and 

Membel' Sworn . 

Starred Questions 
Answers . 1 ~ 1 

unetarred QBeItiooI and 
ADIIwe. 1482-86 

Report of the JII01U18 Com· 
mittee • I.al-OO 

Reeolution rt AppointJnent 
of qualified Indian cadets 
by British Navigation 
Compallielt-Adopteci M 

amended .1490-1538 

IrOJrDA Y, 18TH BBPTBIIB.., 
1937,-

Speech delivered to the 
CoUDcil of State and the 
Legislative .Aaeembly by 
His Excellency the 
Viceroy. IM9----44 

Members Sworn 1545 

ii 
• 

PAG •• 

MONDAY, 13TH SBl'TBJ(BB 
1937-contd. ' 

Starred Questions and 
Answers 

lTnstar ..... ..l •  • • 1545-76 
nlU Questions and 

Answers . 1576-80 

Statements laid on the 
Table _ 1580-96 

The Repealing 
Introduced . 

Bill-

The Criminal Law Amend. 
m(lnt _ ll ~  

1597 

1597 

The Indian Mines Mmend. 
ment) Bill-Referred to ~  
Select Committee .. \ ,1397-1614 

TuESDAY, 14TH SEPTEMBER, 
1937.-

Member Sworn . 

Starred. Questions 
Answers 

and 

U nstarred" Questions and 
Answers 

The Indian Ta.r'iff (Second 
AmQndment) Bill-Intro-
duced . 

The Insurance Bill-Dis-
cussion on the oolll!ider· 
ation of clauses not con· 
eluded • 

WEDNESDAY, 15rB SBl'TJ:M· 
BER,1937,-

1615 

16US--47 

1647-12 

1652 

1662-96 

Starred Questions 
Answers 

and 
1697-1720 

Unst.arred QueetioD' and 
Answer 1720-21 

The Indian Mines (Amend· 
ment) Bill-Appointment 
of Sir eawMji Jeh&ngir 
to the SeIeoII Oammittee 

The Insurance Bm-Dis· 
Ilion on the consideration 

1721 

of clauses not conoluded. 17fl---M 

TBuNlDAY, l&ru SJ:P1'IIJII· 
BER,I937,-

Starred Questiom and. 
. l'167-99 

Quest.ions and 
.1799-.--1805 

.Anlrwers 

Unstarred 
AIIIIwers 



l I ~ . 16TH SBl'TlQI· 
BBB, 1937.---c:omd. 

Statements laid on the 

~ . 

Table . . 1805-18 

Motions for Adjournment 
f'6-

Fixation of the price of 
mgar.ca.ne-Withdrawn. 1818-19 

Inquiry about the Bihta 
Ra.ilway- Disaster-
Disallowed 1819 

The Moslem Personal Law 
(S1;Jriat) Application 
Bill-..Passed. as amend· 
ed • 1819-66 

iii 

F'luDAY. 17TH SlU'TD(. 
BD, 1937.-

Starred Questions and 
Answers • 1867-86 

and Unstarred Questions 
Answers . 1886-88 

Motion for Adjournment f'6 
China's appeal against 
Japanese aggrcBBion to the 
League of Nations-Dis· 
allowed by the Governor 
Geueral. .1888.89, 

n.csolution re Constituent 
AB8embly-Discussion not 

1902. 

concluded • 1 889ol936 



LEGISLATIVE ASSEMBLY .. 
. ',: . 

Thu,.sday, 2nd Septembe,., 1937 . 

. The Assembly met in the A~ l  C ~  ~  Eleven ?f the Clock, 
Mr. President (The Honourable SIr Abdur Rahlm) lD the Chair. 

ST AHRED QUESTIONS· ANn ANSWERS. 

(81) ORAL ANSWERS. 

FAILURE OF THE RESERVE BANK OF INDIA TO FINANCE THE Co-OPlI:RATIVI: 

OBGANISATIONS. • 

260. *1Ir. T. S. AvinuhiliDgam Ohettia.r : Will the Honourable the 
(~(  Member state ~ 

(a) whether he is aware of the proceedings of the All-IDdia' 
Co-operative Conference held in Bangalore. in the firNt 
week of July, 1937; 

(b) whether he is aware of the protest they Dave made agailUli. 
the Report of the ROo'!IClrve Bank of India in failing to 
finance propcdy the C ~  organisations of thi!ll 
country ; Bnd 

~ \,) whether Goverllluent are prepared to comuder the advisability 
of suggesting to the Reserve Bank of India to make 
immediate arrangements for such financing f 

The Honourable Sir James Grigg: (a) and (b). Yes. 

(c) We have consulted the Provincial Govem.mentli regarding the 
recommendationH made in the report of the Reserve Bank, and are 
awaiting their viewR . 

.... T. S. AviDalbilingam Ohettiar: May J know when they expect 
to ~  the l'eplies ! 

The Honourable Sir James Grigg: I do not know. At the moment. 
the Provincilll Governments seem to be busy with their budgets: 

Mr. T S. Avinashilingam Ohettiar: Ma.y I know whether ne'\' 
~ ll  will he mach· in the course of the year? 

The Honourable Sir James Grigg: I cannot answer any question 
nntil We have reeei'ved the observations of Provineial Governments. 

Mr. T. S, Avinaahilingam Ohettiar : May I know whether the ~ 
ment of federal finance will vary from province to province. or will theY 

~ onl' uniform treatment for aU' ~  proVinces 1 

( 983 ) 
LllC1LAD 
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The Honourable Sir Jam. Grigg: To that I can only return the BaIne 
answer. 

Prof. N. G. ll .~ : :D:ave ( ~~  cou'siderea 'the report of the 
Reserve Bank of India on rural finance, and, if so, what conclusions ha\"e 
they come to , . . . ' .. 

'!',be H ~ ~ fJir Jamea ~ : The conclusion they have come 
to is to conRult :PrOvincial Govenunents.·· .  . 

'. 

lIIIr. T. S. Av;Jl&IIbiUngam. Ohettia.r: May I know, in view of the fact 
that the replies from the 1;.Iocal Governments may not be uniform ........ . 

Mr. President (The Honourable Sir Abdur Rahim) : It is hypo-
thetical. Next question. \ 

ANTI-NATIONAL CAKPAIGN CAR81!lD ON BY THE AUTHORITIES OF THE ALIGABR 

MusLJ,JI Uiffi7EBSITY. 
. . . ~ , 

261. -Prof. N. G. B&nga. : Will the Secretary of the Departmjmt 
of ~ , Health and Lands be pleased to state: . 

{a) if Govemment are aware of the great discontent prevailiug 
in Muslim and Nationalistic Circles at the anti-natiollal 
campaiga being carried on by the UniTe1'8ityauthorities of 
the .Aligarh Universty ; 

(b) whether they have read the addre!lll delivered on the 10th 
April last by the Pro-Chancellor, Prof. A. B. Haleem ; 

(c) whether they have ~ that Prof. Haleflm said, "The 
nationalist minded students have been a source of tWnstaIlL 
trouble during my regime, to them I issue this warn in!; 
that there are sixteen other Universities in India for them 
to go. Aligarh nas no place for them. This is the 
University of Musalmans, built by Muslim money and the 
spirit of radicalism 0011 in no case be tolerated " j .nd. 

(.1) whether Government are prepared to consider the advisability 
of taking steps to see that the University does not p1ll'8ue 
its present policy of uprooting radicalism and nationalism 
from the ranks of its students and ~ staff , 

, .. ~ . 

lIIIr .•••. A. ~  : (8) Government have seen some press reports 
to this effect. 

(b) Professor Haleem is not the Pro-Chancellor. Government have 
Reen in newspapers summaries of the address. 

• j •• ,. 

(0) and (d). Professor Haleem is reported to have denied that he 
made the remarks attributed to him. Government see no ~ to take 
auy aetion in the matter. . 

Mr. S. 8&tyamurti.: Did ~  address Pl-ofeaeor Balsam, ·and 
find out whether the reports of his speeches as reported in the news-
papers were correct or not' 



STABRED QVBITlOlf8 AN» Alf8W11B8. 

1Ir .•. ' •. A. Jlydari : No. There is. no'reuon to ,do so' as, I .Ve a 
f}()lifirmation . of Pt-ofe88or ,Haleem's denial from the Viee-Chanoellor '" 
the University. 

. Prof. N. G. ,1aDga: Have Government ~  ~ steps to _me 
themselves that any policy of " uprooting radicalism and ~ 

frOIn the ranks of its students and the staff" will not be pursued by this 
particular U1'liversity' ' 

Mr. M. S: 'A. Hydari : It does not arise . 

. Prof. H. G .. 1aDga.: It does arise. 

Dr. Ziau4ctin Alu:aacI :, 1M it not a fact that some of the newsp8peJ18 
deliberately ~ l  wrong information about the M~l  University. and 
tbey go on writing leaders upon that, and, on the basis eftbose·incol'l'ect 
statements, questions are put in the Assembly! May I ask the G&v-
crnment to protect the University against such mi8l"epl'ellelltations t 

Mr. S. Satyam1ll"ti : Did the University take any steps to viudlcate 
its honour f 

Mr. President (The Honourable Sir Abdur Rahim): Next ques-
lion. 

Dr. Ziauddin Ahmad : I shall answer outside the House. But inaide 
\he House the question may be put to the Honourable Kember 0DIy. 

AMALGAMATION OF THE INDIAN AND THE LoNDON STORES 

DEPARTMBNTB, 

'262. *Mr. '1'. S. Avinaahilinga.m Ohettiar: Will the Honourable 
Member for Industries and Labour state: 

(a) for how many years the question of combining the Indian &oJ 
the London StOl'es Department is being considered ; 

{h) whether that question has been gone into and any conclusions 
reaohed over that matter ; and 

(e) if so, whether they expect both the Departments to be com-
bined ,  ' 

'!'he Honourable Sir Thomas Stewart : (a) to (c). The matter haa 
been under ,consideration for the past. th ref> 'yea.rl!. . The Government of 
India, howevel', came to the oonclusion that no decision could be taken 
without a detailed examination of the w<irkingof the India Store 
Departmoot, Lon4on, and that Sir James Pitkeathly should undertake 
this work. He was placed on deputation for this purpose in the summer 
of laat year. He finished his enquiry but has not yet been able to submit 
his report. . 

Mr. T. S.A'Vbluhtlingam OWtiar: May J know ,how lotll it takes 
to deal with a matter like that and report , 
The Honourable Sir '1'homas SHwart : The report is expeoted Within 

the next month or so, but T might explain that when Sir Jamea 
Pitkeathly finished his enquiry in London he became seriousJy ill, and 
~ .  his I l!eturn. to duty the calls 011 his time have been many and he. 
has been anableto get down to work on the report., 
~~~ ~ 



[2ND 8EP. 1937. 

Mr. T. S. AviP&8hiJing&Dl,' Ohettiar: May Lkbaw ",heth&? Go .... ern-
.ent are in a p08ition to state what he has reeommended about the closing 
up of this Department! 

• I 'l'IIe Hono.able BirThomas Stewart : 'Obviously ~ . 1 am not in 
(l ~  of· his report. 

'Mr. S. Saty&mwti. : Do Government expect to receive the report and' 
come to conclusiollH in time for, the budget of the next financial ~ ! 

. , . .  . 

The Honourable Sir Thomas Stewart: I cannot loretell the time 
that may be taken, but I can assure the Honourable Member that all 
poasible ste}'¥! will be taken to secure a d-ecision in tbinime that heilUggesVJ . 

. ' Pan4it 'Nilak&ntba n.. : Ha.ve any orders been ~  this year for 
&to.reN to he purchased through the IJondon Stores ~ , antiei-
pating the coming year's hudget .! 

The Bonoura.ble Sir Thomaa Stewart: In the l l.~  ofa decision on 
Rir .Tames Pitkeathly's report the procedure which has been in force itl 
the past will he continned until such decision is taken. 

Seth Govind Das : Ali Roon Ill; thl' report is receivf'!d are they going 
to· ~ l :  the procedure T 

The Honourable' Sir Thomas Stewart: I cannot possibly, without 
reeiug thl' report. forecast what will bl' the decision that will be taken. 

TELEGRAPH OFFICE IN CHANDNI CHOWK, DELHI. 

~ . ~M . Sri Prak&Ba : Will the Honourable Member for Indul!IlriCtJ 
Rnd Labour state: 

(!l ) 

(b) 

whether it is a fact that the Telegraph Office in Cbandlli 
Chowk, Delhi, is heavily over-crowded and is unable to 
cope with the work there and that personS have to wait 
for long periods of time before they are able to book their 
telegrams; 

what is the average number of telegr8JWI booked in this 'Office 
compared to those booked in Kashmir Gate and Eastern 
Court during anyone month from January to April, 19&7,; 

(c) ",hilt is the amount of space oeeupied by the three Telegraph 
. Offices and the expenditure incurred on ee.ch ; and 

(d) whether Government have any idea of improving the Chandni 
Chowk Telegraph Office' 

'fbe Bonoura.b1e Sir Thoma. Btewatt: (a) The Postmaster-General 
reports that the Telegraph Office is located in one of the best buildings in 
tee Chandni Chowk and that no complaints ~ Jl  congestion' 'in it 
have bE'en received from the local public. 

(b) The plonthly Ilveragc number of 'messages ~ , in eaeb of 
the three omces, auring the months of J !lnuary to Apnl, 1937, 'WIS, 
C ~  Chowk 6,261, Kashmiri Gate 4,930, l'llastern Court 51,436. 
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(c) The rent of the building ill Uhanuni Uhowk Post and Telegraph 
Office is Re. 365 per mensem aud the area occupied by the telegraph 
branch is about 200 square feet. The Kashmiri Gate Office is located in 
the General Post Office which it; a Departmental building ~ a 
space of about 1,2GO square feet. 'l:he area occupied by the Eastern 
Court Officf' is about 16.000 square feet. ~ 0 useful comparison call be 
drawn betwt'en th e two former oftlCt's and the Telegl'aph Office ill t h!' 
Eastern Court as the latter is 11 large transit office whidl handles t.he 
traffil' of a number of offices in the Imrrounding area. The avprage 
monthly traffic dealt with is about 250,000 messages. 

(d) '('hp Postmastf'r-Of'lll'rHI t'epotts that incom'rnif'llCf' pt'obahly 
arises' ill ChalHlni Chowk from the fact that the stamp velldor is 
loeated ill the verandah through which the public have to pa.'is. IIp bali 
decided on are-arrangement whprrhy this man call he removP(l to Hllother 
part of thr building. 

Qazi Muhammad. Ahmad Xazmi : Do the mf'Ssagc8 that go from t.he 
Eastern Court include those that are 8ellt from Chandni Chowk 1 

The Honourable Sir Thomas Stewart : ~ . 

Mr. Sri Praka.sa : Is the Honourable Member aware that. access to 
the best building in the Chandni Chowk, as this Telegraph Office has been 
described, is over a narrow staircase, usually dark, and that the conge:;-
ti6n in front of the counters is so great that it fs very difticult to ~  

things done T I speak from rxperience. 

The Honourable Sir Thomu Stewart: No. T was not aWllre of tht-
faets put forward by the Honourable Member. 

Mr. Sri Prakasa: Has the Honourable Member himself ever tried 
to send a telegram from that office some day in the afternoon' 
(Laughter.) 

The Honourable Sir Thomas Stewart : No. 

Seth Govind Daa : Are Government aware that theSt' difficulties 
increase when it is raining there and it is impossible for any man to stallil 
in front of the staircase and there is no Rufflcient space ill the ( ~ 

to go up , 

The Honourable Sir Thomas Stewart: I am not aware of that. 

Mr. Sri Prakaaa: IN the Honourable Member aware that. the stair-
case is too narrow for the present Director Henrral of Posts and Tp\,,-
graphs Y (Laughter.) 

The Honourable Sir Thomas Stewart : No. 

Seth Govind Das : Will thl' Honourable Member enquire into. the 
matter and see that these defects are rectified T 

Mr. President (The Honourable Sir Abdur Rahim): Next ques-
tion. 



LEGISLATIVE .AB8EKBLY. [2ND SBP. 1937. 

AFI'IXING OF STAMPS ON TBLBGRAlIS. 

264. *lII.r. Sri Prakaaa : Will the Honourable Member for I ~ 

and Labour state : 

(a) what is the rule ~  affixing of stamps on telegrams i 

~ b) whether it is a fact that at some offices the Telegraph Master 
takes the money and grants the receipt whIle in other!! 
he insistli on the sender of the telegram purchasing and 
affixing the stamp himself i 

(C) why there is a differentiation in this matter at different 
telegraph offices i  ' 

(11) whether Government is aware of the delay and incon-
venience caused to the sender when he is ,first told Lh ~ 
amount of stamps necessary and then he purchases and 
affixes them at another 'eounter and brings 'them b&6k to 
the original place i whether this process does n()t add 
to the work of the Telegraph Master also ; and 

(e) whether Government propose to take steps to simplify the 
,arrangementR Rind make it uniform T 

'!'he HOuOurable Sir Thom.aa Stewart.: (a) The attention of the 
Uonollrable 1\Iember is invited to Rule 87 of the Indian Telegraph Rulflfl, 
1!m2, which reads as follows: 

" Stamps tendered in payment of II, telegram shall be affixed by 
t1ae sender to the tele8"8m fo'l'm' in the space atlotred fo'r the 
purpose and shall be defaced by the counter ~l  with the 
name and date stamp of the office.' I 

(b) and (c). In some telegraph offices Cash Register machine,e 
have been installed. In these offices stamps are not u.<Ied and bookin« 
is done on the machines. These machines are, however. costly, and their 
-use is eoonomical only in offices w]lere Ill<lre thu 300 telegrams are 
booked per day. In offices not supplied with Cash Registerfl telegraph 
ofBcials are strictly forbidden to affix stampfl for the public. ' 

(d) Government are at all times anxious to meet the l ~ 

of the general public but uniformity of procedure is impossibll' in .view 
of the diverse oonditions in different types of offices. 

(e) Government will issue instmctions that tbe procedure for book-
ing telegrams should be made as simple as possible but for the reasons 
given in the reply to parts (b) and (c) it is not possihle to hav(' a uni 
form procedure in all offices. 

Mr. Sri Prakaaa : Is the Honourable Member aware that at the 
Eastern Court Telegraph Office at Delhi, the telegraph master takes the 
money and affixes the stamps himself; but at Channni Chowk he sends 
the sender of the telegram to the stamp vendor and that it is impossible 
to get any stamp from the stamp vendor owing to the rush' May T 
also ask the Honourable Member whether he ~l  has, ev;& ·tlur6ll'ase(] 
Rtamps and aftixed them on telegrams; or th" telegraph masters have 
ohligee! him by taking cash and handing over the receipt to him T 



ne· JjoDourable .. fhoJDaJ ~ : ,I,(. tbe .flWJt· is .... tated ibtt the 
l ~  Muter .at :$astern Co\l,ft is u..king money and aftixing stalqps 
himself. he is acting. at variapce with ~  rules laid down for bis guidauee. 

lIIr. L&lchaDd Navalrai : May I know from the Honourable Member 
with ~  to clause (d) whether the stamps ,are J, ll ~  at one 
eoullter aud they are nctuillly entered at another counter and theIl the 
stamp ill ~  later ? . 

. The HQnouPoble 8ir Thomas ~ : That is the ciul" in an .~ 
which ill a ~  Post ~  T~ ~ . For our a(\counting R~ :

poses, the two branches are separate and we do not wish to complicate 
accOUnts by issuing in thc same office two imprests of ~. :-: For that 
rCI'ROn thl>rl> is only one seller of stamps in the combined oftlee. ' 

lIIr. Lalohancl NavaJrai : Jf I ~ ~ . ~ ~ (1.00 ~  ~ bMie to 
apply t4at stamp, can 1 not havetbe' same'material for 'apptying 'Y' ' 
The Honourable Sir Thomas Stewart : Do you mean a supply 01 waW 

and sponges' . 

Mr. "'If:" Joibi : May Ia.sk whether the Honourable Memper '.ill 
consider the' 'questim; or stopping this practice of asking the sende'n!!of 
tplegratnH to a.ftU the sta.mpsth8lll88lves ! 

'l'he Honourable Sir '!'hom... Stewart : I think that· is Ii duty which 
mAy well be carried out by the sender· himself; . f'" .:' .. 

Mr. S7'i Prakua: U the facts about the EaaternCourt are aaNted 
~ ~, ,will the H ~ ~ l  llembeJ: J ~  nQt MIt the PQst ~~ can-
earned to discontinue 1 ~  us, .  . .. '. .  .  . 

REDUCTION OF POSTAGE RATJCS BBTWE:BN, INDLA AND BuJUU. 

265. *Mr. S .• 'yamurti : Will the Honourable ~  in charge of 
POlits aud Telegraphs be pleased to'state : ': 

(a) the lat'est position with regard to the demand .N" rednetiou 
in Indo-Burma postal rates ; 

(b) whether the Government of India propose to ask the Secretary 
of Staie to urstl his influcnce with the Government of Burma 
to reduce these rates to a reaBOn.able ~ l ; and 

(c) if not, ,why not Y 

The Honourable Sir TholD&l Stewart: (a) The Honourable. :Member 
i;l referred to the reply given in this House to starred question No. 174 
on thp 80th August, 1937, snd the supplementaries thereto of the same 
datt". 

(b) and (c). Do not a:-ise. 

Mr. S .• l~: With regard to (b), may I know, apart from 
the Government of India. approaching the Government of Burma, on 
whieh we )tad an answer, t.hat t.hey do not .proposeto do . it utttil the 
working of the new arrangements if! !teen, what is the answer to clause (b) 
of the question, that is to II&Y, the Govel'Dment of Jrndia' asking the 
Secretary of State to interfere on . our behalf. t 
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. The H lI ~  Iir . T ~  1teW&rt' :. The \itiee.tlO11 of takil1g the 
botlon su.ggestt!d Wlll.only- al'18e when the Government 'of India have been 
able to make up their own tninds whether' any appr08ch of that 80rt iii 
lleairable or not. , 

Mr. I. IIatya.mUrti : How long do they propOse to wait to see tht' 
working of the neW rate , 

The Honourable Sir Thomaa Stewart: An opportunity of doing so 
may arise towards the end of Jannary, when a seeonde'llulMratioh of tho 
'Dail passing from India to Burma will have been taken. 

Mr. S. 8a.tyunurti: Will the ~  the whole ques· 
tion of addressing. the Government of Burma, with regard to the reduc-
tion of the rate 1 

the Honourable atr' '1'homaa Btewart : If the results of the examinlt-
tion suggest that it' ~  desirable to do so, the Government of India will 
do 80. i;'; . ,,: c, . . : 

Mr. T. S. AvinaahiliDgam Ohettiar: Apart from the examination of 
the figupell, may l.know whether the ll~  .wiU ~  .. the 
advisability of reducmg' the tll-tes, from the' pOint of 'view of trade T 

The Honourable Sir Tbomaa Stewan : That will be one of therele· 
~  consideratiow; when thll Qllestion is con¥!lere(l. ~ ,  • J  , 

111'. T. 8. AvinaabjJingam OIaettiar : Is it not a '(act that 'before hi 
April, 1937, the Government of India repres6Ilted to the Government of 
B1mtla that it. ill better tGeontinue the old. rates Y 

.. The Honoutable 8fr ThOmai 8t&wart : I beli'eve that it was suggested 
that it ~  be in the mutual interest of the t.wo countries that die old 
rates-I am wrong in saying that-that. lesser rates than those now in 
existeuct' Rhouldbe 'put intn operation.· .' , 

.. POSITION OF INDIANS OVIlBSEAS. I. '. 

.i. 

266 .• )tr. S, 8atyamurti : Will the Secretary for Education, Heallh 
and Land!! be pleased to state ; 

(8) :whether it is a faet that Sir Muhammad Zafrullah Khun 
: and Sir Girja Shankar Bajpai, in the course of the Imperial 

Cclnference, took: advantage of many OPPol"tunities to 
discuss with the DOD1inion Premiers and others many aspect'! 
of the Indian situation overseas ; 

. (b) if so, what the various aspects were, which they discussed ; 

(c) whether it is a fact that an undertaking has been given ll~ 

Indian representation would be given very sympathet.ic 
consideration ; 

(d) whether any results have been arrived at, as. a. result (.f 
I that sympathctic consideration; if so, what they 'are '; . '.. . 

(e.) whether. Sir Mahammad Zalrullah Khan, had cOIlversatioll8 
with Mr. Ormsby GOlle, Minister for Oolonies, in J'espect 
of: the position .. o1 Indians in. Zanzibar ; and what the result 
of this conversation is ; and· 



. (f) whether he had also a talk with LH ~ I  

aspeots of the South African poaition, particularly in 
~l  to the contemplated legitdation 011 the marriage 
and the employment of European women by Asiatics 'I 

1IIr, II. 8. A.. Bydari: (a) Yes. 

(b)-(f). The conversations were informal and' 60nfidentialand 
Government regret 'their inability to make any statement concerning 
t.hem. 

M'r. 8. latyamurti : May I ask for some elucidation of this position' 
I take it that Sir Muhammad Zafrullah Khan and Sir Girja Shankar 
Bajpai were on leave, If that is so, . may I know what ,was the 
authority they had . in carrying ,on diBcussiOll8 with· tJteDODItniou 
Premiers on the many aspects of Indians overse&!! and whether) in thost' 
conversations, they, had any instructions from the ~ ~  of .,ladia 
trom time to ~  ' 

lIIr. II. I .•. Hydari : Sir Muhammad Zafrullap Khan was ,,' nQt on 
leave at the time and I think Sir 'G. S. Bajpai *ali a180 'on dllpUt8tion. 

lIT. 8. Wyam1U'ti: Were they Jent on deputation to ~ 1 the 
Dominon Premiers this particular question T '  , . 

. Mr. M. 8. A. lIydari: The object of. thlil, l. ~ . ~ ,Il~ ~  to 
W8CUSS with the Dominion Premiers this paftictilar quelJtion but i.s the 
Honourable Member is aware, Sir Muh.a.nmad ll ~ l(hsp, ~ for. 
a different purpose. Sir' G. S. Bajpai went on leave and we took ad-
.antage of his preaenee in London ·at the time ua4 .Mked kiDtto arry 
on these conversations. 

111'. I. 8a.ty..murti : In carrying on those ~  .. tion:s, did 'ihey 
have any authority from the Governinent of India to put forward cer-
taia definite points of view on behalf of the. . J ~ .J ~.  

lIIr. II. 8. A. Hydari : Certainly. 

Mr. •. sa.tyamurti: May I know whether. they had any authority 
to tell Mr. Ormsby-Gore and Lord Halifax that the Govern.1nent of India 
agreed to the arrangements made in Zanzibar for what tlwy belirvrd to 
be the protection of the Indian traders there T 

1Ir. M. 8. A. Hydari : 'fhat would be disclosing the course of oon-
versations which I Raid I cannot disclose. . 

Mr. 8. Ba,tyamurti : Are Government aware of the fact that iu the 
H01.\se of Lords, L()rd Halifax, and in the House of Commons, Ml'. 
Ormsby-Gore said that the arrangements which they had entered into 
with regard to the position of Indian traders in Zanzibar had the ap-
proval of the Government of India, and how was that approval earn· 
municated to these gentlemen ! 

Mr. If> 8. A. Hydari: 'l'he mere fact that Sir Muhammad Zafrullah 
Khan and Sir G. S. Bajpai were in London does not mean that there wall 
no directeommunication between the Government of India and the 
India Office. . . 
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'Mr .•. '.tyamuni : I want to know whether this sta.tement in the 
fIouses 'of Parliament was made as a result of the ta.lks 'with these two 
gentlemen or it W88 made ort receipt of ft definite fMmal official Mmmuni-
cation from the Government of India. 

Mr. 1II. S. A. Jlydari : This question as to a1>w far the Government 
of India, have , ~  or not was explained in the course of the debate 
?n the., : ~l lI . ll  miltio11 and I do ~  think the Honourable Member 
dI jWltlfied m pressmg me to say anything mOre. ' 

Mr .•. Batyamurti : 1 am not questioning the fact of the Government 
liaving agreed. I. ~  asking whether this approval ,or t.4e ,GoverBJllent 
of ~  was cqnununloated to Hia Ma.jesty's Ministf'J."s ~ I or through 
these two ~ l  who happened to be there on leave at ~  time T 

1Ir: JrI .•. .A.. 1Iydari: That would bediscloaing what,' took place 
during tholeeonversatioDK and I am not prepared to do that. 

, Mr. 8. Ii.tyainiuti: t am not asking what took place. I am ~ ll  
the channel through which the informatiiln was commu'nicatecl. 

, ..... s. ,J ~ :. If I telfyou the ~l then, i w'olilcl disClose 
what took place. ' 

Mr. Prelid&D.\ (The Honourable Sir A l R 1 l~ : J ll ...( ~  a 
pOHition to di!!cloHe anything. '  ' , 

) 'lb'. B.am .~~~ : May I a.t;'k wh.etht>l' 'th.-Honourable ~ lll
ber will place ,the, . ~~  of these dISCusslons before the membC'rtI of 
the Emigration C~ l ~~ ~  their ne,:t meeting, 

111'. 'II. ' •. A,.!JIyUali ! I 'will c01ISider tae suggestion. 

fOSITIOS ~ A. IN,  MIXED l4BRIAGES AND J. l~ J. N OF ,:LAN ~  
, 'AstATICS IN BoUTil ~ ICA. -,,' ' ,', " 

267. -Mr .•. Batyamarti ': Will the ~  for Educatwnj HeaitlJ 
alld Lands he pleased to state: , " 

<a) the lateNt position in South Afric!! .~  regard to lUixed 
marriages, and the question of -the . ~ l of land by 
Asiatics; 

\h) whether representations have been made by the Governmeut 
of India to the South African Government. in respect of all 
these mnttE'rs ; and 

( C J i.f 1010, whRt the rrsult. of ~ represent.ation!! is' 

Mr. M. 8. 4. :Ryd&ri: (a), (b) and (c)'. BQtl;1 the Government of 
India and their Agent General in the Union have made representation. 
on the subject. Further development!! are awaited. ' 

EMIGRANT LABOURERS TO MALAYA FROM NEGAPAT.ut:. 

268. *Mr. 8. ~ : Will the Seeretary .[OJ' ttleDeparilnent 
of Education, Health and ,Lands be pleased to ~ A  I 

(a) whethertbere isa rush of emigrant ,1llbou"ers'oo 'MAlaya 
from Negapatam ;" 
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(b) whether Government are satisfied that',*-arrli1!g8lneu'tIJ on 
1J1e sbip for; the healtb, convenience and sanitation of the 
passengers are qUite' adequate ; and . 

(c) U not, whetqer they propose to take any steps to improve 
these conditions" "  , '  ,  . 

Mr ... 8, .A., Bydari: (a) The Dumber of Indian' emigrants u) 
Malaya in 1937 has shown a notieeable increase over last year's figure .. 
up to June. Since June the numbers have decreased. 

(b) Oov&r,tment know of no reason' 'to' be dissatisfied with the 
a:i'rangements, 

(c) Does not arise. 

111'. 8. Batya,nurtt: Has the attention of the Govel"nment· been 
drawn to complaiJlts published ~ the ~  at the tittle that asa 
result of this rush of einigrantsthe ~  for the healtt. and 
I8nitation of these deck passengers, that is the class they·u.stta'l'ly tTavel 
by, were very bad' 

. ..r. II. 8. A.HidIri': Sl)ea1dhg ,from ~ , cromplailits' wete 
made about the insufficieney (Jf the' ~  at· the' port where 
they disembarked but not on b04rd tpe 4hill .. 
I' . ,.J ., :. :~ .,,~. J : :~.~ 

Mr. S. 8&tyw.murti: Since the receipt of this' question, hav.e Govera. 
lDent made any inquiries in the »;latter cas to wh:ether at that time there 
w:as rush and that the ~  were ·liui.dettuate ,  . 

• I ," '.'" • 

1Ir. Il. B. A. JI1Uri : J do not thinkIG, but I, am· quite willing to 
make inquiries fx;oJJ). the Agent; 

Mr. '1'. 8. A.-in .. htU.....Ohet&iar: Apart' frmp anY complaints, 
may I ask whether the Government have any agenc, to know whether 
the ships carrying these emlgranM ;atfQtd .proper aPlenities f 

111' ••. 8 .. A.. B.1«ari : T~  is the Agent of the, GGverDJDent iu 
Kalay&. 

111'. '1'. S. A,yinuhfljnPm 'Ohet1ot&r : 1 am asking wftether there Ua 
any Govenuunt ~  ~  lo()!t , ~ their intertpats,p ,~ : ,  , 

lWr. M.S.A. Rydari: There are InSPectors on board the ship. 

API'OINTMBNT OF AGlDNTe IN CERTAIN CoLONU:8 I'OR THE PBOTECTION OF TBJI 

RIGHTS OF INDIANS. 

269. 41J11r. Badri Dutt P&Ilde : (a) Will the Seeretary for Edueation, 
Health and J.JandB state if besides in South Africa, Ceylon and Malaya 
the Government of India have agents in Trinidad, British Guiana, 
Canada. Hawaii, Fiji, Nf'w Zealand, Australia. Siam' and Pfrench Indo-
China to protect the riJJhts of Indians domiciled there Y 

(b) I:f not, is it the jntl'ntion of the ~  to appoint agents' 

(c) What ill the difference between an agent and an A ~  , 

(d) what are the ~  aud respoJitlillilities' 'Of agenui ~ /it 
present in eolonies ex·Inaia T' , 
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Mr. Xi 8. A.. Bydari: (a) No. 

(b ) The question of appointing Agents in certain territories is under 
eonsideration. . 

(c) 'I'he representatives of the Government of India in Ceyloll, 
Malaya and South Africa are generally designated as Agents and the 
Honourable Member must be aware that the term Amba88adIQr is used 
only in the ease of ministers or representatives of a Sovereign or State 
at a for.eign eourt. 

(d) The Agents in Ceylon and Malaya have been appointed under 
section 7 of the Indian Emigration Act, No. VII of 1922, for the purpose 
of safeguarding the interestti of emigrants in those. countries. The 
appointment of the Agent General in South Africa is not, 'however, under 
that. Act and was created ,in 1927 in order to iecure continuous and 
effective co-operation between the Government of India and the Govern-
ment of the Union or South Africa in'the solution of the Indian problem 
in that country. 

lloN"Al'POINT.ac&NT OF INDiANS AS Duui:CTOB GEJDaAL, INDIAN MB,DICAL 

S:UVIOE, AND .l>BPUTY PUBLIC' Ib:ALm ColriHISSIONER. 

270. -•. Sadri Dutt Pande : Will the Secretary for Education, 
Health and Lands state :: 

(a) why Major ~ D. P .. Goil, K.H.P., was not made the 
Director General of Indian Medical Service, as he was the 
senior most· officer in the Department;' 

(b) if Colonel Sheikh, Deputy Director General. Indian Medical 
Service. is going t.o be ~  to ; ~ froTincell ; if 
,so, when j 

(c) who is going to succeed him ; and 

(d) why the post of the Deputy Public Uealtlt ~ hal) 
gone to a British officer of the Indian Medical Elervioo, 
,and why it was ~  ,for an, Indian , ," 

Mr. lit. 8. A. Byc1a.ri: (a) I would refer the Honourable Member to 
the reply given on the 12th October, 1936, to 1(1;'. C. 'N.Muthuranga 
Mudaliar's starred question No. 1126. . 

(b) Lieut.-Colonel Shaikh reverted on the 15th July last to the 
United Provinces Jail Department. 

(c) Lieut.-Colonel E. G. Kennedy, I.M.S., has been appointed 10 
succeed him. 

(d) Administrative or advisory posts in the Indian Medical Service 
(Civil) at the headqnarterlS of the Central Government are open to all 
Indian Medical Service officers whet.her British or Indian and there wat> 
no rell.t!on to make an exception in this case. The most suitable officer 
available at the time was selected. 

Mr. B. Daa : Is there any Indian I. M. S. officer in the Public Health 
Departm('nt in th(' ht'ailquarters of tht' Government of India T 
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Mr. ' •. 8. A: Bycla.ri : The 'Public Health Officer, Simla, is an Indiau 
ofticer. ' 

Mr. B. Du : I am talking of the Government of Ibdia Secretariat' 

Kr .•. I. A. Bydari : No. 
Mr. B. DII : How does, then, Government give effect to the practice 

that at least there should be 50 ; 50 Indian element in the Secretariat of 
the Government of' India!' " ' 

Mr. M. B. A. Byd&ri : These are Dot Secretariat officers. , 

Mr. B. Daa : Is it the opinion of the Honourable 'Member, then, that 
DO Indian I. M. S. officer is to be taken in the Public Health Depart-
ment f 

Mr. M. B. A. Byda.ri : If the HonourablE) Member l~  the pel'-
oentage of Indian and European I. M. S. officers in the civil posts under 
the Central Government, he will find that the ratio i8 60 : 50. 

Mr. B. Da.II: But they are not in, :Simla heights. • 

Prot. N. G. Bang&: ls it riot a fact that Colonel Kennedy did not ha\'e 
any civil experience at all whereaa Colonel ,Shaikh had jail aa well 8l' 
military experience Y If so, why is it that Colonel Shaikh has beeu 
superseded by Colonel Kennedy T 

JIr. II. B. A. Bydari: I have already answered that the most suit-
able officer was selected and I cannot say anything more, ' 

Mr. 8adri Dutt Pa.nde : W 8S he aD officiating Deputy Director 
General or' was he permanent' 

Mr. M. B. A. Bydari : He was on probation. 

JIr. Badri Dutt Panda: Why has he been sent back to theproTince r 
Mr. M. S. A. Bydari : Because his probation has terminated. 

Mr. B. ~ .  : With reference to answer to claUse (d), may I 
ask whether the most suitable officer who was selected was also the most 
senior officer f 

lIIh'. II. S. A. Rydari : No. 

)fr. S. Batyamurti : Then, why were the seniors overlooked' Did 
the ~  come to the conclusion, on ~  examination of the,quali-
ficabons of these people, that all those senior to the penton whb was 
actually appointed were not qualified, wr this post, ; 

Mr. M. S. A. Bydari: Not a bit. Government examined the name .. 
of various people. I may say-and I do Dot think I am giving away any 
secret-that the post waf; actually offered to five Indian oftlcers and on 
their refusal it was given to Lieut.-Colonel Kennedy. . 

DILAPIDATED CoNDITION OF THE ADITYA MANDIR IN KATAlUlAL VILLAGE OF 

THE ALMORA DISTRICT. 

271. -Mr. Badri Dutt J-a.nde : (a) .Does the J ~  for Eduoation. 
Health and IJsnds knQwthat the Aditya Ma.ndir in Katarmal village 
(Almora Distric1. Unitf'd Pro\'inces) 8 prote('ted historicfli mOIlument 
~ in a very dila.pidated cQnclition f 
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(b) Have.any repaiTs, beeD carriec1 out since ij.was:dealared a, pro-
tected monument f 

. (c) lfllot" Wlhy not' 

Mr. II. 8. A. Byda.ri: <a) and (b). Certain repairs ~ earried out 
in 1 ~  and ~  respectively. The necessity for repairs is recog-
nised and a further estimate is under ~  on the basis' of a' COn-
servation note prepared by the Assistant Engineer, Northern Circle, 
Agra. 

(c) Does not arise. 

ANTI-INDIAN AGITATION IN CEYLON. 

. 272. ·1Ir. Badri J)utt Panel. : Will the ~  for Education, 
a:e.tth and Dands state : ' ,. 

(a) if the C l ~I  League has submitted a ~ .  to 
the Government of India inviting their att,ention to th(' 
anti-Indian agitation being carried out in Ceylon by a 
section of the Sinhalese to repatriate Indians and to 
measures passed by the State Council and to restrict Rnd 
control Indian immigration and' also introduction of 
measures curtailing the rights of Indians such as land 
development ordinance, destitute. imm:igrants ordinance 
amendmgbill , 

(b) if so, what steps have Government taken to ameliorate thp 
condition of the Indians in Ceylon and to' (rive them 
relief' 

1IIr. II. 8. A. Bydari: <a) The Government of India have reoeivtld 
representations on various matters from the Ceylon Indian League. 

(b) The attention of the Honourable Member is invited to my reply 
to 'Mr. Mohan Lal Saksena!s question No. 193 on the 30th August, 1937. 

Mr. 8. Batyamurti : Do Government propose to start any negotia-
tions with the Ceylon India League, with regard to' mutual. trade and 
as part of these negotiations, take up for negotiation arid settlement 
the question ·of the diubHities from which Indians are suffering there 1 

Mr. M. s"A. Byda.ri: I }pust have notice of this question. 

Mr. T. 8. AviDubiUngam Ohettiar: May I ask if the Government 
have receiwd ey reply to the representation with regard to anti-
Indian agitation with l'ega.rd to the election to village communities. 

Mr. It 8. A. Bfdari : No" Sir. 

Prof. K. O. Ranga. : May I ask if any reply was given to the Ceylon 
India League giving them an idea of the election proposed to be takf!\l 
by the Government of India' 

'Mr. II. 8. A. Hydari : Indians in Ceylon know that "We have made II 
representation and the matter is under discussion. 

Prof. B. O. Ba.nga. : Was any reply sent to the Ceylon India Leagu>e , 
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; Mr. M: I. A. lIydU1 : I Am sure an l~  ·mast. 1tan hCt111 
sent. 

Seth 8crrind DaII· : May I ask ~  do the Goverll.lUeut expect It 
reply to thisrepresentatiOll , 

, .r.' •. B. A.. !lyda.ri : I cannot say. 
Seth Govind DaIS: Will they send a reminder f 

Mr. M. a. A.. Hyclari : If neCe8Suy, yes. 
Ma.ulana Bhaukat Ali: May I ask the Government to tmquirewhy 

tuddettly there is so mueh unpopularity for ,Indians abroad' Is there 
anything wrotlg with the men that '-go outlide, f 1)0 these men try to 
exploit the weaker people with whom tbey:eome in eon tact , The same 
story is repeated in Iraq, in Zanzibar and other plaQe8 f 

Mr. Prelident (The Honourable Sir Abdur Rahim).; ';i.'he HonQurable 
Kember cannot make 8 speech. He must put a question to elicit informa-
tion T a 

M'&ul&D& Shaukt.' Ali : Why is the good name of Indians being 
"poiled' outside India: by the people whQmigrate U> those places , 

Mr. S. s&tyamurti : It is not spoiled. Their name is good. 

Mr. Preeident(The Honourable Sir Abdur Rahim) : The Honourablll 
Member should not go on makiugall sorts of observations. Next quel>-
tion. 

HANDING OVER OF POo:I'rAL OmCIAL8 TO THE PolJmB. 

278. *111' ... Asaf Ali : Has the Honourable Member for IndUBtries 
and Labour any objection to issuing general in.etructions that no 
postal offici&l should be handed over to the police before the posUtJ 
authorities are satisfied on departmental inquiry that a strong prima facie 
ease exists against the suspect Y If so what 7 

The Honourable Sir Thomas Stewart :  I presume the Honourable 
Member is referring to offence committed in the course of ofticial duties , 

Mr. 111. Aaf Ali : Precisely. 

The Honourable Sir Thomas 8teW&l't : General instructions in the 
lense suggested by the Honourable Member already exist. The attention 
of all concerned is being drawn to these orders. 

Mr. M. At&t Ali :  I should like to know whether the few cases in 
the various circles in  which  these employees were harassed by the polico 
before departmental enquiry was conducted have come to t.he knowledge 
of the Honourable Member ? 

The Honoura.ble Sir Thomas Stewa.rt: No, Sir. If the Honourable 
Member will bring them to my Rotice I flbalIlaok into them. 

Mr. M. Asa! Ali : In the original question ~ had given aU the parti-
culars and I do not know why it was dropped , 

The Honourable Sir Thomu .. wart : As the question is before me, 
there are no details given, 
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111' ••. An1' Ali : The original question which I Rave ( ~~ C.I1· 
tRined all these particulars. '  " .. ,." 

111'. PreIklent (The Honourable Sir Abdur Rahim) :, The 1I000oW'able 
Member cannot go into all sorts of details in putting supplementary ques-
tions. The Government Member. cannot be expected to answer ques-
tions of details without any reference to the question.' 

Mr. M. Asa.f Ali: 1 am inviting the attention of the dhairto the 
fact that the original question which I sent notice of to the Auembly 
Dp.partment contained all these particulars. 

Mr. Prelident (The Ho-nourable Sir Abdur Rahim) : The queatiou 
as" it is printed in the list is, " Has the Honourable Member for Indw;-
tries and Labour any objectio-n to issuing general instl'Uctions, etc.," 
and the Honourable Member has already answered that. 

Mr. II . .A.I&f Ali: This is not the full question as given J1oti6e.of by me. 
Something hils been omitted. I was inviting the attention -of the Chair tv 
the original question as I had sent to your office T 

Mr. Pr8lident (The Honourable Sir Abdur Rahim) : That haa beeu 
disallowed. The Honourable Member cannot uk any queati()D relating 
to the portion that has been disallowed. . 

RESOLUTIONS OF THE DELHI PROVlNOIAL POSTAL AND RAu.WAY MAn. SDVICE 
CONJ'BBBNCB. 

274. *1Ir. II. .A.la.f Ali: (a) Has the attention of the Honourable 
Member for Indqatries and Labour ueon drawn to the resolutions of the 
Delhi Provincial Postal and R. M. S. Conference ~l  on 18th J,lly, 1937 , 

(b) What steps do Government propose (1) to redress. the 
grievances enumerated in these resolutions and particularly (2) to solve 
the housing problem, (3) the question of a.llowing sutBcient time fGr 
excnange of ·mails by the .R. M. S. staff, (4) the g,ri.evances of ~ . M. S. 
sorters in regard to postmgs and transfers, prOVlBlon of ~ l  ~ 
mail vms, railway platforms, rest houses and other ddRcultie'l 
experienced by the staff , 

«(;) Has the Honourable Member examined the resolution of the 
Conference mentioned in the foregoing question as regards the soale of 
pay and pension of the menial staff' If so, what steps do GQv&rJ:UD.ent 
propose to adopt to place the menial staff in a better position in this 
respect y 

The Honourable Sir Thomas Stewart: (a) No. 

(b) and (0). Do not arise. 

Mr. S. Ba.tyamurti : With regard to pensions to those who are called 
the menials, may 1 know if Government have come to any decision to pay 
them pensions now , 

The HODOurable air .TholD&B'Stewart : That question doeR not arise . 

. ;. )!Ilr.·S.Satyamurti: If, the ,Honourable Member would look II.t part 
( c) of the question, he would find : ; 
" Has the Honourable Member J: ~ the Resolution of the Conferl'nc(' ~lI 

tiOlled in the foregoing que8tinn 311 regard!! tile seale-off'A.y anel pensiou of·the .enJlll 
.tAft' "  , 
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The Honouraltle Sir"l'hODl&8 Stewart: I have I A J~  I 
have not seen the resolution and therefore 1 cannot be expected to bare 
taken any decision on the contenta of that resolution. . 

Mr. S. 8&tyfil,lQ,Ul'ti : If my Honourable friend would look at thia 
question, first of all the resolu.tion is specifically reproduced and. tile 
question is asked .about pension and pay to the menial staff. I may 
also draw the attention of the Honourable Member to the fact that ~ 

'question has been before the :aouse and before· his' predecessor ma,ny 
a time, and promises have beEm given. I am simply ~  whether 
Government have come to any conclusion on the question of peDsiow. 
to those who are called menial staff cd th-e department. 

The Honourable Sir Thom.&8 Stewart: I am not aware of the issue 
that bas been raised in the reported l'csolution rt!garding' PaY and pell-
sion and I can ~  give. no answer. .' 

Mr. M. Aaa.f ..n:: In ·l'eply to part (a) I understood the Honourable 
Member to SdY that he' had .not ~ Jl the r$lOlutioll. . Ja. the Honvdra;ble 
Member aware of the fact that a deputation waited on the Director 
General, Posts and Telegraphs, the other day and br<?)lght aU these rCliO' 
lutions to his knowledge. Were they bot ~  to· the Honour-
able Member' 

The Honourable Sir ThOm.&8 Stewart :. I am prepared to take "the 
Honourable Member's word for it. 

Mr. M. Aaaf Ali : Why did the Director General of Posts and Tele-
graphs not convey to the Honourable Member the resolutions P&!lSed at 
this Conference and brought to his knowledge by· a deputation only the 
other day' 

The Honourable 8fr ThOlD&l Stewart: I am informed that the 
Dil'ector General has no recollection of the incident as stated by the 
Honourable Member. 

Mr. M. Aaa.f Ali : I think I might remind the Direotor General of 
Posts and Telegraphs who is sitting in the House now, that this deputa-
tion waited on him only about a week ago Y Has he got such a short 
memory? 

The Honourable Sir Thomas Stewart : I am informed by the Director 
General that these issue!! were not raised by the people who came to see 
bim. 
Mr. M. Aaa.f Ali : Is it the case that this deputation did not bring to 

the notice of the Director General, Posts and Telegraphs, the resolutions 
passed by this Conference , 

fte Honourable Sir Thomas Stewa.rt : I am infonried that they did 
not. 
Mr. S. Satyamurti : May I know why, since the notice of the quell-

tion was received, the Honourable Member did not send for the resolu-
tions and look into them T When a notice of a queation is given to the 
Honourable Member specifically mentioning certain resolutions p888Cd 
at a Conference, it is not a fair answer to this HOWIe that he .hQuld get 
up and say" I have not seen that". What is he paid for' II it not 
to look into the questions asked. and prepare suitable answers after 
referring to the particulars noted in the question' 
U6ffiAD • 
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~. ~ ~Jl~ (The lIonourablc Sir Abdul' Rahim) : :No j such que,,;-
tjpns cannot be asked. 
Mr. S. Sa.tyamurti :  I am entitled to ask ... " 

1Ir. President (The Honourable Sir Abdur Rahim) :  I have given 
tile I:uling. You cannot use all sorts of language in putting questioftB, 
~ll.  ha:ve nothing to do with the original questions. 

Mr. S. Satyamurti : When the Honourable Member is not ll~ 

straight answers, I am entitled to protect myself. 

Mf. ~. IJaatJuma.m: Is it not the duty of the Postal Department 1.0 
take notice of f:!uch felllpilltions whether they are sent to the DeplU'tment 
or not T 

Tllfl H ~~ 'ir ThQmu Stewan : Not ~ they are reeeivod. 

Mr. S. Satyamurti: May I know why Government did not send for 
tlw ~ l . , I ~ JlPtice of thkl 1}1lestioll was gino i 

fte Bonouraltle Sir Thomas Stewart : The Government were ~

ably collficient that in due conr86 the rCA<j()lutions would be received. 

Mfl I, ~ ~  : That qoes not help in answering this question 
May'i"know why before the question came to be answered in t)lis H ~. 
my Honourable friend did not get official information or authoritative 
information of the resolutions ? 

Mr. T. S. A 1 ~  Chettiar : The COnference was held so long 
ago as 18th July 1937 7 

~. ~ ~ ~,~  (The Honourable Sir Abdur Rahim) : ne said tbey 
were waiting to receive a copy of the resolution. 

ltJr. ~~ J. ~ ~  : ~  no ~J Il  made to obtain inform a-
ti9t;l ~ ~  resolution, f 

The Honourable Sir Thomas Stewe.rt : No, Sir. 

lb. BJaulabw J. Desai: Why not, Sir Y 
The ~ 1  Bir Thomas Stewart: We expected the people con· 

cerned to send it in due course. 

Mr. Bb,ulabb,a.i J. :pesai : Was the information not obtained for the 
purpose of answering-this question which was admitted and allowea by 
the Honol1rablr thr Presiilcnt Y 

't\l.e }J,<?J;10urap,la ~  '.C'ot;DQ.a ~ : No, Sir. 

Mr. BhuJabhai J. Del*U: ~  was no attempt mali<' to obtuill 
information relating' 10 It qupstiol1 pro]wrly put linn properly allowed 'J 

Tke. H{)nourable Sir Thomas Stewart: Thl1 Government do not l1:~ 

they have any more rPKponsibilit:v in this matter than tiIos(' "'}IO put the 
l~,  who might. IUI,ve Q,rl:ang:ed for It l'OPY of the resolution to be ~ I  

~ ,~ tUpt' to tila Go,:,"ernmpnt. 

Mr. :Bh1alabba.i J. Ji)esai : Why did Government fail to k{'cp them-
selveR inrnrmAd IIhout mattl'rs concerning' queRtioTls Pllt t.o them r!'lutin;; 
to their administration 01' relating to grievances hrought to their notice Y 
Do the Government say they hay!' no reRponRrhility in this mattrr 1 

(No reply.) 
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Mr. 8J1ula.bha.i J. Desa.i :  1 demand an answer. 
Tbe HODOUl'al>le air Thomas 8tewa.rt : Will the Honourable Mem-

ber repeat his question , 

Mr. Bhulabhai J. Desa.i: Why wat> it not followed before this Y Do 
Governmeilt declaim all responsibility of informing themselves about 
grievances addre&'!ed to them either through public resolutions at 
meetings or coufereBces or otherwise especially when the subject matter 
of th08e resolution.."i formpa;rt of questions put to them T 

The Honourable Sir Thomas 8tewa.rt : Government do not absoh-c 
.themselves from responsibility 'in those circumstances. 

MAKING INDIA SELF-SUPPORTING IN THE MATTER OF QUININE. 

275. ·Mr. S. Satya.murti : Will the Secretary for Education, Health 
and Lands be pleased to state : 

(a) whether the Government of India propose to consider the pro-
posl!-l of the Central Advisory Boa:? l ~ Health that 
'fndl'a should be made self-supportIng in . the matter of 
quinine; and if so, what'their conclusions are; 

(b) whether Government have also considered the opinion of the 
Board that the price at which quinine is sold at present in 
India is too high, a8 it is .greatly in excess of the cost of 
production, and that the Government of India should not 
regard the production of quinine as a source of profit and 
that, even if any profit accrues from its lale, dch llrofit 
should be earmarked for expenditure on public health, and 
what the conclusions of the GOvernment of India thereon 
art" ; 

(c) whether Government propOlle to take any steps through the 
.Provincial Governments for carrying out the recommenda-
tion!> ·of the Board, that much mor.e intensive propaganda 
should be carried On among the people, especially in rural 
arras, to bring homc to them the utility of quinine all a qure 
against malaria, and the possibilities of its cheaper and 
more widespread distribution through non-official and other 
ageneies ; and if so. what their conclusions are? 

Mr. M. S. A. Hydari: (a) Consideration of this quet>tion must follow 
the reHults of thr rnqniry into fhp possibility of extending cinchona pro-
duction in India to which I re1'errpd in my reply to part (a) of Mr. Badri 
Dutt Pande's question No. 98 answered on the 25th August, 1937. 

(b) The Board referred to producing Governments in India. 'rhe 
Govprnment of India no longer produce quinine ; and the production. 
supply and distribution of quinine are now matters of entirely provincial 
concern. 

(c) A number of Provincial Governments have for years past con· 
ducted an active propaganda in regard to the uSe of quinine. It is pro-
posed, in consultation with all concerned, to examine further every 
pORFlible means of effect.ing cheaper and more widespread distribution 
of quinine. 

r,261LAD DB 
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Mr. S. Satyamurti: With reference to clause· (b), I thihk Madras 
an<t .ll ~ l are the two. Governments who produ(',e quinine. Will Gov-
ernment take steps to impress upon the producing Governments that. 
they should not regard the production of quinine as a source of profit 
but that such profit, if it arises, should be earmarked for expenditure 
on public healthY 

Mr. ltI. S. A. Bydari,: If the Honourable Member means that we 
should issue directions, :,we 68JlD,ot do that. But if the Honourable 
Member means that we should bring the resolutions of the Board 
prominently to the notice of the Provincial· ~  and at further 
meetings of the Board find out what has been dOlle in the matter, we will 
certainly do it. 

:Mr. S; .8a.tyamurtl : With·reference to clause (c); may I ~  if the 
Government of India will ~  steps, in consultation vith the Provincial 
Governments, to carry on an intensive rural propaganda 'for quinine, con" 
sidering that the toll of mortality and disease by malaria in this country 
is something colossal , 

Mr. It 8. A. Bydari.: We can only advise ~ this matter, we cannot 
take steps ~ l . But within the ijmits of what I have said, we will 
do everything we can. 

Prof.N. G. B.aDga: Do Government propose to ask for any addi· 
tional grante in the next budget to facilitate their helping the Provin-
cial .Governments to carry on a more intensive propaganda for popu-
larising quinwe in the rural areas t 

Mr. It 8. A. Bydari : I do not see how· that question arises. 
Prof. N. O. Ranga.: Here is a recommendation that Government 

should carry on a more intensive propaganda among the people, specially 
in rural areas, for popularising quinine. My question is whether the 
Government of India propose to ask for more money to be granted to 
Local Governments to enable them to carryon this propaganda T 

lIIr. It S. A. Bydart: So far as the Provincial Governments are 
concerned, it does not lie with us to give them money. In 80 far as the 
centrally administered areas are concerned and the betterment of rural 
conditions in those areas, there are schemes under the consideration of 
Government. 

Prof. N. O. Ranp : Do the Government of India propose to make 
any grant to the Provincial Governments in this regard T 

lIIr. ltI. B. A. Hydari: No, Sir. 

Mr. ltI. S. Aney : What steps are the Government of India taking to 
secure equitable distribution of quinine in all the different Provinces: 
in view of the fact that quinine is produced by two Provinces only' 

Mr. ltI. 8. A. Byda.ri : None, Sir, after the 1st April last. 

SUGAR ACT RI ~ CLOSED AFTER THE INCREASE OF EXCISE.DUTY. 

276. *Mr. La;lchand Bavalrai ~ (a) Will the Honour/Ill1!:' lfemher 
for Industries andLllbc)1lrbe pleased to state if any SUll;ar factories have 
closed down after the increase of excise duty in March laRt ~ 

(b) If so, how many and at what places' 



STABBED QUE8TlONIJ AN ~. 

': . (C) :V! aa . l ~  of. the factOries due to ~ :~ :l  
duty 'and the fixed cane prIce or any other reasons' ' 

(d) What has been the ruling market price of sugar since the 'last' 
mcrede of'the excise duty T  ' , .' :.: c: ,..::. 
(~. "(e) Has the ~T  in India of foreign sugar .increased ~  J~  
imposition of the latest excise duty T If so, how much , 

:".rr; A. B. ,Lloy.: (a.) Government are informed, tb .. ,~  --IIpgar 
factories :have closed down since the excise duty was increased. 

(b) and (c). Do not arise. 
(d) Sugar prices· :re publiahed' in the daily press. 4.atatem.ellt of 

tht' prices ruling at Cawnpore is laid on ~  ,table: 
(e) No. . 

8vgar Pricu'at Oaw"'PM8 nnee ~ e%ciBe duty !caB t1lCreaaed (re.!' mMift<J of 82168, e%'/tJIiIiJry). 
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111'. Lalchaud NavaJra.i: With feif,l'd tP clause (a), in what way 
have Government madt> inquiries and found out tha1 thtlY have.notclosull 
dawn' ' ; 

Mr. A. H. Lloyd: We made ~ through another Departme. 
6det the Government of India,-the Imperial Couneil of Agricultural 
Research. 

Dr. Ziauddin' A"mad : Is it not Ii fact that the difiel'tnce be.een 
the import duty and the excise duty is exactly the same as the Tariil 
Board rerummcndeJ as being suitable protection for this industry t 
lIl":' A. H. Lloyd : May I suggest that that ~ ~ not arise , 

Mr. M. Ananthasaya.n.a.m: Ayya.n:ga.r : 1f they haVe not closed doVVri, 
how many have been reduced to a tottering condition 7 

111'. A. H. Lloyd : For the answer ~ that question I must refer t11t1 
Honourable Member to the proprietors of the factories. 

Mr. Baijna.th Bajoria. : Is it a fact that the price of sugar has gone 
down since the imposition of this additional duty T 

Mr. A. H. Lloyd: The figures that I have laid on the table show 
that it went down for a time and bas since revived. 

CREATION OF A CORPORATION FOR THE CONTROL OF THE ALL-INDIA RADIO • 

. 277. -Mr. Itt. As&! Ali,: (a) Has the attention of the Honourable 
Member for Industries and Labour been drawn to a leading article in the 
ne-cvspaper ' Time,' (London), a summary of which recently appeared 
in the' Statesman " dated 29th July, 1937, in which it has been suggested 
that the All-India ·Radio Department should be made over to a public 
eO!'p6ration, lik.e the British Broadcasting Corporation' 

(b) Is ther.e any ground for. this suggestion in the fact t)ult Govern-
~  are contemplating the creation of such a Corporation for the control 
of the All-India ltadio 7 If 80, will the Honourable Membtl' state the 
Goovernment's proposals in this ~  , 

Th. HOJlov&ble Sir Thomaa Stewart; (,) Yes. 

(b) Tbe reply ~  the first part is in the. negative. The second part 
does not arise. 

Mr. Mohan 1.&1 Balaena: Will Government consider the advisabi-
hty M Appointing an inquiry committee to consider the suggestion madr 
by tbe Times , 

,. The Honoura.ble Sir Thomaa Stewart: I do not think that this arisee 
out of this questIon. ' 

Mr. S. Satya.murti : Have Government considered the slXggestion in 
!be cmU'l'se of this leading article ,.in the Ti'IA6$ that any activity controlled 
by this Government is likely .to be suspect by the peopie of thiF' 
country' . " 

~ HonoUrable Sir ThoD:1a8' Stewart: The Go'Vernment df. I ~  
not. agree with tIle.,thesis pui forward by, the ~  of the leading 
arbcle. . 
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~  . .AiIOmr OlilB:rAJ.· Cudo .... OPif'Iai.ll.Il. III MAnLY. .. 

. 278: et.It. -t. ~ 1L : Win the .tIoMurable ~ J1. ~ Me14bt!r 
l ~  state ; .. : 

(a) whether the ~  abQut cer.ta'in custOlQa l J~ ~ ~ 
started in the beginning of the year haS been l ~  ; 

. (b) if ~ answer to pint (a) be ~ the ~ , the ll ~ of 
such enquiry ; 

(8) if the 8Jl8"ftf!r to p8rt (8.) be in ·tlIe negative, how ,}obg it is 
expected to continue , 

ft8 BaeurMla Bit 1_ Grift' : (a) No. 
(b) Does ttot arise. 

(c) I cannot say . 

•. It. aa .......... : With refereReete olause (I.), is ~ Ii M¥ 
time limit ~J  tbia inqw.ry T 

2M lloJldtl.itIe 8tt idhii Grift: No, Bil', but i .d«standtlM 
the delay is dtle t'd tbe Ill!tion of the oftldalS whose ebiloduct is ti111Mf 
iDcpirt. 

iIr. E .•• haD_ : Will it be l: ~  in their lifetime t 

The Honoura.ble Sir James Grigg: rt depend!!! on' when they ~. 

th. S. Satya.m.urt£; Are ~  taking any steps' to ~ 
the conclusions of this inquiry f . 

, .The ~ . l  air lamea Grin': Yes, ~ , ~  . ~  
iW.,ible.,. The delay is entirely on the other side. 

OPENING ~ COMBlNED.:P9S'l.AND ~R J ~  Surn.' 
~ : .M . .~ ~ Navaltal ;{ay 'Wili the I ~ 1  J ~  

for IndUBtries and Labour be l ~  'to sfA'te how' tn8tiyop(Jjt ',iid T~
...-. ~ 1JRl  othea have ~ olDelied ,in 9iml Mi_' tM fait ydt and 
Witt ye. 8tid . ~l  f . 

(b) Are there such combined offices at all the ~  of ~ 
Taki'til! in Sind" If 'ftJ,"t, 1.1. ~ ~ lJ  l ~ tM)' IWt eftltj"'d do 
f1e4tetmfterlt ~  fu't'!stllbUsft sWchUumtntffYl! ofIlees ~ these ipIa ... .t 
If not, why not , 

(e). Iait ~  ll 1~ lfuarllntec iI being ins.i.sted ,upon ,to l ~: ll 
extent In openIng such ~ ? 

.. ,.(4) IS.it a fact thai; ~ gUIU'Antee is ,being iJlsistedupoJl. ~~.~ atplaces 
Where .the lIiMme is ~  to develop", .  .  . 

., 't. 

(e) Are Govermnent awllie that ,lRIeh o()8lbiried -offie.e are wanted 
at ' Ubauro "  ' Warah ' 8nd ' Garbi-KhIW-o ' .in .iiad. , :-

, (f\) Do Govem",umt ~l . ~ ,,~ 1  ,~~ they 
are .reittdred 1ft Irldili, ~  tasistillJt on the ~ l  ... lien il a 
~ll J  thflt"the-inMme .mll ~ l  1iJ1d hi caiel1Iat5'DIt' the' ' .. It .... 
",",. inc()me of tire ptJtrtalbtaboh ot'Pat't tbel'eof-'be .et 'ft! ~  'M 
required guarantee' If not, why not' :;;' . .; 
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TIle' Bonour&ble8ir Thomu 8tswa.rt. : {a}' Combined O1Iioea wert 
oJleDed ~  19.36-37 at Pritamabad,. Nabisll,l; ~~ &eti, and Shad i-
palli and at Badah during 1937-38. . -,-

(b) Information is being collected aud will be communicated to 
~  'Honourable Member in due course.' . ," . 

.. ' (c) A guarantee is insisted upon only in those ~ ~ in which the 
teiegraph l'evenue is not expt'cted to COVel' the cost of providing tele-
f;'rnph facilities. 
(d) No j both the Shadipalli and Badah Combined Offices have beeu 

0p€ned without a guarantee. 

(e) A guarantee has recently been quoted to i\1e merchantAI of 
Ubauro. No demand for the opening of telegra.ph offices has been 
received from the public of Warah and Garhi-Khairo. 

(f) It is already the policy of Government to open Combined Office .. 
without a ~ , where there is reason to believe that the offices will pay 
their way. The income from the Postal Branch.of a Combined Office ~ 

aot -be set off against the required guarantee since separate commercial 
aOOO\lDtsare maintained for each Branch of the Department. 

Mr. Lalcha.nd Navalrai: May I know if the Honourable M. ~  

'vlii instruct the Director there ilot to make double inquiries and too 
many inquiries, and to avoid delay' 

. 'The H ~ , l  Sii-TholD&8 Stewart: Surel" th'p question of thl! 
t>ittctor's inquines doeS' not arise on this question: 

lIIr. Lalch&nd Kavalrai : What I meant. was that the Director noea 
not make only departmental inquiries in order to create these com-
bined offices, but h(> makes double and tripl(> inquiries by asking othel' 
officers of other nepartments and therefore there is delay. Will ~ 

Honourahle Member tell him not to do that' 

'. i 'the HODQura.:t»le Sir. T ~ Stewa.rt: J Cl!JlD,ot, blame ~ officer 
for, ,being caut.ious in.this matter. .  .  . 

, 111'. IIoll&D x.1 8akIIeD& : With reference to part (c), may I know 
what part of the deficit. if any, is met by Government itself and what 
part by the ~  

The.' Honourable Sir Thomaa Stewart:' Th, object of taking ft 
11l&1'aJ.1tee is that Gov(>1"Dment should not be callen upon to meet any 
~  of the nefirit. 

TOURS 011' THE DIRECTOR OF POSTS AND TELEGRAPHS POR Snm AND 
AL CHI TAN~ 

,; 280. *II'r. Lalcband Navalra..i : (a) Will the Honourable Member 
for Induslries and Labour be pleased' to state if the Director of Pnsi'. 
lnd T.elegraphs for Sind .,nd Baluchistan hal his fixed time for tOUl'ing 
In his Division' ,If 80, how much' 

. (b)· Are , ~ 1J  that during ,the CUl'l'ent year he went 
Dnly, tQQuetta,.mostly for" change of climate , If Q()t,will the 
B"&Unble:Membel' be ~  to statewhich.camps in his nivision 
4id he visit duriRg the CUl'l'ent ,year and the, last year, and for hoW' 
long did he stay at each place' . ,'" 



" 
lOOT 

The B'01lO1IJ'&ble Sir Thoma. ~: (a) No special ~  is 
prescribed for touring, nor is any minimum period assigned for suell 
tours. 

(b) Government are' ~  that there is no justification: for the 
implication contained in the first part of this question. A statement fur-
nishing the information asked for by the Honourable M ~  is placed on 
the table. .. . 

StattoN wiehtn M&juriMlkUoA MetAl by the ]jtredM 0/ P06t& and Telegraph" Bind a1ld BlIlvcAi,t/J1I 
Otrcle, KaraMi, durtJlf 1'31-87 and 193'1·38. 

Dato of visit. 

20th April, 1936 

211t April, 1936 

tilth April, 1936 

lit May, 1936 

14.th May, 198e 

17th May, IN. 

18th May, 1986 

19th May, 1938 

Il1th June, 1938 

19th June, 1938 

17th July, 1938 

JOtJt July, ulae 

:1.,:1 

18th November, 1938 

IMhNowmberll986 

11it November, 1938 

Nth November, 1936 

2IIth November, 1938 

lath N ~ , ~  

I" ' 

10th December, 1988 

Station. 

1938·37. 

April, 1936. 

.. Gwador 

.. Muscat 

.. Bahrein 

Mat" 1986. 

.. Muscat .. 

Period of stay. 

.. 2hm . 

.. Ii hra. 

. .  1 day 12 hra. lfi mtl. 

.. 21 hra. 

Quetta .. 

Chaman .. 

Quetta 

2 day. 21 hra. "mYt 
18 hm. 10 mtl. 

.. Maoh ' .. 

JufW, 1936. 

. . Hyderabad (Sind) 

1 day. 

1 hr. 31i mtl. 

. .  9 bra. 'II mts. 

.• ',' l. ~~ .:~  .. ;, .. Quetta .. 

J til" 1931 .. 

Sukkur 
.... ~ '.' ~  ;. '" 

2 days 18 bra. "mtp 
, .  . ~ I I ,.., 

~~,1  .. , 
Nil. 

I'; 1.}",·l' 'Ii 

" :,~,l . 

,,: •. NIl. . .', 

,. ~, if.; ,. .~ 1.' 

Nil. 

N 0'Hf'IIbf!r; 11'86 .. 

: . 

, . 
, . ., 

i 

• , 
0. 

j ; 

2 daye I hr. /I mte • .. Quetta .. 

\ .. Pi.hin .. 
.. : QUetta 

.. 1111'.·' : 

"I'"' . 

L ~1  

.. Hamal ' .. 
8Ibf' . 

. :  • ;' ! . '; ~. 

! &ye 161m. 

19 hi'll • 

, hrldSIi mt.'. 
1 hi-.'3 mt •.. 

'1,'1' 

,'It 

~. . 

:~ .. 
; ~. 

, i' 

; .' 

,; ~ :. ~.l ~. ':.'" _  I ',t. 

Quetta. 
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.lith .January. 111117 .. 

4th .!<'ebruary, 1937 .• 

28th February, 1937 

26th March, 1937 

15th Al'rii, 1937 

16th July. 1937 

17th July. 1937 

19th July 1937 

January, 1937. 

.• I..!uatta •• 

FdJrll.4r'l, U87. 

" Pritimabad 

.. Lahoro .. 

March,1937. 

.. LIB Bela 

1937·311. 

April,1937. 

.. Hydorabad (Sind) 

May. 1937. 

Nil. 

June. 1937. 

Nil. 

July. 1937. 

.. Quetta .. 

.. Ziarat 

.. Quotta .. 

AuguBt.1937. 

NIl. 
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3hra • 

•• 23 hrs. 

· . 13 hrs. 30 mts. 

1 q.ay 14 hI'll. 45 mts. 

· .  1 hr. 16 mts. 

· .  1 day 19 hrs. 16 Ill_S. 

• .  1 day 20 hI'll. 39 Illts. 

.. 3 days 4 hrs. 40 lilts. 

Mr. LaJ.chand NavaJ.ra.i: With regard to clause (b), have Govern-
ment made inquiries of the officer or in some other way Y 

The BOllourable Sir Thomaa Stewart: Government are in po8i88SioM 
of the tour diaries of the officer :which show where the officer has gone 
and the purpose for which he has ~ . 

Mr. LaJ.chand NavaJ.ra.i: Is the Honourable Member aware that 
in other departments there is a ti1n1! fixed for the tours, and is Lite 
fir nourable Member going to follow that procedure f 

The Honourable Sir ThoDIIWI 8\ewo.rt : It is not considered neces-
1!ary in this particular case. 

ApPOINTMENT OF THE DIRECTOM a, POSTS AND TELEGRAPHS FOR SIND AND 
BALUCHISTAN. 

281. *Mr. Lalcband NavaJrai: (a) Will the Honoll!'8ble M.ernW 
for Industries and I,.abour please state whether the policy of Government 
is to employ a telegraph officer to be the Director in SindY If so, wb,y 
is the postal side in Sind also placed under his control ? 

(b) Has the present incumbent in ~ remained 9P tbe pQstal 
side of the department before he was appointed the Director' If not, 
what were his special qualifications for being entrusted with the postal 
ISide of the departl,llent Y 



STARRED ~  AND .ANSWERS • 

. (C) Do Qovernment propose t... make any change in tbeir policy 
either to app<>int u Director having experience of both the ~ l a.nd 
telegraph work, or to so arrallge that th!' postal work be attended to 
by an officer having ~  of the postal side of the llepartment , 
If not, why not' 

The Bonourable Sir Thol!M8 Stewart: (a) and (b). lp the opinion 
of the Governmeut of India it is administratively desirable that the 
Director should Le a Telegraph Engineer as a considerable part of his 
duties are ~ of u Divisional Engineer, Telegraphs. As is usual in 
the case of thp head of a Circl!', he is in administrative eharge of the 
PORtal Branch al8(). He has not had experience of the pOfiltal side, 
but lIueh experience iN not necessary for the purpose of the duties which 
he has to perform, the more so, as he is assisted by an experienced postal 
officer as Assistant Director. 

(c) Government have under consideration at the present moment 
the future organisation of the Circle. 

Mr. Lalchand NavaJrai: lIas the Honourable Member made 
inquiries whether on account of this policy the postal side of the work 
tlJ:'l'C is suffering' 

Tile Bo!\ourable Sir ThoDWI 8iewart: Government Are not pre-
~l lJ  to admit that statement. 

Mr. Lalchand Navalra.i. : Is the Honourable Member satisfied thllt 
this ~  who has 'lOt had mRch experience on that side is doing h;s 
Wf'I'k very wen 1 

The Honourable Sir Thomas Stewart: Government are satistled 
OJ/tt the w()rk that baR been performed ha; "een done sstiRfactorily. 

. ' 

Mr. Lalcband Navalrai: On what ground does the Honourable 
M~l l  say IJO' (Laughter.) 

(No reply.) 

DEBT OF THE GoVERNMENT <»' INDtA. 

282. ·1Ir .. .Alldur B.ash.ed Ch&udhury: W.ill the Honourable the 
!"inance Member please state : 

(i) the total debt of the Go.vernment of India; 

. (ii) how much of this d,ebt iR productive and how much non.-
productive ; 

(iii) on what different occasions non-ptoductiTe debt!! 'Were in-
curred and why ; 

(iv) the t{)tal interest paid tor these debts annually; 

(v) how much of ~ debt i$ in 'India. and how much in England; 
aDd 

(vi) what time it will tal{e to pay bft t.hi" dellt , 
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The Bono11!'&ble Sir J&meI Otigg: (i) Appromoately 11,60 
crores. 

(ii) and (iii). About 178 crores can be classified ,as non-productin 
or only partially productive. 'I'his amount is accounted ~ ~ in ~~ 
majn by India's contribution to the Great War, the New DelhI Capital 
Project, Commutation of Pensions and the Port of Vizagapatam; 

(iv), (v) and (vi). It is not possible to give definite figures since 
the loans raised from time to time have Dot been earmarked for specific 
purposes. 

Mr. S. Satya.murti: What are the tests which my Honourable 
frIend applieR in classing the debt heads as unprodbctive and produc-
ti'n: 7 

The Honourable Sir James Grigg: I cannot answer that question 
eoxactly or in full detail; but the general test is whether aglt1nst the 
debt there exist reproductive assets. 

Mr. S. Satyamurti: May I know then whether the railway debt is 
classified as productive debt 1 (Laughter.) 

The Honourable Sir James Grigg: Yes. 

Mr. S. 8&tyamurti: With reference to,the c(}mmutation of pen· 
sions, are Government considering the question of not charging it to 
eapitaJ, but bringing it under revenue ~ , f 

The Honourable Sir .Tale. Grigg: I am not 1111'6, but I believe it 
has been taken up in some connection, but whether it has been taken 
up generally I am, not sure: _. 

Mr. S: 8atyam.urti: With' refereBce to the .answer to clause (T" 
tp.ay I know what is the difficulty in giving the figures T 

, The' Honourable Sir James Grigg :  I ca'n give the total r-upees'debt 
Bud the total sterling debt: that is quite easy; but how much of each 
category is in India or in ~  it is impossible to say : if the 
Honourable Member wants the totals, they are-India, 677 crores: 
England the equivalent of 483 crores. 

. Mr. S. 8&tya.mUl'ti : How much of this debt is ];leld by. Britishers 
in England, and by Indians in India' Can the HonOurable Member 
l1ive the, figures T .  . 

The Bonoura.ble Sir Ja.mea Grigg: No. 

Mr. B. Du : With reference to part (ii). how much of this 167 
crores consists of the 1088 due to the silver sales policy of fOl'mer Finanoe 
Membertl which was debited under this head f 

The Honourable Sir James Grigg: My recollection is that if you 
go back to the dawn of time or 110 the' dawn of the British regime in 
India, silver transactions have resulted in $ profit. It is perfectly 
true . that transactions since 1914 have resulted in a l ~  least I 
think they have ; but taking the silver transactions as a :W'hole, I believe 
lhey have resulted in· considerable profit, " 
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Mr. B. Daa: Is it not a fact that in the time of 'the 'Ronourab1e 
Mt:mbtr's predecessor, nearly' 30 crores of this item are due to ~ lol'ls 
.n silver transactions' . 

The B,onOurable Sir James, Grigg: But that was due to the, £act 
that he startcd from a certain date which gave very unfa-tourable 
Iesu.l4;. }4'igures for e8:l'lier years were not .• vaijable without I! gred 
deal of research ; ~  I bjave very little doubt that if you take the 
British regime as a whole the story will be a very different one. 

Mr. T. S. AvinaslrlliDp.m. Ohettiar: May I know , ~  on what 
you call productive debt, it pays all the .interest on the debt' 

The Honoura.ble Sir James Grigg: To the best of my'belief, sincemy 
answer to the question related only to the debt which can be.,clasaified 
as non-productive or partially productive, I think the inference is tha* 
(AlJ productive debt does pay interest in full. II 

1IIa.ula.na Zafa.r Ali Khan : May I know whether India still owes 
&lyth:ipg to the late lamented East India CQJP.pany T . 

The HOnourable Sir James Grigg :  I was under the impression that 
the East India Company no longer existed. 

INCOME OF THE PEoPLE OF INDIA. 

283. ·Mr. Abdur Rasheed Obaudhul-y:' Will the Honourable the 
Fina,nce Member please state : 

(i) the average per capita income of the people of India now and 
what it was 50 years ago ; and 

(ii) how the per capita income of the people of India compares 
with that of Canada, Britain and Japan , 

The Honourable Sir James Grigg: (i) and (ii). Government haye 
no official information on this subject. 

Mr. S. Sa.tyamurti : Will Government take steps to get the figureR 
compiled? Have any steps been taken at all t 

The Honoura.ble Sir James Grigg: I say that we have no official 
information on the subject. I can refer the Honourable Member to cer-
tain unofficial estimates if he likes to buy the books which I shall refer 
him to : so far as I can make out from those estimates in the last fifty 
years the per capita income of the people of India ~ doubled. 

Mr. T. S. Avinashllingam Ohettia.r: May I know from what year 
they have got figures T Have they got official figures for any year' 

The Honourable Sir James Grigg: There are no official figures for 
~  year. Various unofficial estimates have been prepared from time to 
hme : one of them happened to be about fifty years back and another 
'If them three years ago. 

Mr. S .• tyamurti : Will Government tak;e any steps to collect officil.l 
informntion /Hi Tl'gllr(ls thiR VI'Ty vital mllttf'r , 
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. I ~  Iir .J-.mea GJ:ilg: l 40 not ~  .u.a ;nr1.' high 
'.1' •• (If W'lt\IWly ,th. ~ .  of tl1&i infQ:rnl.atioQ .• I d.ouJ,d put ill a 
uigher order the means of increasing the present ~ ~. 

*. 8. ~  : Will GoverIlI!lentcollect ~  ~ .~1 li)forlilation 
I)ll ~  latter statement of my HonoUJ'able friend , ..' .  , 

~ Bmaeurablelir ~ l l Grigg: I think the Honourable Member 
fiaE> mitruidel"Stooo me: I said, aetual me&ElUrea for increasing incomet 
not for measuring' the increase of income. 

PHf. 11'. fl.. kDp : Is it not a fact that ia the book of Mr. Findlay 
Shirr as several·estimates were made by him and published by the Gov-
.. ~~ of lqdis, 1\ 

~ H~ ~ l  SIr 18iDlel ~~: ~ knew of the ~ ~ made by 
All'. Fmdlay Shirras. One of those I ~  to was hIS estImate, but 
I refrained from mentioning his booJt. because it always seems to excIte 

~ . of th,e l ~ , l ~. . . " 

:Mr. Bhul&bhai J. Desai : Was it a matter of lapse on the pa'rt; of 
~. ~ ~  of In4ifl, ~lJ. l1 ..,~  it .or ~  in its publi. 
catIon' ' 

The Honourable Sir Jamee Grigg : I must have notice of that. 

Seth GoviDd Daa : Is it a fact that the income per cC1{'ita. of India ig 
the loweli!t in the waDle world' 

The Honourable Sir Jamea Grigg: I do not know, but it is very 
l()w. I said I W&8 110t aW&l'e Q.f that. If the Honour-

12 NOON. able Member is makiag an assertion, Ulat is a different 
story. He asked me a question and I answered it. . 

l'tIr. Sri Prakaa: Is it a fact that our average inoome now has 
btcomf) double of zero I 

(b) WRITTEN ANSWPlRS. 

QUALIFICATIONS OF THE BRITISH EXPBBT I)lVlTED TO STUDY THE POSSIBILITlE8 

OF DEVELOPMENT OF aROADCASTING IN INDIA. 

284. *1Ir. MobaJt Lal Ia.kBena: (8) Will the Honourable Member 
for Industries and Labour be pleased to state the qualifications of the 
British expert who had been invited by Government to study the posli-
bilities of development of br<>adcasting in. India' 

(b) How long did he stay in India and .how JDueh did his visit cost 
India' 

(c) Did he submit any report? l! so, why has it not been pub-
lished so far , 

(d) What were the reason!> for calling aD expert from Great. 
Britain T 

(e) A ~ not persons with equal qualifications available.i:o. India 1 
If they al'e, why was not one of them selected for the work' ' 
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The HOl1Ovabie Btr Thomas Stewart: (a) The Honourable Member 
iii referring presuthably to Mr. Kirke. He is an Associate Member of 
the Institute of Electrical Engineers, a member of the Institute of 
R~  ~ lJ, ~  tl1e head of UlQ lUI.aroh Depart_ent of the 
Sutiwh Uroadc&stw.g Corporll.tion. 

(b) He stayed in lndia from the 23rd January to the 2nd May, 1936. 
The Government of India paid for his actual expenses including subsist· 
ence allowance and this amounted to £533-13-11. 

(e) Y ~. The Govefllm.ent of Indi4 cQJlSidered it unnecessary lo 
l ~  the report aiO it was ~ l  tec.b.uieal in natwe. 

(d) The Government of India wished to take advantage of the 
very great technical experience of the British Broadca8ting Corpord-
tion. 

(e) I a.m not quite l~  as to what the Honourable Member me"ns 
~ " equij.! qualiAcatiQJJ.il". .A~ far 1'8 Government are aware, the1'O 
Wijj;, no one lD India with the Pfa.ctieal knowledge and ~ ll~ or 
l ~  ~ l ~  w4icll Mr. Kirke had, 

QUALIFICATIONS OF THE CONTROLLER OF BROADCASTING AND THE CHIEF 

ENGINEEIt, Au-INDIA RADIO, 

285. ·Mr . .un Lal IakMlIA : (a) Will the Honourable Member 
for !nd\\t:ltri0lj and Labour state what technioal qualifications, if any, 
does the Contro.Uer of Hroa<iollsting p06S688 7 

(b) Is it Ii fact that he was Director of Talks in the British Broatl-
(,.'1sting Corporation' If so, iH it also a fact that the post being' found 
superfluous waH abolished and the incumbent was transferred to 1mli" 
as Controller of Broadcal)ting , 

(e) What were the respective salaries of the two pORts ? 

(d) Were any applications invited for the post, and what were the 
reaSOllR for selecting the prescnt incumbent' 

(e) Is it a fact that Mr. C. W. Goyder, the Chief ~ , All 
India &dio, possesses no engineering qualifications' ' 

(f) Will the Honourable Member state how much experience Mr. 
Goyder has had ~ What post:o did he bold pri()r to his present npp()int-
ment and for what periods 1 What was the last salarv he waR drawing 
and what i,'j his present salary' . 

(g) Is it a faet that the Research Enginef'r is a Baclle!ol' of ('om-
merce 'I If so, what wcre the l'C'Rsons for his appointment to tht· po-.;t 
the principal function of which is diredlllJ1 of rf's('!ll'ch in w:,'c!pss '.' 

(h) What post did he hold prior to his present appoilltmf'nt, and 
whllt is ,:he difference between hik last and present salaries? 

(i) What are the qnalifications and ('xperience, if any, of the 
Deputy Co;ntroller' What post did he hold prior to his J11 ~ 

awl what is the difference between his present salary and that of the 1)081) 
wh.iRh he 1,eld l~ Y 
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•  e l ~. How are. l ~. ,in, ~~. ~~  ~ 1: , 
Are they, made thropgh the Public Service CommissIOn f If not, wily 
lloi 'i 

'!'be Bouura.ble Bir·:ftGmaa Stewart! (a), (b) and (d). The atten-
tion of the Honourable Member is ~  to the reply gi'Ven by ~  

David Mitchell on the 17th September,1935, to partll (b) and (g) of 
~I  Sllnt Singh's starred question No. 430. M,y information is th," 
tncre is at present a Director of Talks ill the British Broadcasting Cor-
pClratlon.· . 

(c) His salary in England was in the neighbourhood of £950-1,01)() 
.,.a year. He was appointed Controller of Broadcasting on a salary of 
its. 2,000 rising to Rs. 2,200. " 

(e) It is not a fact. 

tf) I am sorry I have no detailed information on these POintli. Ml'. 
Gcyder was employed in the British Broadcasting Corporation prior to 
his present appointment and was appointed on the strong recommenda-
tion of Sir Noel Ashbridge, Chief Engineer to the British :Broadcastin(t 
Corporation, whose position in radio engineering is well known. His 
prE&ent pay is Rs. 1,700 in the scale of Re. 1,650--50-1,850. 

(g) and (h). The Research Engineer. is-& B.Com. (Eng.), and has 
pS!lscd the Final Examination in Radio Communication of the City and 
G:uilds of London Institute and the GraduateBhip Examination of the 
I:n.stitute of Electrical Engineers, London. Before his appointment in 
All-India Radio, he was practising as a Consulting Radio Engineer iu 
Madras and spent a good deal of time in studying wireless. His incouw 
was about Re. 400 per mensem. lIe is at present drawing Re. 420 per 
PleDSem on the scale of Rs. 300-20-600. 

(i) The Deputy Controller of Broadcasting is a member of tbn 
l'unjab Educational Service, Class I. He is an M.A. of the Cambriuge 
Umversity and was a Professor at the Government College, Lahore, prior 
to his joining All-India Radio in March, 1936. As a Professor, he was 
in rl'ceipt of a pay of Rs. 680 per mensem in the scale of Re. 360-40-
720-760--40-800150-1,000-1,000-50-1,150 plus an allowance IJf 

Rs. 200 per mensem for his work on the Text Book Committee. ~H ll 

piesent pay in All-India Radio is Rs. 1,000 per mensem. 

(j) Government have recently decided to make appointments to 
higher posts through the Federal Public Service Commission and t(l 
entrust the recruitment of lower posts to a selection committee to be 
.1ppointed for the purpose. 

SHORT NOTICE QUESTIONS AND ANSWERS. 

NORTH-WEST FBoNTIEB TamES ENGAGED IN HOSTn..lTIES WITH TIQ: BRITISH 
INDIAN FOBOES. 

Mr. 'lL Asa.f Ali: (a) Will the Foreign Secretary please' state how 
many independent ~ of the NQrth-West Front.ier were engaged in 
hostilities with the' British Indian forces during the ~  of the 
last six months T . I 
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(b) How many of these tribes have expressed their willingness to 
accept ~  's ~  terms, ~ declared in the oommunique, datecl 
the ~  August, 1937 , 

(c) Does the acceptance or refusal of these term.s mean 88l1umptio1l 
by the Government of India of the regular Government of the unsettled 
area 1 If lSO, to what extent 1 

(d) Will the ~l  of the administration of the Unsettled 
&l"ea mean the occupation of the scientific Frentier of India f 

(e) If the answer to part (d) be in tHe negative, to what extent 
will the danger of hostilities with the rCliidents of the tribal area be 
reduced 1 . 

(f) How mallY of the 2fJO,OOO "weapons of modern precision 'I 
possesRed by the tribes will be handed over to the Indian GovernmeuJ; 
ion consequence of these terms , . 

Lieut.-Oolonel A.' E. B. Parsom: (a) No independent. triSes. 
The tribes mainly concerned have belm the Tori Khel, the Mahsu.da 
and the Bhitannis. The Dawars, the Jani Khel Rnd Bakka Khel have 
been concerned to a less extent. 

(b) Mahsud jirgas, t.o whom alone terms have so far been 
announced, are reported to have accepted them and to be trying to carry 
them out. To others, terms have not yet been announced. 

(.) If I understand the meaning of the question, No. 

(d) and (e). I am afraid I do not know what the seientific 
Frontier of India is. If the Honourable Member will explain, ] will 
do my best to answer. 

(fj 1'he estimatr of the number of rifles which the Honourable 
M('mber quotes must, I think, have been for the whole of tribal territory. 
The number in Waziristan is much less. As has been announced alreadJ' 
about 2,000 rifles are being demanded. 

Mr. M. Asaf Ali : With reference to parts (d) and(e) it appears 
t.hat fl,/' Hononrable Member does not know what the scientific borde:· 
of India is. May I know whether he is aware of Lieut.-Colonel Collinll 
Davis' Book in which the scientiflc Frontier of India has been men· 
tioned T 

Lieut.-Colonel A. B. B. ~  :  I have been so wueh engaged in 
dealing with the subject on the spot for the last 30 yeara that I have 
had little time to read all the literature on the subject. 

Mr. Abdul Qaiyum: With reference to part (b), Sir, if instead of 
the words "scientific Frontier", the words "Durand Line" are 
substituted, what will be the reply T 

Lieut.-Oolonel •. 1:. 1$. ParaQIll :  I am . J:~  l mUlit ~ 8Q; the 
Honourable MeRiber to define "occupation ". 1t is a IitUe dim!lwt to 
answer the question in that form. 

. ~. AbMl ~ :  I wean some 80rt of adDl.iPllJt1:atio" and contJ;'ol 
difPerent froni ,,"bat it has been so f&1" , 
L261LAD' ' c 
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L l .~ l l A. S. B .. PanoDl : No, I thillk no extensiOn ~ area 
~ l  at atV T~ ai-ea.tI, next to the' , l>urand 'Line lU'e <if 
course less controlled than those nearer to the administere4 borders.' , 

;, Mr .. II. AIaf Ali : Withre'ference to (a) again; I understood' the. 
HonOurabll'" Member to say that no independent tribes were' in hostility 
with the British forces. Is it or is it not a fact that all the tribes living 
~  the settled districts are independent tribes , 

Lieut,-Oolonel A.E. B.PlLrsoDl :  I don't thmk'it is a fact. I think' 
the legal position is that ~~  under the suzerainty of Ilis Majesty 
the King Emperor. 

Mr. II. Asaf Ali : I am 'not talking of the legal position at all. I 
am talking of the actual position today. Have tRey always been 
described as independent tribes, and has the area between the se.ttIed 
districts and the Durand Line always been described as the independent 
tribal area; is it or is it not a fact' . 

Lieut.-Colonel A. E. B. PanODl : I think they have' always' been 
deiwribed as independent tribes by those people who wished to establish 
that position, 

Mr. II, Asaf Ali : 011 the contrary, may I know if this description 
has not always appeared in Government papers, even in the Administra-
tion'Report of the N. W. F. P. right down to, I should think, about three' 
o!' four years ago, and was this area not described as an independent 
tribal area , 

Lieut.-Oolonel A, E. B. Parsons : The Honourable Membel: is quite 
right in saying that in earlier periods they have been described in Gov-
ernment ('ommunicationR aR independent tribes, but Government· nil 
longel' hold that view, 

1Ir. II. As&f AU : What has happened to make the Government 
ehange their view, though until recently they described this area all'! 
an independent tribal al'f'a? What has happened sipce ~  to change 
th(' Goyernment. vi('w ? 

Lieut.-Oolonel .A.. B .. B, Parsons : The real change in status eam<l 
with the agreement with the Afghan Government by which the Durand 
Line was fixed in the eightees after the ~  ,Afghan War. 

Mr. M. Aaaf Ali : Is it not a fact, Sir, that until 1893 there was no 
agreement with the Afghan Government, and it 'WflS only.· after 1893 
that the agreemerit with regl!id to Durand' Line was reached, and even, 
Bince 1893 this area was always described as independent tribal area.' 
What has thert'fore since happened to make the Government change 
their opinion T· ": .... ," 

L ~ . l l l A. B. 'B. 'Parions : There 'must have been a mistake, 
for which I apologise. ,  . .' 

-, . .  "  l 
.,.~  Ali 'Khan :' May I know if the Honourable ,Member' 

ean describe the Durand Line T . I'. ,,' 

. L ~ . ~l ~ ~ ~  ~ I~., . ~ :" ~ ~(  , ~ ,~  Jmi. ',;1. :*)11 't 
thmk It WlI1. 'bE' of mucH use to llJ ~ . . ~  tqe l,I4nQUf,able ,1M~, 
bel' r!3ally WIsh me to describe it from North to Sout.h t ", I, ", :: 

I 
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ltIl/oulaDa Z&far' Ali KhaD :  I want to ~  ~ ~  'it ,is a, r <fixed 
line 01', it jl; changed 7 

Lieut .• ColoDel A. E. B. ParsoDS : That I can answer at ,once. It 
il:l It fixed line, and except in oue portion, it has been &etually demarcat-
ed. 

Mr. M. Asa.f Ali : Is it not a fact that it is the change in the angle 
of vision of the Government in so far as ~ .. independent tribes are 
concerned that the independent tribes ,,~~  like it, and that is why, 
hostilities are always continuing from year' to year , 

Lieut.-Colonel A. E. B. Parsons :  I don't think so ..... . 

Mr. M. Alaf Ali : It is a matter of opinion. 

Lieut.-ColoDel A. E. B. ParsODs : May I suggest the Honourable 
Member should not ask for my opinion. As a matter of fact, as the 
IIonourable Member knows, th{' Government of India's present policy 
is to a large extent based on the necessity of protecting the adminis-
tered area of British India, and by long experience they have dil!l-
covered tlwt they cannot protect it ('xcept by going inside the tribal 
area. 

l'RUTlON OF NEW PBOTEOTED ARmA.s lNTHE TRIBA.L :.A.R.EA.. 

Mr. Abdul Qaiyum: (a) Will the Foreign Secretary please state 
whether it il; a fact that under a proclamation issued by the General 
Officer Commanding in Waziristlln it is proposed to create new protected 
areas ill the tribal arell ? 

(b) If so, what areas art' going to be classed 88 protected areas? 

(c) What will be the proportion of the protected area to the 
t'lltire tribal area? 

Lieut.-ColoDel A. E. B. ParIODS: (a) Yes. 

C b) and (c). As tlw terms to some of the tribes have not yet been 
announced. the Honourable Member will realise that it would not be in 
Ihl' pnblie illt{'re"st for me to /liYe the information at present. 

Mr. Abdul Qaiyum: T undel'stllnd that th{' terms' have been 
announded to some of the trib(·s. May I know wheth{'r at the time of 
announcement. certain areas wel'e described as protected /ireaM, amI. 
if so, what are those areas, and what proportion of the entire tribal area 
t he protected areR eonstitutf's? 

Lieut.-Colonel A. E. B. Parsons: So far terms hllve been atlllOUllced ' 
to the thr{'e main Mahsud sect.lOlls, and the area that has been announced 
to tlu'm extpuds--l CHII /live you a rough line, Eng,amal Nllra.i 
-Tauda China-the watershed of the Shoran-Mamusur-Mahsud-
Tori Khel boundary. 

Mr. Abdul Qaiyum :  I wanted to know the protected area in Rquar{' 
miles as compared to the non-protected Q,rea. I w:anted 1;.0 know what 
particular areas are ~ ,  .lie l 1 ~ .~ ·profected.'" " 

Lieut.-OoloDel A. B. B. Pa.rsODB :  I have already givpn an answer. 
L261LAD c2 
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Mr. Abdul Qaiyum: I think the Honourable Member ~  ~  
ihati the terms· ha>d ilot been announced to 'moSt of'the 'tribes,' ~  I ·want 
to know -what is the proportion of ..... . 

Mr. President (The Honourable Sir Abdnr Rahim) :  I thought in 
the last answer the Honourable Member gave certain descriptions of 
the place. I do not know the places myself. 

lIIr. AbdUl Qaiyum :  I am confining myself to the tribes to whom 
the terms have l1een annouitcf!d. May I know what part of that tribal 
area ill to be classed as pr'3tWCted and what part will remain as unpro-
tected ; also the relative proportion of that area to the whole area' 

Lieut.-Colonel A. B. B. 'Parsons : The details whieh t gavE! were 
with regard to those tribes to whom terms ~  announced,-I 
mean, the three. main sections of ,the Mahsuds. I caanot giv.e the pro-
portion of the area, I am afraid, to the total Mahsud' territory, but it 
is very small. 

¥t. Ahdlll Qaiyum : Is the entire Mahsud .territory to be classed 
as protected from now on , 

Lieut.-Colonel A. B. B. Parsons: I am sorry I have not made ~

Beli -clear. I have given the Honourable Member limits of the area in 
Kahsud terrltory which wiQ in future be protected, and I have said 
that that area: is only a very smal1 part of Mahsud territory, but I am 
unable tv ~  any proportion. 

Mr. It. 8anthana.tn : Will the Honourable :Member supply lIS a map 
I Jl~ the names of the places'· 

Mr. Abdul Qaiyum : Is it proposed to extend this protected art'a 
Iilystem to tribal· areas outside Waziristan, I mean, the Mohmands, the 
Afridis and Bhittanis, or will it be mainly confined to Waziristnn T 

Lieut.·Oolonel A. E. B. Parsons: Government have only conRidt'rt'fl 
the '.I.uestion with reference to Waziristan. 

MalU&D& Bha.uka.t Ali : ~  I ask if the idea of a Duffer State between 
India and Afghanistan has' been given up , 

Lieut.-Oolonel A. E. B. Parsons :  I am afraid I have never heard 
of the idea. 

PROTECTION OF THE PIWTlDOTl!I> TRIBJiI1 AGAINST THE NON·PROTIDOTED TBmBB. 

1IIr. Abdul Qaiyum: (a) Will the Foreign Secretary please state 
whether it is one of the terms that Government will protect, if need be. 
by resort to a.rms the protected tribes against the Don.protected-tribes' 

(b) IS it also a term that the protected area will -be gradually ex-
tended in future T . 

Lieut.-Oolonel A. B. B. Parsons: (a) Yes. 

(~  No. 
, ,'; , 

Mr. '1'_ S. Ayiu"n.tD,... C ~ : ~ is tbe J1l~  eltpendi-
ture for the protection of those ~,  areas' . . 

• _,.. \", .. ,.. 1" 
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8HOBT NOTICE QUESTIONS AND AN8WEBS. 

'J : .' 1:: " \'. If!' j.) '. "1: ~,. :  • ~ ".oJ ~ .~  .,"r.,.. ' 
Lieut .• Oolonel ~ •• B. Panou : ~ -have not yet - ~ 

made out, but i.t is a very small sum of money for the large results, which 
are expected to come out of it. _ {_ _, .. 

Mr. T. S. A l ~ ~ : What is that $mall -sum l Two 
erures may be very small to the Government of India for aught I know. 

Lieut.-Oolonel A. E. B. Parsons : I ~. ,,~  I cannot ,give an}' 
further estimate, but it is nothing like a ~ R , . I think, it i8 scarcely a 
lakh. 

"j!J J. 

-Mau1ana Zalar Ali Khan : May I know whether the proposed pro-
tectorate in the tribal area will not add to the military reaponsibilitiell 
of the Government which are already very great, in, view of tile world 
events which are happening, from Morocco and Spain, to the cornel'S of. 
~~  , -. 
Ueut . ..ooloael A. •. B. PanoDi : U the Honourable Member asks 

my opinion, I do not think that it will to any very great ~~ . _For 
years past we have been, in fact, doing this, t.hough we '-have nO,t Called 
all these areas all protected, and our administration of Waziristan from 
the interior haa meant that we have intedered in nearly e"Vf!r"! tribal 
dispute which -has occurred in W aziristan during, the last RIte_en yea:!'k; 

", ' ...... 

1I ~ ~ I  ~ Kh;an : ~l the Honourable M ~ I l ~ tell 
lIle whether It 18 a WIse pohcy to ahenate the sympathies of peopli 1iving 
on our border ,  - -; 

1Ir. President (The Honourable Sir A ~ R l : Tl ~  is a 
matter of opinion. . 

Mr. Abdul Qa.iyum : May.I know if ,it is ll~  t'8cti;haii , ~l l  
Mohmand campaign was the result of the inte-rvention 'of political 
authorities when they went there to protect a certain . part of ~ tribe 
and that led to tribal war with Mohmands T - , 

" 

Mr. Pre8ident (The Honourable Sir Abdur Rahim) : That does not 
arise from the question. .  - . 

Mr. Abdul Qaiyum : Has the Hohourable Member read tlie l ~ 
mation of the G. O. C., and if he has dOI;le fjo,. he-will ~ ~ find-that it 
is proposed to extend the protected areitgraduillly wit.h R view to 
absorbing the entire tribal atea. 

Lieut.-Oolonel A. B. B. Pa.rSODI :  I do not think the Honourahle 
Member will find that that is in the proclamation. That, T think, waH 
in _ the nature of anintelIigent comment by some journal. 

, ·'itr. ~ 1 L .( ; May 'I : ~  ~  l ~  is R ~  to 
these proteeted areas!' - -' . 

Lieut.-Colonel -A. B. :8. Paraoni : The ~~~~~  ~~~ ~~~ ~ l  i" 
~ T  to tbem-iil, .t.ated -hl"tile i ll 1 ., ~ !but:Ji ~ ~  that 
the:-HoDlIorable :M ~ J I : 1I l l,I  I -":':':I.--r ~ :: l ~ : ii',: 'i\ _.: 

Mr. PreBident (The H J~~~~l~ ~ ~ A~ ~~~ ~~ : :: ~ ~ ~~ ~ 
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. ,.' ' .  I  '  . ~ . I· f  • ~ , , 

lNTlWDUOTION OF THE F&OO.'Il!B CRIME R LA,TI ~ AND TRIAL BY .J~A  
... ' ". iN THE' NriLy PM'tEcTI:o A_s.A .' -.' ',.' ',,"-' 
1 . t !". . ). • 

Mr. Abdul Qaiyum: (a) Will the ~  Secl'etary ~  state 
whether it is ,Proposed to introduce the Frontier Crimes ~ l  and 
the trial by jugas in the newly protected ~ t 

(b) Is it a fact that this system was io force in the settled district!; 
before 1933 Y . t. '  , 

(c) Did this system camel tremendous agitation in the' settled ~  
tricts and was it subsequently abolished 1 ' 

1( 

. ,(d) Why is this system being introduced in' the l ~ . ,area. 
which has proved unworkable in the settled districts' \. 

. Lient,.OQloneIA .•. B. , ~  (a) The ~ ( Regula. 
tion anu t.he Hytltem of trial by jlrgas are already in force'in these areas, 

(b) Yes. ' 

(c) As a: ~l  of agitation against ~ l :~ ll. 
its 'pro'risions were with a few exceptions suspended in' the' ease of 
inhabitants of the settled districrts. '..' . 
,'r 

, (d) .Condition8 are»ot the. same., The tribal ~  is still in full 
f»r:ce in tribal areas. and. the Frontier Crimell. Regulation . ~ I .the 
means of giving legal force to customary decisions. 

. .• .' ' .! .  : ~~ ~.: r'; ~  ~ .  ~ ~ ~ 101: 
',' 1Ir: ,Abdul Qaiyum: }Jay.l kllowif it isafaet.that 'uo 'right of 
appeal is allowed under section 48 of the Front'ier Crimes :aegulation.T 

.  . Lieut.·Oolonel ·A. E. B. P8f8ona : Would, thll H ~~1~ ~  hpl' 
refresh my memory about sectIOn 48? -, 

Mr. Abdul Qa.iyum: Is it a fact that there is a.bsolutely no ~  
of appealllnder the Frontier Crimes Regulation ,. -. '." . ,.~ , ~I 

Lieut.·Oolonel A.. E. B. Parsons : The Honourable M ~  ~ eorrect 
technically in saying that there is no l'igbt of a.ppeal, but the right. of 
re'rision is very wide and is used practically 88 8 right of appeal. 

, 'Itfr. Abdul Qa.iyum : .Is it a fact' that a ~ p,erson iuv{)1ved ·In a 
criminal case under the Frontier Crimes Regulation has absolutel" ])0 
right to be defended by a counsel , . 

Lieut.·Colonel A. E. B. ParsonS : That is correct I think, but I do 
:pot know if he wants to be so represented. . 

Mr. Lalohand lfavalra.i : Is it not a fact that jn the case of revi. 
sions, when these revisions come before the' revising authority. they 
always say, .. We' do not interl'ere .,', 

. Lieut.-Colonel A. B. B. Parsons: '\Villthe H ~ l M  kindly 
repeat the question , . .'.' " .' I' 

.. M .~ ~ :N ~~,: ~~l ~  ,~,~N .... ~ :J  ~ J l , , .. _ 

'.' . .A 1I1 ~ ~I I  1l&t.a,faet,thatwhen IAreviaion.;applicat1on 
is heard under the Frontier Crimea lteg.ulaClion, the-~ M ,  inTolved is 

~. ~ ll~ ~~J  be. ~~ ,~A . ~, by: ... ~ , ~~~ . ,I i ,~  \"' N ... fl'!.l"" ~ 



: Mr.; fre.id.eDt (~ .H~ : ,~ ~l~ S4\'IAbdp: ~ . ~ : ~ ~ ( JA ~  
able' '1.{eml>er' cannot (1jscuB8 tiie Frontler C :l l~  .. RegUlatlOp. OJl 'tius 
,~~ ~ .  , :.' "" ", ';"" .~. ~ ,-:; :;., .. 

., , .... .AlNlul QaiJUlll: It is a very importaJ,lt thing, Sir. ; 'J ,'! 

Mr. President (The Honourable Sir .A. ~ : Rallim) : I knvw it' is 
important, but that is not the object ot his question. ", . 

, ~. Abdul QaiJUlllI A ~ . lI l~~  question1 Sir. 'I'he 
ForeIgn Secretary has stated In hIS&ns}'f1l to part '(a) that 'the 
Frontier Crimes Regulation was already· m .force in the tribal area 
May I know when it was actually enforced and what particular tribal 
areas were actually administered under the Frontier Crimes ~ l  f 

Lieut.-Oolonel A. E. B. ~  : If the, Honourable Member 'wanta 
very definite data on the subject, I am afraid be multt put down a ques-
tion, but I can tell him from' memory that I think it was in the Jlie8.t, 
roughly, 1912 that under the authority of Ii Government of India letter 
the Frontiet' Crimes Regulation was extended to both agencies ot 
Southern -and Northern Waziristan and ,that even before that time it 
kad been administered there by usage or whatever you like to can it. 
Later on" ,th4i' #overnment of India letter. was replaced by ; an : ()rder 
under the 'Foreign Jurisdiction 'Order in Council and that is still 
in force. , Similar OJ:del'8 -have been· paMed in tbe· ~ . on Kfirram, 
Khyber.nd Malakand, I think the Sherani areft and, of· eont'8e, v:ario11l 
areas in  Baluchistan. " i' ' ,', 

UNSTARREDQUESTIONS ANt) ANSWERS: ' 

Rlp&QVO\L 'or THE POSTAL SEALs AND STA¥.!'II:,QhlCE ftio!lf ~A AR I TO 
ALIPOItE W OB&8i1op; ., " ,-

,  :  : ,I \:. .' , ",. •  • ~ . • 

'" 40. Dr . .liauddin Abmad: (a) Will the Honourable, Membel' in 
charge ~  Department of Industries and Labour, please state whetb.er 
Government are contemplating the .removal ()f the ,Postal Seals aad, Stampa 
O£6oe from Aligarh to Alipore W orksaop, Calcutta' 

(b) If the answer to part (a) be, in the affil'lllative, will GoverJlmeot 
be pleased to state the economie or administrative convenience onaooount 
of which the transfer is contemplated , 

(c) Is it not a fact that the work in Aligarh at present is done by tbl 
contract system 'Which is cheaper than that diI:ectly manufactured by 
Government T 

(d) How long has the Postal Workshop been in Aligarh Y 

The Honourable Sir Thomas Stewart: (a) Yes... 
. '\ 

(b) and (c). The manufacture of postal stamps and seals at Aligarh 
is carried out under the contract system, but the l ~ . AH  
ar? .better equipped. It is' noo.erconsidera:ton ~  or ~  : ~ ~ 
eftlclency and economy -e1ll1 ,be eife«rted by 1 ~ ,~ .~ ,~ l  
to AJiRore.. . ',', , . .. .  •  ,  . ~. •  . ' " '. 

"  •  " • ~ .. , >  \ , ." • • • r :  . , .; r ~ .' 

;.' . J 1l : :~, .r', .,1!: .:., __ , .... Ii .. " ': ·' .. ·-i 
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DELAY IN THE DESPATCH OF Dak TO PAURI IN THltG.AJtHWAL DIsT4ICT. 
41. Mr. Ba.dri Dutt Pande: (a) Does the Honourable Member for 

Industries and .Labour know that while Pauri, the Headquarters of the 
Garhwal District, is only 42 lDiles from the motor road, it takes the Dak 
nearly three days to reaeh there from the motor terminul:l a11(1 that con-
sequently people are clamouring for immediate change in the timings of 
the mail from Pauri T 

(b) Does the Honourab9 Member propose to make enqulrleB why 
there is so much dela.y in the despatch of the Dak to Pauri 1 

The Honourable Sir Th'o'inas Stewm: (a) Yes. 
(b) The mails arr transported by mules and formerly were carried 

both l,y night anel !lay. On tht, night of the 20th July, 1936, the eonvoy 
was attacked und the attendants in charge of the mules seriously 
woulldrd, one man subsequently dying. On the advice of the police the 
night running W8S, therefore, discontinued and this resulted in the 
delay in transit. Revised timings will be introduced with cffect from 
the 1st of September, 1937, which will, it is hoped, ensure the delivery 
.,f the mails at Pauri on the day f()llowing their arrival at Dogadda. 

THE CONTROL OF COASTAL TRAFFIC OF INDIA BILL. 

Mr. President (The Honourable Sir Abdur Rahim) : The House ~ H 

Jl()W proceed with:he further consideration of the Bill to control l ~ 

CQastal Traffic of India. 

I understand that Sir Abdul HaUm Ghuznavi, the Mover of the motion, 
was in possession of the House, when the matter was adjourned. Sir 
Abdul Halini Ghuznavi. 

Sir Abdul BaJim Ghu.ma.vi (DllCca cum Mymensingh: Muham-
madan Rural) : Before J continue my speech, I ask your permission, Sil·. 
to delete the name of the Honourable Sir Muhammad Zafrullah Khan from 
the Select Committee as he is no longer a Member of this House and ~ 

the following names: the Honourable the Commerce Member, Mr. 
BlmJabhai J. Desai, Mr. S. Satyamurti, Pandit Lakshmi Kanta Mllitrll, 
Sardar Sant Singh, and Mr. M. Asaf Ali. 

Babu Baijna.th Ba.joria (Marwari Association : Indian Commerce) : 
I w011ld suggest the name of Seth Govind Das. 

Dr. Ziauddin Ahmad (United Provinces Southern Divisiol1!,;: 
Muhammadan Rural) : May 1 suggest. the name of Haji Chaudhul'y 
Muhammad Ismail. 

Mr. M. Ghiasuddin (Punjab : Landholders) :  I would su/!/!csl the 
name of Mr. Anwar-ul-A:dm. 

Sir Abdul HaJim Ghuzna.vi: I have no objection. 

Mr. President (The Honourable Sir Abdur Rahim) : The number 
of lI\e.mbers on t.he Select  Committee is already large. I ,~  it. will be 
better to retain the names that have already been mentioned. 

'rhe Honourable Member, Sir Abdul RaHm Ghuznavi, has made a 
motion that he wants to delete ~  name of SirlMniullilnnld' fJafrullab: lrhan. 
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as he is no longer a Member of this Honoura.ble House and add the follow-
ll~ Ilames :. The Honourable the Commerce Member, Mr. Bhulabhai 
.J. Desai, Mr. S. Satyamurti, Pandit Lakshini Kanta l\laitra, Sardlif 
8al\t Singh, a,nd Mr. Asa! Ali. I do not think it is necessary for me to 
r.ead the entire motion again with these names. 

Sir A.bdul Balim (lhuna.vi :  I gave notice of this Bill some time in 
J HIIe, 1935, but as I felt that I may not get a chance in this Honourable 
HOllse to introduce this Bill, as there were too many Bills already pe.ndiLg, 
1 asked my llonollrable friend, Mr. P. N. Sapru, to introduce the same Bill 
in the Council of State as well. Both of us got a chance and on the 7th 
April, 19:16, the Bills were introduced in both the Legislatures. The lIon-
ourable Mr. Sapru moved for a Select Committee on the 28th September, 
19a6. The Honourable Mr. Dow, on behalf of the Government of India 
opposed this motio.n and moved an amendment for ~  circulation of thiq 
Bill for eliciting public opinion thereon before the 31st January, 19:·)7. 
The (:ounciJ of State was then dissolved, and Mr. Sapru's Bill lapaed. 
:-\t'vprthele!!S, opinions were collected and I am now in possession of tho:;e 
opinions. My friend Mr. Saprti was again returned to the Cou.nciI of 
State and he has ~  this Bill in the Council of State in a some-
what altered form in the light of the opinions that were obtained and also 
of the remarks made by the Honourable Mr. Dow on the 28th September, 
m:w. I wilJ have to refer tJO ~ Bill in passing, as also to the opiniolll 
ubtained and that is ID¥ excuse for mentioning ~ particulars now. That, 
Bill of' Mr. Sapru is pending before the Council of State. I got a chance 
on ttl(' 1st April, 1937, when I ~ this motion ~  Selaet Committee. 
:My Honourable friends on ~  right (Congre<JS Party) were ,not present 
in the House on that occasion, and I was IIpeaking practically to empty 
~l . With your permission, Sir, I shall read only a few lines from 
the speech I made on tha.t day. 

Mr. M. S. Ailey (Berar : Non-Muhammadan) : Is it permissible for 
1m Honourable Member to read everything that he said T 

Sir AbdUl Halim Ghuznavi : Only three lines. 

Mr. President (The Honourable Sir Abdul' Rahim) : This happened 
~  11 long time ago that I would allow the Honourable Member to go on. 

Sir Abdul Ha.1im Ghuznavi: Thank you, Sir. My reason is jmt 
to refresh the memory of this House. On the lst April last, I said 
i11fl r (Tlul that it was not nceessary to go into the whole history of I nclian 
l1f1vi/!,ation and maritime aetivities in order to realiRe that India had a 
( ~ l l  ~  in the matter of lIhippinF:. T would refer, for 
instal1ce, to the history of Indian ShippiJ14r by Mr. Radha Knmud 
Mnkerjee and similm' works for you to realise the traditions and achieve-
lIlents of Indian maritime aetivitie.'l from the ellrlipst tim('s. Even after 
the !Idven'; of British rule in India. Inaian shipping and ship-building 
wer/' in 8 flourishing condition, and numerous authorities could be cited 
to show the skill of' Indian shippers, ship builders and Indian sailor!'!, as 
well as the strength 81ildbeauty of India.n-built ships .. Sir, this is abl>o· 
lutely necessary to realise this, because tile British shipping ~ ll 

I ~ ~~, that l:l ~ ,~l1  .H . ~~ ~~ ~ , , far.,as. tpis JlOlU,ltry i.1! c?n-
('f·l'niid.· and that we haVp. 'no rIght now to oust ~1 J  from .thisshlp.plJllJ 
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. ~  ~ ~1 ll ~~ . ~AA ..  . ! I  ) ,  . .' •  .  .  . 
PllsW." ~  ,they ~:  done alltllat they eould· to budd It up m ,thY 
ooUJ;ltry. . To quote ~  from .my last speech ~. .  " '. ' 

J.' Sillcie the British shipping l'ame gradually to' control not 'only the trade between 
India and England but even thecOO8t.af trade ,()t India '1t&elt,tbe p, fUld O. Company 
8ecured the mail I 1 . . l . ~ ~  
British Indiu eteam N:avigat.ion Oompany reteivl!d 1I ~  for tha carria,. of, 'DUUIII 
between Calcutta iuid Rangoon in 1R53 from the· Easi India Company aDd has beell 
teeelving it from the' GOV'lltDmeut of India slnee 18'(\3", tliat ~. for the la8t. 7,7 ~  
British shipping eonsequently established itself in Indian waters and l ~ its 
pONtioD through its technical equipment, fiDancial resources ana. direct and indll'ee.t 
political advantages." 

I will not read any more, and will go on with my speecb. Now. Sir, 
what do we find from the opinions that we. ~ ~ ~~  T ,The British 
interests oppose my Bill and the whole 'of the I ~  ~ . ~ 
it. The 15 British Chambers of Commerce are un8JlUnoU! on this pomt, 
and 1 will read to the aouae one of the paragraphs of their hitter ~  
Government of Bengal. This is what they say : 
, .. The principle of minimum' ~  is lepugnant.to the ~ l  iiueI 8e it :.rC)uld 
kavethe effect of depriVing tbem of -the only recognised means open tq comme-reial 
enterprise -to defend it. bnlliBesB intereltt! ft<om the 'aftliek of all ano II11ndry who, haVing 
dOlle nothing to '. create, the bwnDe88, would like to participate 'in and share 'the trait. 
8f another '8 labour .. " " 

They say that we ~  ,nothing. We had been in the field and 
our shipping eomtnanded the seas throughout the world. You came and 
ousted us through the arril¢ political power.' You got protection after 
protectionior . htlndred years, and nbw 'you are in the field and you sal : 
"You clear out ; we are in the field ~  we will not 1Il10w you to ell,lI)Y 
the fruits of out' lebour:" 'fllat is ,<,;he answet' yoU: give us, and the benign 
Government of India: tremble; because they dare nett 'take any step which 
will hm-t British interests. What is the British iiltet'est here' The 
British interest is represented only by the B. 1., beca1l86 the A ~ has 
been practically absorbed by the B.' '1. At the l~ moment, 80 pilI' 
cent. of the ~l has been absorbed by the B. 1. Only fOr the sake of 
R. 1., the Government of India are so afraid ~ , J  dare :not ev(:'n 
consent to the small modicum prescribed by this Bill. (Cries of " Do 
not associate with ~. Come to the Oppo.si:ion Benches. ") 

Sir, when J gave no!ice of this Bill, my European friends in Calctltta. 
whl) are very good friends of mine, asked me when did I join thr. 
C ll~  I said : ,. I have never joined' the Congress." They said : 
,. You must have joined the Congress, otherwise how could you give notice 
of such a Bill T" That is their mentality. If we want even this much. 
which is very little indeed for the protection of Indian interests we are 
inul1ediately a.o;ked: "When did you join the Congress ,  "  , 

Now, what is·the object of this short Bill consisting of four clauses! 
It is, as ~  preamble states, to encourage the development of an Indian 
ME'l'cantile Marine. The Government of India profess to have syuipathy 
with this' object, and I will read to the HOWle justa few extracts from 
whitt they have said from time to time 8S regards thi8 : 

.  : On, the ~  ~ ~, 1929, Sir' JqhnWo()dqeaQ, the ~  C ~, 
Serooetal'Y aaid : '. .'. .' . .  , .., .  " ...' 

,', Tl1~  ~  in ~ Jl ~~ , witlt ~ l~.. ~. ~ ~ ~ ~ .  ~1l11.  ~~l  ~ 
~ ll  teet 'Of itl ~~ , ." .. " ,''''' .. ,.. . .• ,r· . ",:"\ "P.. ..,. ........ '"; 
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From the speech of Lord Irwin, the then Viceroy of India, delivered 
(m the 17th December, 1929 at the Annual Session of the AssociateJ 
Chambers of Commerce, ~ Calcutta, we find that he sympathised with 
the desire that : 

" India should have its mE'rcantilc marine aud that the 8hips of that mercantile 
marine should be ofticered aa well 3S manned by Indiana." 

The statement made by Sir George Rainy, the Commerce Membcr, 011 

the 23rd September, 1929, was to the effect that the Government of India 
wrlromed : 
" Adequate participation of Indian shipping in the cOllstal and overseas trade of 

India .• , 

~  f'. P. Rama..<;awamy Aiyer, thl' then Commerce Member, made the 
i'oijuwillg statement of Government policy in the Legislative Assembly I'll 
the ,til September, 1932 : . 

" The G1>vernment are part.iculllrly anxious to facilitate the expanllion of the 
coasta.l trade of India .in 80 faT as that coastal trade ill Qperated hy the In/Han 
Itgpnries and through the instrumentality of Indian capital." 

Then, the following communique was issued by the Government of 
Illdia, on the 6th January, 1930, after the Ship'ping Conference, convened 
R~ the instance of Lord Irwin, proved abortive, namely : 

" The Government of India will take into consideratioll at an early date the illllue 
railed in the discussion which took place in the conference on the development of 
lDdian 'ln8rllantHe marine &8 lOon a8 it hu been tound p08sible to tully consider these 
iIIIIue8. .'l,'be. reeponsibility will rest with the Government olIndfa' of deciding what 
action ~ l  now be taken." 

So, I have shown that the Government of India have been alwa:.'I'; 
Iympathetic and were quite willing to do what was necessary in this con· 
ll.pction, but when the time for doing something comes, the B. I. frightens 
them ~  take no steps whatever. 

Mr. S. Satya.murti (Madras City: Non·Muhammadan Urba.n): 
'l'hel'efore, capt.ure the Government and join us. 

Sir Abdul Halim GhuZJi&vi : 'That time is not far off. (" Hear, 
llear" from Congress Party Benches.) 

Now, Sir, what is the position today of this Indian merchant fleet on 
whose growth and expansion. I helievt'. the whole Houl'le has agreed. TJet 
liS I ealist' what is the s:rength of our fleet. From a statement laid on the 
1100l' of t.his House on tht' 9th of April, 1936, it will be found that the total 
J'lllnher of Indian steamers employed on the Indian coast was 63 with 
l,:lG,Ooo tons gross. while the number of British ~  was 87 with 8 
to1;ftl of 4.14.000 tons groBA. In other words. Indian net tonnage forms less 
than 20 per cent. of the total tonnage engagl'd in the coastal trade. From the 
pJ'l){'eedingA of the Federation of the Indian Chambers of Commerce, dated 
March, ] 9::lIl, I find t.hA:t the total quantity of cargo earried by Indiaa 
~  companies on the Indian coaAts is round about 20 per cent. That 
iA ~ far as the ~ l trade is concerned. On the other hand, the, shar .. 
of lndian shipping in the OverseM trade of India is absolutely nil, despitl' 
the large volume and vlllue of its foreign trade:' From ,~  statistics 
/J';ailflble. Hhag "ern found th/lt the increase in the share of Tndianship-
pi!lg . ~  thf l ~ ten 'years' has ~  haFdly ten per cent. It .is ten pcr 
• '." IT. • ".' , , 
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ceut. for ten years or one per cent. per annum. What do the Bengal 
l'llllmber of Commercc say f Thcy and the other 14 Bri1lish C ~ l1l 
of Commcrce agree to the formula that Indians should not get anytbmg 
at all. To lluote from the opinion 'which the Secretary of the Bengal 
Chamber of Commerce addressed to the Government of Bengal on this 
Bill they say that their views are wholeheartedly endorsed by fifteen 
(hamhers comprising thp membership of tht' Associated Chambers of 
Commerce in India. They proceed to !fay : 

" The Indian mercantile marine has made considerable progress within reeent 
years without the aid of legislation and the prospect of furthl'r d"\'('lopment iR loy 110 
means precluded." 

What a wonderful progress .the lndian Mercantile Marine has made 
ill fhf last ten years--one per cent. every year? That is the great and 
(;()nsiderable progress which they say the Indian Mercantile Marine made 
\" ithout the aid of legislation. They further say : 

" The development of the Indian mercantile marine during the past 13 years haa 
been BlOst marked, the tonnage operated by the Scindia company having inereased 
troD) 29,000 &,rO)1II ~ in 1922 to 91,000 1P:0f8 tons in 1935 and they are still addin. 
hI their fleet. By agreement with the British lines, they now partieipe,tc in the mail 
and pa88enger trades." 

Let me pause here for a minute and find out what is this so-called pat-
ti<."illation in mail and passenger trade. A small line, called the Bengal 
BUl"JIla Steam Navigation Company, had a8 late as fotir years ago, been 
practically killed by the nefarious methods adopted by the B. I., 8uch fI.!! 
carrying passengers free ; next, not being satisfied with carrying passen-
gers free, allowing them two meals of sweetmeats (Laughter).-still not be-
ing (lontent, because they were mostly Muslim passengers who resisted all 
tmnptiition, paid their farps and travelled only in that particular line 
(Hear, hear), the B. I. arran!!ed music and 'Mutch parties for the 
pllssengers. It is a matter of eternal shame that the B. I. had recourse 
tf: such tactics and Government can verify them for themselves by refer-
ring to records. But God was on the side of that poor Bengal Burma Steam 
Nnvigation Company and they sllrvived this attack from the powerful 
n. 1. Because they put up a big fi.!!ht, the B. 1. had to surrender alld 
they were allowed to carry a small mail which does not bring them morp 
than a few hundred.'1 as subsidy. That is the son of great subsidy, and 
tllnt is the sort of mail that the British interests want to allow for Indian 
lines. They quietly say that the Scindia's development has been most 
marked. No wonder, because the Sci.ndias were compelled in l .~

tinn ~  be fellow looters along with the B. I. They are not alloweo to 
eHITY passengers, but from a small line which is permitted by the fullnet!8 
of the bpart on the part of the overlord. the B. 1., somewhere in an ~

Ilifieant out of the way corner to carry a few passengers on a!l'reement 
with the permanent B. T. Of course, I mllst say that Seindia being 
bounrl for some years to come to the apron strings of tbe ~ , 

B. T., are not free to go their own way. But what fl.. terrible Rtruggle and 
loss the Scindias had ~ encounter before they ~  this ~ .  recoll-
nition and. favourf:rom ·the R, 1. So ~  as the .ajp'E'.ementof the .lJIDall 
T . l :ll ~ . l : ~ ~  ~ ~ ~: I ~. ~~~ the MajoJ' 
C~ l . ,~,: ~11l  ~~  .. ~ .. ~ ,n.; ~l~, . l.l .~( Jl : : l ~. , ~l ~ 
•. nel the benefit whICh lR expected to accrue therefrom, I shall let the 
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representatives of those Small Companies speak. In their letter, thc 
Honorary Secretary of the Buyers and Shippers Chamber, £:arachi, 
sta.tes as follows : 

AI 

"The working ot the agreement had not been found IIlltiBta(·tory inumucb 

(a) the B. I. S. N. Company who had given an ~ ~  at the ~ ~  
to (loneider the ehiims ot the Eastern Steam NaVigatIon Company, Llmlted, 
for participation in the carri&l!"e ot PerBian Gulf ~ have studiously 
kept 8ilent on thill point even till date although they have been reqnelted 
frequently by the Indian steamBhip company conceral'd in thiB behalf I 

(b) the quotas fixed for 8mall 8teamship companies at tbe saiel conference have 
proved wholly inadequate for their existing tow1age. The group of small 
steamship corupanies hlLve already applied for revision of the Award 
ot Sir Joseph Bhore With a view to substantially increasing their quota 
of traffic to meet the altered situation and to keep their existing ves8el8 
agoing but 80 far there hal! not COJQe forth any response to their 
appeal" 

Mr. Muhammad Reza Hajee Shareef of Eatsern Steam Navigation 
Company, Ltd., wrote: 

" The trade tra.ffic between Bombay and Karachi is 50,000 t.one and out of this 
total three small coml'aniel! which are existing now were awarded only 5,000 tons. 
The trade traffic from Bombay /lnd Karachi to Tuticorin i8 2 lakhs tone. Small 
eompunies were awarded only 11,500 tons out ef this, and had their sphere of activity 
restricted up to Tuticorin only. This quota to Tubcorin is very low in view of the 
yolume of the trade. Small <,ompanie8 ha"Ve been able to flrtish the quota during the 
first five months of the year. It follows in consequence that wiih a bigger allotment 
.maller companies would he able to (~ l  it &s well. The spbere of IWtion is 
limited and during a portion of the !,ear the ,hips CRnDot go half.load of cargo both 
ways and the vessels are run at conSiderable 108s." 

It is, therefore, clear, ~ . that even ill the coastal waters of India. 
the development of Iudian mercantile muine has been disappointing, 
and that the agreement between the Major Coastal Companies and 
Small Companies is not at all likely to lead to further development and 
expanf;iol1, and there is hardly any prospect of further development 
without the aid of legislation. The case for the nece!l..,ary legislation 
has the support of practically the whole of the Indian press as wijl 
appeal' from this printed pamphlet which I circulated last year to all 
Honollrable Members here. We find t hat the entire Indian press 
throughout the country has supported this Bill. Then, Sir, I find that 
the whole of Indian shipping interests, as well as the commercial inter-
ests, has supported me, except, 8S I said, the British interf'sts who 
oppos!'d it.. 

N ext, let us consider the principle underlying the Bill. It is the 
prevention of ruinous and unfair competition in t.he coastal trade of 
India. Honourable Members will be shocked to hear what struggle 
the Scinilias had to make to exist during the first four years of their 
lile. They nearly lost all their capital. There is no doubt that snch 
competiti()n still exists, and equally it cannot be denied that it has 
ruined many an Indian veuture. The rate wars, the secret and deferred 
rebates, are manifestations of thiH unfair competition. The British 
shipping interests ancl the Assoeiated Chambers of Commerce do not 
deny their existellce nor do they question their effect. On the otheJ: 
hand. they claim this as ·fair and legitimate and deaeribe them as the 
only recognised weapon and means open to the eotnmercial interests to 

.~  ll ~:  .,~ ~l  1'rooa.UatlQ of all and IUDdrt. I Ihall 
1: . 
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deal with this ~  at 11 later stage, but in the meantime what' i 
want to impress upon Honourable Members is that this Bill dea1s only 
with one of the several impediments in the way of development of 
Indian mercantile marine. It has been well pointed out by the Indian' 
Merchants' ,Chamber, Bombay, that while the coastal trade of almost 
all important maritime countries in the world has been reserved to 
national ships, in India it is open to all flags,-not only to British flags 
but to all flags. I ~  shipping has therefore to struggle against the 
unhealthy competition from two different sources. The British ship-
ping interests regularly engaged in the coastal trade, as admitted by 
Sir Alfred Watson, have crushed all attempts of Inttian, ships to live 
and grow in their own home waters; while the ~ and potential 
opposition of occ8.llional outside steamers, such 88 in 1983' reduced the 
earnings of the coastal shipping by over 375 lakhs of 1 ~ , exhausts 
their resources by compelling them to keep their rates of freight 
throughout the year at a very low and uneconomic level. It i.S thia open 
door policy coupled with the unfair competition from these two sources 
which makes it impossible for Indian shipping even to live in its own 
home waters, not to say anything about its growth and development. 
This Bill deals with only one of these three-fold dangers, namely,' 
unfair competition frpm British as well as Indian shipping companies., 
80 far we have not heard of unfair competition from Indian shipping 
companies which would hardly be in a position to carry on rate wan 
and resort to rate-cutting ; but the,re are plenty of inStances of unfair 
competition from British shipping interests ruining Indian ventures. 
Sir Alfred Watson,-,I am quoting again the late editor of the 
Statesman,-iu his evidence before the Joint Parliamentary Committee, 
was constrained to admit as follows : 

"  I recognise that Indian company after company wbieh endeavoured to develop, 
the ,coastal service has been financially shattered by the heavy combination of the 
British interests. I think those British interests have to realise in the future thn t 
they must be prepared for a real pl',rtnership and mUlt admit India!lB to at least 1\ 
share in their coutal trade." 

Even that our British friends would not agree to. A.uthoritative 
statistics in this c:onnection are not available, but it has ~  calculated 
that during the last 35 or 40 years more than 20 or 25 Indian ~ 

companies whose subscribed capital aggregated to more than 20 crores 
havp, been compelled to close down mainly owing to the drastic and 
unfair competition of the powerful non-Indian British companies. It 
is llerhaps Dot very well known that even Mr. Jamshedji Tata, the 
pioneer of the Tata steel industry, had also ~  into the ~ 

industry, but was forced to go out owing to the competition of the 
Brit.ish shipping companies. Mr. Walchllnd Hirachand, the present 
Chainnan of the Scindia Steam NavigatioJ! Company, Ltd., which is 
one of the few Indian shipping Mmpanies that have sUl'Vived on the' 
Indian colUlt, mentioned' in his evidence before the Indian Fiscal Com-
mission and' the Indian Mercantile Marine . Committee tha:t when the' 
~  €ompany first made its J ~ in ·the 'Indian" coastal' trade' 
in 1~1 . , l  «U17e1it rate of, freight on rioe··from R ~  

whiob·.w.asintheneighbourhood'ot' KIlo' 1& .pertoD' 'Was :bl"oU,;11t down 
b\t::the!B.l,to :Rs. 6'per tbn,'.lttltfllgh" ,it wal' not at'iill'l' aD"eeoiIbUiie 
proposition and ~  leBS than the cost of operation, involving a loBS of 
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Jlearly 200 per cent. Such instances can be' multiplied ad infimttt.m, 
I have already ~ ~  ab0';1t ~  Bengal Steam Navigation Company 
and bOw ~  tneq to rum that ~  by rate war between Rangoon and 
Chit,tagong-. It is ~ recent history about the B. I. carrying passenp1'l 
between Chittagong and Rangoon. Sir, with the view to seeurethe 
monopoly of the Persian Gulf I will give you another instance of 
Persian Gulf ~ l. . Before Scin<lia started in 1918, We .tarted a com. 
pany with a capital of 50 lakhs of rupees--known ,as the Eastern BenR'8l 
Navigation Company, foreo8stal trade. In not more than two years 
time, it was crushed and forced to go into liquidation, losing the entire 
50 lakhs. 

From what has already been stated, it is quite clear that the evil of' 
~  competition exists and it operates to the ~~  of ~ ~  
shipping enterprise. It is also equally patent that the BrItIsh ShlPPlllg 
interests propose to persist in this competition by having recourse to 

.. ~ , secret rebates, deferred rebates, rate-wars, etc. 

How is this evil of unfair competition to be put down f As the 
1 P... Government of India have no powers of, ~

tion in matters of this kind, it has been suggested 
that a, policy of friendly negotiations, and co-operation is the only 
remedy. This is the suggestion which we always reoeive from the' 
Government of India when the question of coastal shipping comes up. 
Sir, I do not underrate, the necessity and desirability of such Ii policy 
but it can only have Ii limited scope. Further, in my opinion Indian 
Mhipping, l ~  othernationu.l and key industries, .is entitled to exist and 
develop on its own inherent right and not be allowed to live through: 
the favour and grace {If its competing interests. I, therefore, coosider 
that Government should posseils adequate powers themselves to,' check. 
and stop these abuses and thereby prevent ,the annihilation of Indian 
shipping enterprise. By this Bill, therefore, power is given to the 
Governor General in Council, when he is satisfied that unfair competi-
tion existA, to fix minimum rates of fare and freight, or to prohibit the 
grant of rebates or other coneessions which are calculated to redueel 
such minimum rates. This Bill also empowers the Governor General ill 
Council by notification to make rules for carrying out the !purposes' of 
this .Act and provides penalties for the cOntraventi&n of any rule pres-' 
(~  by the Governor General in Council or any directions given by, 
him with regard to the grant of concessions. Now, for the purposes 
of this Bill, British and Indian shippingmUBt be deemed to stand on: 
the same footing; We were far better off before than we are now. 
The Government of India .Act, 1935, has taken away the power from 
our hands of legitimat,e discrimination. The Honourable Mr. Dow said' 
f!ometime ago : 

"'We could have helped iou belore : we cannot help, you now. ' WI' could .have' 
given you subsidillt! or something of the kind belore :' we cannot do' it now. Thor!' 
('annot be any diacrimination betlIoeenBrltish and Indian." 

,Mr.' B. Das (Oriss/;\" Divisiqp-: Non-MuhaDunedan).: That is the 
joke, of the lll~  of India.Act., 

. BirAbdul Hal1ni: Gbuma\tifThe provisions of this Bill i therefore" 
witt' apply equally whether fi ~  : or an 1ndian 'shipping :~  
carried"on unfaitt ~ I l (lllJ  'The'p'owt'!r' of' the' Indian : LegiMature"tt, , 
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deal with .bUliet lUte rate-wars, etc., with which the present Bill is con-
cerned. by meaaW"6S which may . even look like discrilDination wasr.e-
tol"nised in the discussioD which took place in the ~  l ~ ~  
~  on this very issue. This Bill in the clrcumstances of the 
recent case cannot be considered as ~ ~  with the legitimate 
lIse of an ordinary commercial meaDS ~  protecting their business inter. 
eats by Brit.uw shipping companies. What. they really claim ~ a 
perpetuation o-f· that domination and monopoly in the region o! the 
shipping trade as in so many other directiona, against the economic and 
political interests of the children of the soil which cannot be conceded 
&Dd tolerated for a moment. This Bill, I admit, cuts at the root of that 
untenable cll:!im but does nothing more to impede· and hinder the 
British shipping interestR to pursue iheir peaceful vocation as ~ 

of India in the same way as Indians. This Bill is realTy an assertion of 
that elementary right which every government worth the narne and 
every legislature have got of taking whatever action they consider 
necessary for developing indigenous ana national industries. This Bill, 
when and if it ~ l ~  law ~ $e ~~I ~~ .)le an exer,w,Jte ;of that 
inherent power of this HOllourable House to develop its own economic 
policy in regard to Indian shipping, along with other indigenollS 
wdustries 8uch as textiles, 8ugar, steel, etc., consistently with the ~

TisioD8 of the Government of India Act, 1935 .. , ... 

An Honourable Member: Do you want to do away with that Act! 

Sir Abdul Halim Ghum&vi : We will think of it later on. At ·the 
moment we have that Act before ns. If the Government of India and 
this Legislature are entitled to interfere with British and foreign vested 
interests in textiles, steel, sugar, etc., and what they would describe as 
the legitimate exercise of their trade and business, why cannot they do 
it in this caSe also Y Why clinnot they be allowed to take the small step 
proposed in this Bill to encourage and develop such a national and· key 
industry as shipping' To my mind, it is indeed one of their primary 
duties and obligations to do 80 not merely in the narrow interests of 
the shipping trade but also in the broader, larger and primary interests 
of the nation such as its defence and safety, partioularly when it is 
found that the Government of India have failed and neglected to im-
plement substantially their repeated declarations and policy to fa<li-
litate the growth and expansion of the coastal trade of India. 
I desire further to point out that Government have already ~ in 
regard to Inland navigation the ~ l  of prevention of unfair com-
petition as will be clear from a reference to an " Act to amend the 
Inland Steam Vessels Act, 1917 (Act XIII of 1930) " which was passed 
by this House in 1930. Unfair competition had existed, and after Gov-
ernment took power to check it, and after the Act was passed I do not 
think that unfair competition exists now in inland navigation. I am 
quite aware of the fact that there are differences between inland navi-
gation and coastal navigation, particularly in the fact that o.ccasional 
tramp steamers of foreign nationalitjes are likely to intrude upo·n 
coastal trade, while it is not likely that they would enter the inland 
watelll of the o()untry. It would, therefore, be unfajr if 8110h . ~ l J 

are ~ll  to come into the coastal trade and cut rates against the 
~  lines. Britl1th and Indian. while the coastal ~ com1!laai." 
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would b6· precluded from meeting such competition from outsiders. 
As I have already pointed out, it iaanother danger to. coastal shipping 
for whicb the ope.u dQor pplicy of· the Government of India is 'res-
ponsible. This danger r:an. easily, ~Jll  by, ~  , I ll~ .~. ot I.ndia if 
they so choose. ' But' neIther the eXistence nor the possIbIhty of such 
danger will justify the perpetuation of unfair competition on the part 
of British vested interests to the detriment of our nascent shipping 
industry. The road lies another way, ~ l , to repeal' the statute 
which throws Indian coast waters OlJen to vessels of all nations and 
Government of India realise it as would. -appear from the Government's 
pl(lns for deaJ.igg with ~ ll ~ aD4 ~  . ~ :  iB. ~  
cO&8tal traffic to which publiCIty was gIven re()ently by the AssocIated 
Press of India. 

Precedents are also to be found in other cOUJjtries for the action' 
suggested by this Bill. In the United S1;aW., for iPstanee, tlae Shipping 
Act of 1916, prohibits a number of practio. similar to those ill question 
in tbis country. i r, I; 

$ir., "efolle I deal: mor.e 'fully with the 'objections ag&;inst the ~  
urged by Btitish commercial and shipping-' in11erestB, I should like to ' 
refer to certain eriticisms of its provisions '\\"hich are common to Indian 
as well as the British interests. They are·: 

(I) Non-prevention of -intrusion into our co..w wl\ters ~ 
foreign shipping; 

(2) encouragement of mushroom companie$ and addition of 
further tonnage ; 

(3) imposition of a heavy fine in clause 3 of the Bill without any 
form of judicial trial ~ any l'ight of .ppeal ; 

(4) refusal of entry of a ship to an Indian port as provided in 
clause 3 of the Bill. . . 

As regardB criticiams Nos. (I) and (2), these ~  easily met by the 
incorporation of a further clanse vesting power in the Governor Gene.ral 
in Council to make it obligatory on all tonnage to obtain neGessa,ry 
license from the Government of India for plying on the Indian coast. 
Provision for such license has already been made in clause 4 of Mr. 
Sapru's Bill and may also be incorporated in this Bill ~  it goes to 
the Select Committee. . 

As regards criticisms Nos. (3) and (4), the&e are easily met when a 
provision for licence has been incorporated. The penalty will then 
consist in either the cancellation or temporary ~  of the lieense 
as provided in clause 8 of Mr. Sapru's Bill. Any party aggrieved by 
any order passed by the Governor General in C ~ l may also be given 
a right of appeal to the Federal Court of dustice and a. olause on the 
lines of clause 10 of Mr. Sapru's Bill may B1so \Ie incorporated in thia 
Bill. All these are matter.s for consideration i.n the Select_ Committee 
as in the case of every Bill, and need not stand in the -way of ·:-eference· 
of this Bill to the Select Committee . 

. Having met these criticiaJ,lls ~  to the ~ I l l ~,  opillionS 
l .~, I shaH. proceed ,Dow,. 'V1th your l . ~ ~ ~ ll  with 

~ ~ l  .objectjOJl8 ~  ~ . lJill nrge4 .by : ~:  IJ .~l l .l and 
ShiPPIUR' Intereli1is...... .  , 

L261LAD D 
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Mr. President (The Honourable Sir Abdur Rahim): Will the 
Honourable Member conclude his speech now Y 
Sir A.bdul Ha.limGhumavi : No, Sir, I will take another 15 minutes. 

'fIle Assembly then adjourned for Lunch till ~ l  Paat Two or the 
Clock. 

The Assembly re-asscrubled after Lunch at Half Past Two of the 
Cluck, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Sir Abdul Halim Ghuznavi : Mr. Deputy President, before I continue 
my speech, 1 would ask your permission to add one more name to the 
naDles of ~  of the Select Committee, and that is' the name of Mr. 
M. Slade of the Commerce Department. 
Sir, having met the criticl.1Ims which were common to the general body 

of opinions received, IshaU piocepd now, with your permission, to deal 
briefly with the main ~ against this Bill urged by British commer-
cial aud shipping interests. For this purpose I ~  do better than ta1,e 
the letter of the Secretary, Bengal Chamber of ComIDerce to which I have 
already referred and which· embodies ~ considered view of all t'he 15 
British Chambers comprised in the ·Associated Chambers of Commerce 
arrived at in consultation with the Shipping Sub-Committee of the Bengal 
Chamber of Commerce. 

I have already dealt with tl1e argument that the Bill will, in fact, 
operate to the detriment of non-Indian shipping interests engaged in the 
coastal trade. As I have already said, the Bill is not. discriminatory eithp]" 
ill form or in fact becSlL'le it will apply equally whet.her a British or an 
Indian shipping C'ompany carries on unfair competition. I have also shown 
that legislation of the kind forming the subject matter of this Bill waR held 
to be just.ifiable in the discuRsions before the Joint Committee on Indian 
Constitut.ional Reform. I have already submitted that this Bill is a part 
of the general schrme to take whatever action may be considered neces-
!'iRQ' for developing indigenous and national industries, and the develop-
ment of the Government's own economic policy in regard to I ~  ship-
ping as against the claim of the vested interests to perpet.uate their virtual 
1110uopoly of an important brancil of trade which should have been onr 
Qwn, can form TIlO except.ion to the rule. 

T have already dpalt. with their second point, na.mely, that. Indian 
shippinlr haR developed rpmllrkably during the laRt 13 years. ft wall next 
argued in the It'tter to the Gowrnnwnt of BpJlgal by the Brng-al Chamber 
of Commerp(, that th(' fixing of minimum ~ was not 11 "imple matter 
and mi1!ht in pract.ice be easily eyaded. Jt may be true t.hat thc fixing 
of minimnm rates is n complex mattpr ami J IH Jl l (l~  that if shipping 
is to be a paying concern the minimum rate mnst he an (~(  r11t(' and 
that it must depend upon various factors and conditions which might. ('ven 
fluctuate from time to time. I have no hesitation in stating that when the 
Bill gops to the Seject Committpe suita'hlp (~  in t'hp shap(1 of a 
Rbipping or an AdviRory Board would have to be Ret up and the sbinping 
interpst aIDo.ngRt otherR will hllve to be fully represented therein. What 
happens in the case of foreign shipping' There is a Conference rate. 
'l'heUnited Kingdom has a conference of British lines j the Continent has 
n c-onferen:ce of continental lines. That conferenc'c fixes the ra.te ffrT the 
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particular year and changes it from time to time if there is any ,neceesity , . 
f1)r ~  a -change. Similarly there can be a Conference oftha oo&&1;al 
tI'hipping in this oountry. 'I'he Conference in their meeting will decide 
w hat rate will be for a particular year and for what particulal' route. 
That has been done in England and elsewhere throughout the world and 
I cannot see why it cannot be done in this country. The Government 
might do it in this form that shipping' companies will form their own 
t'onference. The Indian shipping which' will obtain a license to ply in the 
coastal ~l  them have a conference and fix the rate and' that will 
take away the fear that there may be a competition on uneconomic rates. 
As regards the argument that the provision of the Bill· can be easily 
evaded-that is what I find from one of their letters to Government-no 
legislature can contemplate and no executive can permit a persistent 
evasion and breach of law, and if any ~I~I l l  evasion takes place 
necessary steps can be and would be taken J9: 'prevent any loopholes and 
to ensure compliance with the provisions . ~. measure. As regards tlhe 
cutting of rates against opposition, the answlf is that there will be '110 
occasion for resort to internecine ratewars if a fair and economic rate of 
freight is guaranteed. to the coastal shipping companies 118 suggested in 
this Bill. The issue of licenses will a:lso"have the effect of preventing the 
intrusion of· outsiders and stray tonnage. This reply also .meets the fur-
therobjection that the principle of minimum rate would deprive the 
British lines of the only recognised means of defending theirbnsine88 
interests from attack of all and sundTy'. 

'I'he British shipping interests contend that the ex,isting lines ade-
(J,uately meet the requirements of trade, or WOuld, wi1!l a little addition to 
the existing tonnage, be able to supply the requisite tonnage and that the 
advent of greater tonnage would be detrimental to the interests of existing 
lines. I do not agree. I can give you an instance here and now. What 
is the position today' The position today is that_ neither the Britibh 
India nor the Asiatic nor the Scindia can give you sufficient steamers to 
run on the coastal lines. This is the stateinent that I have received from 
Mr. J. R. Harrison who was the Chief Mining Engineer of the Railway 
Board of the Government of India. He says that there are no' steamers 
offering to carry coal and all the British India steamers are booked up to 
October next. The result is that the freight has gone up by 100 per cent, 
today. 'J'he British India say that they can give you freight for Octob')r 
and the rate of coal is, for Colombo Rs. 10, for Cochin Rs. 12, and Hongk()ng 
H~. 15. 

Mr. B. Das : But there is an agreement between the B. I. and the 
Scindia that they will charge the same rate. 

Sir Abdul Halim Ghuznavi : There is an agreement, hut. they are 
also profiting by this. There are no other Indian companies in existence. 

Qazi Muhammad Abmad Kazmi (Meerut. Division: Muhammadan 
Ii'ural) : What was the rate before , 

Sir Abdul Balim Ghuznavi : Much lower than this. I am unable to 
tell you offhand, but it was mueh lower. I think my Honourable friend, 
Sir Leslie Hudson, will be able to tell you. I contend that there is a vaSt 
field for Indian shipping companies in coastal shipping and many (l ~ 
can come ill and there will he DO uneconomic rate if the rates a.re· fiXed by 
a eonference. Whether a new comer or the existing shipping oompany-
L261LAD nB 
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lSirAbdul Hallm Ghumavi;] . 
ttJey will have to abide by the same rate 110 there is no C8U1Je for appl'ehen-
sion by the British India or the Asiatic that the advent of ·new companies 
will reduee the rates and those rates will be brought down to an uneco-
nomiC le'\'e1. 

Now, Sir, 80 far as the penalty clause of this Bill is concerned, I adm,it 
it is objectionable and I was fully prepared, if the Honourable the Oom.-
~  llember would give an assurance ·that he would agree to this IliU 
going to the Select Committee, to withdraw tbl!.t straightaway and re-
introduce something which will be more feasible and suitable. That can 
be easily done in the Seleet Committee. If you ~ ~ clause from 
¥r. Sapru's Bill about the license, I think that wilt take aw,a.;y all the 
trouble. Licences can Qe .,';\'M,l)en9ed or cancelled and the ~ may be 
given to sucll licencees torlf4' ~ Il  the )federal Court of J:~ . 48 I 
b.nve said, all that I seek to. do is to. take the Bill to a Select Commi,ttee. 
Once you go to the Select ,C ll ~  there will be , . ~ Tb.ere 
will be amendments ; and the Bill will be so &mended that these obstacletil 
and theMe difiiculties which you and in the  existing Bill wUl. be. ~  
and then it will be brought to thiE! ~ l  House fQr its consideration. 
Sir, before I conclude I will make one. or two more observatioDS. The 

Bill I have tabled is on the same lines lUI Mr. Sapru's Bill and from tbe 
opinions that I 'have in my pOtl8ession it ~ been made abundantly clear 
that no new companies can be started until certain measures are taken 
to prevent rate cutting and therepy destt:oying the new ~ Ill  corning 
ill for t4is ~l~ trade: In the· ~  obtained I 'fuid ~  are 
.some European opmlons whIch express a dIstrust of the GoverJ;iQ.r GeI).eral 
in Council. I cannot follow it. My Honourable friends of the 'European 
Group know that the Governor General in Council will always suppm:t 
them and this takes me to the tre4itional hostile attitude of tbe Britisher 
in lAdia 'to theIDdian aspirati9nB, which ~ deplore, 'particularly at this 
time. The Bengli1 Chamber consider that the Bill is discriminatory in 
character while ,~  'bt:otherChamber in Bombay say that it is vicious 
m prin.ciple. It is indeed hard to think of giving up, even ~ll , the 
fruits of the pagoda tree. . Not that there is any prospect of immediate 
giving up but still the fear that they will 'have ultimately to give up a 
part. of th.e privileges which they now enjoy oppresses. them. The pro-
,'isior;lS ot the Government of I ~ Act as regards commercial discrimIna-
tioil ~  British commerCial interests against any hazard and when 
British C''lJ.i1mbers of  Commerce characterise an elementary national' right 
8S discriminatory and vicious, they uphold the view that the new Mnsti· 
tution is a fresh charter for British commercial privileges and preferences. 

Coming to the opinions submitted by the Provincial Governments I 
lun very sorry to have to refer to an opinion of the Government of M ~ . 
The Congress 'had not taken office then. I make that abundantly clear. 
This was before they assumed office. That Government made this insult-
ing remark :  " India has not so great a need as other nations mav have 
to build up. a 1~ ~ l  ~ ~l  ~  o;vn. in the i?terest of her ~ l 
safety. The Bntlsh mercantile mantle IS' In a very real sense a seCond 
Hne to the British Navy on wnose command of the seas the safety of India 
ultimately, , ~ : . :rhis ~ . was; expressed in F.ebru"ry 1931. 
r am sure that If thIS BIn bad been cl"tcnlated now, their VIew would have 
oeeJ\very ~ . -As against thise1fusion, I may be' 1 ( ~  for 
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quoting no less a person than the British Prime Mi'lii&t9r, Mf: ~Jl  

Chamberlain who said that" the next two yearsJD.ay well be ~ in ~ 

history of Europe n. That means that India may not have llll . ~ ~ 

the British mercantile marine in the next two years. They feel tha.tfillch 
a troublesome time is coming and yet they do not want that the Indian 

: J~ marine should go ahead. We have also been reminded recently 
by no less an ttuthority than Field Marshal Sit Philip Chetwode who has 
recently retired from India: 

" Things had altered so much in the matter of imperial strategy that I ~ 
might find herself one day isolated until Britain wits able to settle matters. One 
day India may have to stand on her own legs for a lon'g time." 

Only the other day, Sir Firoz Khan Noon, the High Commissioner for 
Iodia in London, has drawn attention to this matter ,and said : 

"Hitherto we have depended ~ l  on EIlglalid. ,The time hl18 oome when 
steps should be taken to enable the Domitilons IUld mtIia to arm themselves to defend 
themselves in case of necessity." ., 

These are significant remarks which it wilt be wild folly for anyone to' 
ignore. 

Sir, I will not take up any more the time of the House, except to say 
one word more. I appeal to this House and say t.hat I have beert able to 
S1lOW to this House the necessity of this Bill. The Bill as it has been 
framed may not be complete but it can easily be amended in the 8-eleet 
Committee in the light of the opinions. that we have received, the l ~ 

principle being to safeguard the Indian mercantile marine on whieh we 
lire agreed. I hope every elected Member of this Honourable House will 
vute for this motion for the Select Committee. Sir, I move. 

Mr. Deputy President (Mr. Akhil Cha.ndra Datta) : Motion moved: 

" That the Bill to control the COl18tal Traftlc of India be referred to a Select 
Committee consisting of the HODoura,ble' E1ir Nripendra Sirear, the Honourable ~ l  
Commerce Meniber, Sir Muhlirilmad Yakub, aabu Baijnath Bajom, Seth Haji Sir 
Abdoola Haroon, Pandit Nilakantha Das, Pandit Kriahna Kant Malaviya, Mr. Sami 
Veneataehelam Chetty, Dr. G. V. Deshmukh, Maulvi Syed Murtuza Sa.hib Bahadur, 
Sir Oowasji Jehangir, Sir Leslie Hudson, Mr. F. E. James, Mr. Akhil Chandra Datta, 
Mr. S. Satyamurti, Pandit Lakshmi Kanta Maitra, Dr. Ziauddin Ahmad, Mr. Bhulabhai. 
.1. Desai, Sardar Sant SIngh, Mr. M. Asaf Ali, Mr. M. Slade and the Mover, and that 
t'he number of members whose presence  shall be necessary to cOnstitnte a meeting of 
the Committee shall 'be fivc." .. 

Seth Govind Das (Central Provinces Hindi Divisions: NOll-Muham-
~  :. Sir, t'hough I support the motion moved by my Honourable 
friend, Sir Abdul Halim Ghuznavi, yet I want to make it clear at the very 
outset that. I do not think that this Bill is a perfect Bil\. Sir Abdul Hulim 
Glmznavi himself accepts that the Bill is a very ~  one. Besides, 
it accepts the principle of non-discri,mination of British and Indian trade 
under thfl Governmt'nt of India Act of 1935 which we, Congressmen, do 
not accept. The Bill which was moved in the Council of State by the 
llunourahle Mr. P. N. Sapru was Ii better one, but as has bcen said by the 
.lIunouro.ble Sir Abdul Halilll Ghuznavi. it might be improved int.h., 
8.clect Committee. The fact is that.', undel' the present Government of 
Illdia Act, 'I.e cannot. introduce any measure which is in the real ~  
0,£ Ind, ia., and" therefore, an OlU" ~, are concentrated ,first to sC,'r8fJ this 
Act, I.~ only then, We .th,tn¥. weahilll , ~ ~ ~. ~ do s,o.metbiug reaJ au4 
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[Seth Govind Du.] 
dOmething which is really good in tile interests of India. However, as long 
all the present Act is in operation, we have to do whatever is possible in 
the interests of our country. 

Now, Sir, this is not the first effort in this direction. It was in 1922 
that for the first time a Resolution on this subject was moved in this 
A ~ l  by Sir p. S. Sivaswami Aiyer. A Committee, called t'he Indian 
Mercantile Marine Committee, was appointed which made its reeommenua-
tions. Rut RI'! those re('(muneudations wen' in fllvonr of this country and 
were against the interests of the British industries and British 1racie, the 
Government slept on'r the report for two years and did not bring any 
motion on the matter for legislation in this House.. Then, in ] !l26, 
MI'. K. C. Neogy brought a Bill called the Inland Water Traffic Bill. That 
Bill was not moved and he made room for a similar Bill, called the Indian 
UOllbtal Traffic Heservation 1Jm, by Mr. S. N. Hajfle. Those Honourable 
Members who were in the Central Legislature at that time know how 
perfect that Bill was. It wtts referred to a Select Committee allli the 
Select Committee made its report. The Report of the Relect Committt!f:-
was taken into consideratioll. As some sort of excuse had to be made for 
tI., delay lind its prevention from reaching the Statute-book on flimsy pleas, it 
was again circulated for public opinion, and so many ways were fOUllll to 
kj]] that Bill. The prophecy Whieh was made by many prominent people 
in thi'l country came out to he true, and it could never reach the Stutute-
Uook. Since thrn, much water has flown in the rivers of this country, but 
SO far as our waters are ('oncerned, ih!:'? are not yet re;;erved for us for 
flh.ipping t.raffic. 

It would serm superfluous for me to dwell here on the point that 
india was much advanced in the shipping industry of the whole world till 
as late as the 17th century. The Honourable Sir Abdul Halim Ghuznavi 
n!ade a reference to the book of Mr. Radha Kumud Mukherjee on Indian 
shipping and anybody who is interested in this subject will find it of 
great interest. We know how this key industry of ours was destroyed. 
We could have again built our industry just aR ,Japan has done, A . l ~ 

hali done, just as any other country has done, or even as England has done. 
What England has done can be traced from IUany books. If you look at 
the article in the Encyclopaedia Britannica on the subject of " Maritime 
Shipping of Britain ", you will see that at t.he time when England had nO 
~  or very little Shipping of its own, she had prohibited any articles 
or goods from being brought to England in any ships except British ships. 
That is how they protected their shipping in the initial stages. They seem 
to forget one great fact that about the 17th century England was devoid 
')f any great money. Financially, it wal'! on the vergE' of a collapse. So 
much so, she had no capital to put into practiee the inventions of Watts 
and others. This was, however, made posflible by the help of the treasures 
they took from 0111' country. They built up their industries. The indus-
trial revolution WIL"! brought about by the loot from India. With the help 
of the tr!:'asur!'s they took from us, they destroyed our industries and built 
~  industries instead. Our shipping industry was completely des-
~ . Now, let us see whether they 'Will now be willing to eneourage 
the r('V'ival of the shipping industry in' this country. My Honour-
allle friend,; Sir Abdul Halim GhuzDavi, pointC\l out that many importa.rit 
~  expressed their sympathy With 'our ~  trod'dcD industry. 
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H6 did not quote what they said. But I wish to l ::~ the 
iuportAntpronoWlQeUlenta which were made by. some of the IQlQSt ~  

people on the Government side to remind this H ~. and the Treaaury 
Benches especially the Honourable the Commerce Member who seems to 
be very 'sympathetiC' to our 'vieW-sand woes.' 

This is what Sir Charles l~ , the Co.lll.lD.erc'e M ~, ~  .. QD..,l9th 
March, 1926 : 

" We recognise tbat it is ~ l  l ~  l~ l  natural that the people 
of India should desire 'to have a merCantile ~ their own. ' We reeogni8e alBo 
that the training of officers for the Indian Dlercantile' marine ii a very· long prOCell. 
and that men who are trained for that career must have some reasonable prospect of 
an opening.' We recognise further that lndian companies, 0.8 things ate at prelMlnt, 
have a difficulty in forcing their way ,into the cOll.ltal trade." 

This is what another Congress  Memblffi'@irGeorge Rainy (I.Jaughtc.>r), 
said. Well, Sir, the ~  is not far when a Congress 

3 P.M. Member will become a Qmiunerce Minister. Sir deorge 
Rwny, aoother Commerce Member, said :  . 

"Adequate participation of Indian shipping in the r..oastal and overseas trade 
of India 11'&8 the object of, Government in eonvening a conference of ~ shipping 
interests. ' , 

Another Commerce Member, Sir C. P. Ramaswami Aiyar said, that: 

., Government are particularly anxiou8 to facilitate the growth and expansion' of 
eoastal trade .of India in '80 far 11.1 that couto.l $rade i. operated by Indian agencies 
and through the instrumentality of Indian capital." 

Above all, His Excellency Lord Irwin, the' Viceroy and Governor 
Gilnersl of India, also supported these views by saying: "India should 
have its Mercantile Marine. and tb4t ~l ~~ J  Marine should be : ~ 
.88 well as manned by' Indians ". We have been ~  thMe 'platituuo.s 
for a very long time. We have been ~ Cw;nmerceMembers and 
others for a very long tjqle in sympathy with Indian trade a.nd 
oommel'ce, but Government will accept as others also will agree with 
me that nothing has been done so far in this ~ . Tn fact every e1l'ort 
bas been made in the past t.o destroy the revival of our industry. Ouring 
the past 35 or 40 years ~  than 25 shipping companies were started in 
tlliM eonntry and all of them met with the 9IIJne disaste!' .. It is a ~ll 
known fact that about 20 croresof our capital haR been 'destroyed in 
this venture and had the Government, at any time during these years, 
oome forward to help the shipping industry of this· oountry, I am sure 
today the conditions would have been quite different. 

Now, Sir, the present Bill which has been, introduced is a very simple 
measure. It only wants 'that the redllction or freights' and giving. of 
reba'tes and things like that' shQuld not happeJ;l,. In fact, other countries 
anl doing much more for their shipping interests thaQ, has been proposed 
in this Bill. Full powers' are vested with the Dominions as far as the 
control and developme.nt 'of thM iriduStry is eoncel'ned and the Government 
know tha't practically all the Db1ninioDs' are . giving' 8uhsi4y to' ~  
shipping 'industry.' Mr.' RUnciman. 'the President of the Board' of 
Tl'ad.e, ~~,I l(~  .Sf1i4c : , " ,  ' 
::' W 'Phe ~. IlI M ha"e thirl; .~. _illg pOTier .. liM.' fiI" .... tibnJHatit Ii' liiiilheM 
.. tllay Ita",."," b8eJJ,mry,rea4Jy to barmeatse their vlflW";;vrn; 1l. ~ " ,'f"" 
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India is the <mly Dominion that has not a shipping policy for the 

benefit of her national!';. 

lf this Bill is sent to the Select Committee antI some IlnllOllllcemcnt 
is made on behalf of Government today in its support, 1 am sure that 
IJomething at least will be done in this respect. 

Before I conclude my remarks, I shall rpad one mOre opinion and 
that is that of Sir Alfred Watson, ex-editor of the Sta.tesman. He liIlid 
before the Joint Parliamentary Select Committee: . 

"  I reeogniMe that lndia.n companies after Indian companies .which endeavour to 
develop a coastul servire has been financially shattered by the heavy combination of 
the British interests. I think those British interestM have to realise in future that 
they must be ~l for a real ~lIJ  and must admit Indiantl to a share, at 
least a shure, in theIr coastal tralM." 

It is time for the British trading-intert'sts to come forward and give 
proof of their friemliinffiH towilIrds Indian industries. Otherwise the 
time is not far off when they will N'alisc that if 1 hey do not show a gesture 
of friendship towards us, the f('eling of ret.aliation is bonnd to grow from 
day to day in the minds of the peopJt· of this land and that time is not 
far Off when British interests will bp ruined in this coulJtry. I support 
the motion of my Honourable fri!'lHl, Rir Abdul llalim Ghumavi. 

Dr. P. N. Banerjea. (Calcutta Suburbs: Non-Muhammadan Urban) : 
Sir, this is a ~  small mea.'mrf'. a mrn.<;11"1'!' whirh no 1 pg-i<:lator in a 
frpe COWlt.ry would haye dreamt of introducing in his own Parliament. 
But why is this small measure introducecl hpre '! Be('anse 1 ndia 's posi-
tion in respect of her mereantilp marine is so hrlpless t.hat my 
Honourable friend, Sir Abdul Halim Ghuznavi, has thought fit. to bring 
forward a Bm in order t.o give t;ome small bpIJPfit to thp struggling' shipping 
industry of this country. This measurp ean only bp supported as a 
prelude to better and more important III Pll Sll res. Otherwise, I am 
afraid it will be practically u>!eless. 

Sir, the mari'time activity of India goes back to thr dim and distant 
pa.st. We find mention of Indian shipping in the earliest books relating 
to India. In Kautilya'l'I Arthashastra a chapter is devoted to the func-
tions of 'the St.aiR in regard to Rhipping and in the famous work called 
Yllkt1"kalpataru we fino descriptions of ~  and ship-buildin!."!. 
The l ,~ of the E1'ythracan Sea gives an excellent account of the 
ships that traverflPd the Tn<1i!ln Ocean and thp ad.iacent .~ . Even as 
late as the reign of Akbar Indian ships carried ('arg-or's to many differpnt 
countries of Asia.. Towaros the end of t.he lRtb Cl'lItUl'V Indian-built 
ships carried ca.rgoes to Europe and these ships 'WPl'r !'ega'rded as better 
aIrel stronger tban ships built in Europe. . 

But what is the position now T All the shipping t.hat Tndia oncE' 
had has gone and how? The industry has been strangled by the 
ruinous policy of the British Government, and tlw Govprnment of Inrl in 
being a dependent Government has not been able to help India. 

Now, Sir, l'el-lponsihle British stat.('$men and the high officers of the 
.Gpvernment()f India often tell u.s that India is marching towards 
Dominion Status. .But what i" the positiQ!l of the Domini-ons in this 
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regard f Every Dominion p<>Sf!esHe!:> the right of discrimination even 
agaWst England in respect of its maritime activity. 

Sir Leslie Hudson (Bombay: European): No, Sir. 
Dr. P. N. Banerjee.: You are mistaken, Sir; read the Statute of 

Westlllins1:.elr carefolly. __ 
Sir L 1~ HttdIon : I am not mistaken ; read the Merchant Shipping 

Act. 
Dr. P. N. B&nerjea: And many of the Dominions give subsidies to 

their shipping companiea in order to encourage their own shipping. 
Australia reserve., her coastal trade to her own nationals. But has 
India b<>en allowed to do any of these things f No; on the other hand 
by the Government of India Act of 1935 we are prevented from giving 
protection to the shipping induJ,tJ), lest it ~  amount to di.'lcrimina-
tion against Britain, This Goyernment of India Act we sri' determined 
tQ end and that very soon, but, in the meantime, let us see what lithe 
Government of India is doing for us. 

My Honourable friend, Sir Abdul Halim Ghuzna\'i, has told us that 
high officers of the Government of India, including th!' Governor 
General, have held out promises of supp<>rt to the ~ Jl  industry ; but 
has anything been done in practice? No, nothing has b£'en done. The 
newspapers say that the Government of 1ndia is inquiring into tht· 
matter. Sir, inquiries are sometimes made with the objed of solving a 
problem and at other times with the object of shelving it. I do not 
know whether they want to solve the problem (}r to shelve it, but we 
shall anxiously watch the activities of Government in this regard. 

Sir, what is th£' present position of Inrlifl with regard to her 
shipping T The hulk of our coastal shipping if; in th£' hands of non-
I ~ , and as f<lr shipp'ing ov£'rseas. India 'f! .-;hart' in it if! II hig zero. 
And we are not moving even 8 Aingle Ate}) towards thr goal of having 
an entire mercantile marine of our own. No wonder, therefore, that the 
Government of India is described in some quarters a.s Government against 
India. 

Sir, coming to the provisi(ml'l of this Rill. we find that there is 
in reality only one clause in this Rill, only one important clause. And 
whAt does t.his clause seek to do T It seek!'! to ('IH'cl{ unfnir competi-
tion. Is that iIlegitimate,--.<;eeking to rhf'ek unfair cOlll)wtition? In 
some quarters it is held that it is not l ll ~ : our Euro[)('an friends 
hold the view that it is not legitimate. The way in which they carry 
on this unfa.ir competition, namely, by serret rrhatps. clrf<'rr{'d rebates, 
rate war and so on,-if! eonsinered by them to bl' kgitimate. When the 
Government of India is approached we a.re told that we should a.pproach 
our European friends and co-ope.rate with them. Well, we ftre in 
favour of co-operation but are they prepared to co-ope rat£' with us in 
tiHs refIPCct.' So far ~  havp refused their eo-opE'ration and the 
hostile attitude they have takf'n np lI ~ ~ .~ ll mpasnrl' ~ 

tltat their attitude is not friendly a"d they are not prepared to help 
11f1 in any 'Way. NOIW, what is the attitude of GoVernment towards this 
Rill' T do not know l ~  it is on(' of armed nentTality or of 
oPJlOl'lition. If it hf' oni' of opp.osition the Ohvprnment of India wifl 
stilDll f:Hlf-eondemned ; if it be one of armed neutrality, even then the 
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, [Dr. P. N. Banerjea.] "  " 
charge that the Mminietration of India is not earriedQn ,in the ~ 

of India will rema,in twe. 

Sir, as I said in the beginning, I consider this' to be Ii' verYBmall 
me8$ure, but we support even a small measure ~,  islikeJy to 
give SOJJle littJ.e benefit to some .small shipping comp&Diel in In.<lia. 

Dr. F. X. DeSouza. (Nominated Non-Official): Sir, coming as I do 
from the maritime province of Southern India where communication by 
land and sell. is extremely difficult and where in oonsequence . of thit 
policy of restricting the coastal traffic to a monoPQ,ly, maritime com· 
munications have been rendered even more difficult, 1 feel it is my duty 
to Uli8ke certain observations on this Bill. The first obBervation I ahould 
like to make, Sir, is to repeat a remark which W8Il made by the 
Honourable the Mover himself that it is Ii very inadequate measure of 
protection. I proceed further. I am not quite sure that if this Bill 
becomes law the last state 00' Indian shipping will not be worse than the 
first. Because, Sir, if by penalising rate cutting and deferred rebate 
the door is opened to 1\11 competitors to compete in the coastal traffic of 
India, what is there to prevent foreign nations, more efficient than our-
selves, from oompeting in that trade T I for one think that the nation 
that will benefit most if this Bill is passed into law without modifieation, 
will be, the .Japanese. You will find the coastal trat'fie of India absolutely 
in the hands of the Japanese Shipowners. Of course my Honourable 
friend, Sir Abdul lIalim Ghuz1l8vi, said, that this f'ftate of things could 
be rectifioo by a provision for granting Hcense to shippers who are 
allowed to ply on the ooasts of India. But here you have to take into 
account the treaties with foreign nations j and, under the ID06t-favoured 
nation clause which I believe regulatel:l our rela,tions with Japan, it will 
be very difficult to say to the Japanese Shipowners: "We shall not 
give you a license to ply in Indian waters ". 

:The second ~,  Ishonld like to make is about the procedure pro" 
vided for enforcing the penalty or fine and for closure of certain ports 
to the defaulting ships. No procedure is provided by the Bill. The 
Governor General in Counoil is made the sole arbiter of whether a 
certain shipping company is a defaulter. Personally I think it would 
be impossible for the Governor General in Co,uncil to perform the 0:111.131 
thrust upon him unless there is a regular Maritime Board very much on 
the lines of the Railway Board, but constituted differently with Indian 
personnel, functioning to advise the Governor General in Council. That 
is all I have to say with regard to wha.t I consider to be the obvious 
A~ .IJ ~  l l~ jbut, a.s pointed out by my Honourable friend, the 
liqver, ~  ~  4efoo1& ~  probably can be remedierl in the Select 
Committee  stage. 

, We now proceed on the assumption that the coastal traffic of·, India. 
is in the hands of a monopolistic concern.-the British India C ~ .

.that ~ what the H ~ l  Member said; I think. Has, ~  

~ ll  wllat t,his ~ ( l  'nlellns.and what financial and ecQIIPJllic 10M 
. ~ ~  .ll~  'the : ~J l  of' In,dia' T .~ ~ . 1 ~~  ireokfllfrl 
_/' ~~, M, ~  ~l , tOJlfl, ~ ~ , ,freight upon, tlUs f is reokeIUld i!lS 
Jijgh , l ~ ~  ~ , ~. , 111 this, c:ioaErtl\l. traffic, it. .Aasbeell eHcited 
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in the course of the debate that, our na,tionai ~ l ,  about 20, per 
cent. What about the overseas traffic f '1'he overSea:s traffic, ~ whic4 

~ gat; iro:!!hart ~ , ahu:iuntsto 12 :inillian 'totts;.,and ·t\b.e 
freight on 'it' amolriitil' to 50 crores 'of rupees. What'!s the'Mult'! or do 
not deny that it is for 'serviees rendered, but it means tOO,t the people 
of .India .pllJ' theae 60 erores· of XPpae6 to foreign ~ fUr ;idoing 
services which they have been denied facilities for doing themselves. 
That is one aapect of the question.. There is another .~  an even more 
important aspect. In these days of crying unemployment, 'is there any 
maritime career open ,to our young men t There waH a time when, as 
pointen out by the .Honourable the Mover, this country not only lll'O-
vided lascars but officers and commaullers whose ships plied the ocean 
from one end of the world to the other. Today, except for a few 
lascars, in foreign ships, we have not got any maritime career open to 
our young men at all. 

Thirdly, this concentration of traffic in foreign companies ~ led 
to a diversion of trade routes. It is the universal complaint that with 
regard to the railway the freight rates are so .regulated 88 to facilitate 
imports from and exports to foreign countries but not the inland trade 
at all. Similarly; I do not think I· am wrong in saying th8.t the freight 
rates of these overseas companies are .so regulated as to facilitate export 
to foreign countries, becausE', after all, the route from the port to the 
foreign country is practically a continuationo£ the railway system in 
this .country. For all thelie reallons, the monopoly that exists now,. and 
admittedly exists, should in the· interests of Indian ~ l , be relaxeq 
so as to admit some. indians sharing· in this coastal traffic. 

r say that reli,ef should be given nOW. It is, however, retorted, 
•• What right have the people of India or the Indian national shipping 
to demand admission a,nd participation in the fruit of British enterprise, 
and British labour: 'Ilhd British industry , ., ' After aU; it is a pertinertt 
question jbnt I think it should not be impertinent if We examine the 
circumstances under which British shipping ~  to .obtain this 
monopoly, for then we shall S{'e-that what weare asking-for is not to 
participate in the fruit of other people's labours-it is not to dis-
ctiminare against foreign oompanieft-l-but rather it is for the purpose of 
preventing a di8cTimination which haR been an along exerciBed againat 
lUI from the very beginriing from being continued. I shall illustrate my 
mEjftning. Honourable- Members in this House may be apt to regard 
the alleged exceUence and superiOrity of Iridian shipping in the'. early 
days a8 a fairy l ~  those who RerioU!dy makE' a study of Prof'. 
Radha Kumud's book' on this subject nped entE'rtain no doubts. But if 
that book is ~  to he rather far-fetched, J refin' to tM eTfdence 
of European observers as late. as the year 1801. In the year, 1801, a 
French traveUer. named M. Balta.z.lloJ:' 80]oyn9, wrote : 
" In Ilneient times the IndilUlR ell:oolled in the art. of conatracting .ee!els ~  the 

prNent Hlndu8 enn in this !!till oft'er modAIs to Europe, 80 much 80 that the English, 
attentive to everything which relAteS ~ lIaval 'al'cfdteeture, have borrowet'J from the 

~~~ ~  improw:e .. entll ~ ,til..,. ,J ~ Rdr.pted ,with 'UUell', .to. their 0WJl' 
ebipPtllg· .  . ""., I '." " ".' ,_: '"", ; 

,,~T . in lS02,the AdlJliraltY erclj"e4,mllD.. :1 ~ ., the :B.:iR,''! aiiQ!ito be 
l ~  In the Bombs,. doekya'l:d. !?:ey ll'l.teilded to .eD,d, out ali 1J~ . , liuiJder. 

11m ~  lltiIerltw oof Jli.inllhedjf lll ~ 1 . ~ ~ l l t'hey ordered him to, 
~, ~~R l ll l . ,~  ~: : ,:i ,ill' ..... ,'.i,·,,'·1 :."."., I 
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[Dr. F. X. DeSouza.] 
Is it not a tribute paid to the excellence of Indian ship building, a tribute 
given hot only by the French Observer, but by Their Lordships 01 the 
Admiralty Y But what a fall there is today Y And why Y •••• ' 

Dr. P. N. Jkm.erjea : What is it due to T It is due to the Govern-
ment. 

Dr. F. X. DeSouza: No ; 1 will tell you what it is due to. It is the 
unfortunate appearance on the banks of the Thames in the year 1801 of 
an Indian ship manned hy Indian lascars and. Indian officers laden with 
a cargo of Dacca muslins. Tlleir Lordships the Directors of the East 
India Company were absolutely overawed by the sight of this. They 
wrote as follows : 
" ~  British lH'll.rt would wish that IIny of' thl' hravl' lIIen who have meritl'fl so 

mudl of tlwir "(Juntr" Rhoulti lw without h',,'ad whilst Nativ<,s of the East brought 
the ships belonging ~ our OW11 Bubj(·('ts into our own ports; and c,ollsidl'red, therefore, 
in II J1 ~ l, 1II0ral, ('ollllll('reial and politieal poillt of view, the apparent r.011Hcquonces 
of nilndtting thpsl' Indian sailors into ollr navigation form a strong und additional 
objection to the {'on(,f'sRion of the propose,! priYilpg!' to any ships mnnn('d by them." 

Sir, if I (juote the.5e passages, it is certainly not with a view to rake 
up allY bitter l ~ ; far from it. VI e have derived immense advant-
ages from the participation of British merchants ..... 

An Honourable Member: No,  No. 

Dr. F. X. DeSouza: I entirely disagree with you. We have derived 
immense advantages from the participation of British merchants in our 
trudl'. In the vear lH70 thr total volllmr of Indian trade amounted to 54 
crores, and the' other day it was t>tated that it now amqunts to 250--3(\0 
crores, and it is now distributed to all parts of the world, and were it not 
for the enterpri.'ie am) co-operation of British merchants, our trade would 
never have flourished to such an extent. Now, Sir, what do ~ ask for' 
We ask for this. We ask that we should be allowed to participate in the 
benefits which they and we have derive.rl from thr world's trade. \Ve 
ask, not that we should discriminate against them by legislation, lmt we 
simply ask that they should not continur tlle discrimination against Uil. 
That is all we ask for, and I again a88ert,-1 think I shall not be contra-
dieted,-that all the enormous advantages which the British people have 
derived from the Iuclian trade, from their connection with India, have 
b('('n arrived ill a fiduciary capacity for India, and now that th('Y, in their 
~ (  mind, are handing over more and more political privileges to 
Indians, they should alRo make up their mind. although it, is much more 
diffieult to do ,-;0,--T admit it.-tn extend their commercial privileges ..... 

Mr. S. Satya.murti : Get water from stone! 

Pa.ndit Lakshmi Ka.nta Ma.itra (Presidencv Division: Non-"M:uham-
ITIadlln Rural) : 1'011 Rhould give them some ships to go away. 

Dr. '1'. X. DeSouza: Really speaking, Air, as I pointed out at the 
outset of my sperch, a measure of this kind will be very inad!'quate, and I 
douht very mu('h. pv('n with all the ingenuity which the Select Committf'e 
may ex('reise, if it can (,v PI' bp made eifectiv('. The only way of efl'ectivfoly 
sf'cmll)R' to Indian nationals coastal traffl.c is re.'!ervation of that traffie 
~  Indian shipping. It is II. right undi.s,puted, inalienable, ~ to 
the rules of International law. Tn 1932, repre.sentativeS of 23 maritime 
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nations assembled at Geneva laid it down as a proposition that it is tht! 
inalienable right of every country to keep the coastal traffic· to their own 
nat.iohals ; it is not at all in violation of Internati!>nal law, and in PUL'-
sUance of this policy, great maritime nations like Japan, the United State.s 
of America,France and others have reserved their coastal traffic to them-
~ l ~ . The only country whiclt has ~ qone so is ~~~ ~ , but 9tI 
pei' cent. of the ships plying on the British coast is B.ritish, no wonder it is 
Dot restricted by law. But that procedure is impossible to us in conse-
quence of the Government of India Act ..... 

Dr. P .•. Ba.nerjea.: So you condemn the Gove}'Dment of ~  A.ct 
That should be done away with. I think that is your view 7 

Dr. 1'. X. DeSousa.: To that extent, certainly. I don't say I C ll~ 

demn it, but certainly up to the extent of giving us ,U power to ~ . 
the coastal traffic to our own ships, the Governmen,t of IQdia Act shoJild 
be modified. 

But I don't think, on the other side, it will be seriously mai:p.tained 
that this fixing of a minimum rate is interfering with the freeqom of com-
petition. Competition is between those who speak ~  leJUrth 19 ~ .  
other, but competitiob. ~ a tnighty British Company like that of 
the British India Coml'any and a puny company to be started is of C :~ I~ 

mIt of the question. I do not wish to prOl:ong DlY remarks ~  ~ ,~ 
I am afrailf the MOver is ~  'impatient and so t shall l , ~ 
my observations. . 

Ik. MulIamm'Mi A.IIaa.r All (Lucknow and F'yzabad Divisions: 
l:luhammada,n Rural) : Sir, I have listened with very great patience tor tW() 
days to the speech of my HonoUl:able friend, Sir Abdul Halim Ghuznavi, 
on the coastal shipping Bill, and I feel that my Honourable rriends have 
been crying over l~ mille They were harping 'WOll ~ ll  tlle Go;veru-
ment of Inaia's faults were, what their faults will be in the future and bU 
on. I may inform the Government of India that their faults are so very 
hein,Qus, ~ very injurious to Ind,ian interests tllat if some day a foreigu 
power were to attack India and if India is unable to resist such an attack 
8ucce88fuUy, it will be the fault of the British Empire. Sir, several times 
Bills like these had been brought forward, but to no effect whatever. Some 
plea had always been found to shelve such measures,-and, unfortunately 
for us. we get very few days to take up non-official Bills in this House, and 
t!0 our non-official Bills cannot be taken up and discUBsed fully and to 
effect. Luckily we have got an opportunity this time, and I hope we shal1 
be able to take a vote 011 this Bill today, which may perhaps produce 
~  results. Sir, it is the Government of India which is responsible 101' 
the ~  state of affairs. J'apan has got a monopoly to a ~ ll 

extent, and 73 per cent. of the trade from India is going into the hands 
of Japan. Why is it that Japan is taking away all this money, all tllis 
trade from this country 1 Sir, I would warn the Government of· India 
t.hat in view of the disturbed conditions in Europe, if they don't try and 
bnild a strong and. effective maritime power in India, the result will be 
that one day Italy or some other. nation of Jilurope will have more trade 
l ~ Europe than Japan is having tOday. ail', it is for fie : ~  Gov-
t!rnzpent to give lndians the right and not allo'liv the Peninsula and Oriental 
CE>mpany to .monopoDse tpe whole coastal' trade of India and overseas. It 
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•. [Mr. Muhammad Azhar Ali:] 
is, said·lhat India is the .Cinderella oithe .B'ritish Imperialistic policy. In 
tM papers, which were distributed to us and which ~. from other 
Chambers of Commerce and other places, what do you find T We find 
that the Tatas tried  their level best to build a shipping agency. 'The 
S('india Steam Navigation Company tried to build some other maritime 
companies. With, what results Y 1'he Tatas have-made the following 
observations in one of the papers : 

" Having been instrumental in destroying the old Indian ship-owning trade, it 
has been unceasingly employed, eVl'r sine.e its !l8tabli8hment, ill raising the 'r&tee of 
freight, andeonsequently hampering fll.eility of intercourlle, between Ludia and the 
further East. 

With Bcores of lines, English and foreign, plying in theae wa'ten, which our petted 
and much glori1ied Anglo·India Company can afford, and perhaps ilnds it good policy 
to tolerate, it il only jealous of a small enterprise like ours, and while it can lovingly 
take foreigners and possible' future enemies of England to its bOlom, it discards the 
poor India, for whose special benefit it professes to have come to India and from whole 
po(\lr.et it draws the greater part of its subsidy r " 

Can there be any ~  condemnation of the present Government. 
of India ~ what the Tatas have said Y Government has been doing 
wh!l-tever it couId, I shouldaay,perhaps unwit?ngl,y for the Tatas and 
I am sure the Tatas would' not. haVe said anything unless and until they 
bad found out that I ~ suffering very badly at the hands of the 
Indian Government &0 far as the shipping policy was concerned. What 
do we find today T Here, in India, the " Dufferin " has been established 
and it was boasted the other day that cadets were being trained by it. Is 
one shjp Oil the. coast of Bomba.y enough for the whole of this continent 
of India, f I ask the Government of India and I say that they should feel 
ashamed ofha,-,:ing. only one small ship like the " Dufferin " to train 
cadets for India as. a. maritime power. 

Pa.ndit Luabmi ltanta. Maitra. : Even then some of them do not get 
employment ! 

Mr. Muhammad, A.zhar Ali : As my Honourable friend says, wheli 
they pass out some of them do not get employment. The Government 
made a statement, the other day, that only a few cadets were unemployed. 
I say that it is to the shame of Government that even those few have been 
left unemployed. I do not want to recount the past history, how Indians 
were masters of their ships, how Indians were masters of the waters on the 
Indian coast. We may have had a glorious past, but we have to look at 
the present. And in these 160 years of British rule we have heen able to 
get one " Dufferin " to train our young men! \Vhat we find at present 
is that this group, of the Peninsula and Oriental are robbing the poor 
Indian. As some negotiations are going on with the .J apan ese, my sub-
mission today will be that we should ask the Government to get at least 
something for Indian shipping in these negotiations with Japan. Rather 
than destroy our trade and share it with .Japan the British people should 
not attempt to share the spoilation of Indian trade with the Japanese, but 
they must do something for Indian interest. This Bombay-Japan Line 
which was established by the Tatas was established after investing lakhs 
and Inkbs of rupees of the Indians, but as I have already said, the whole 
money is gone, the whole trade is gone ; 80 also the Indian shipping between 
the Calcutta-Cbittagong ports. It is past bistory .. Today what We want 
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is that the Government of India should be told that unless they try to build 
the Indian maritime power we wou,ld not vote for the army, we would ll,ot 
vote for the British induatries in India, but would boycott their indWltrie& 
lIB much as possible. 

"Sir Leslie :!Iudson : Mr. Deputy President, Sir Abdul Halinl 
Ghu.znavi has championed many causes. I recollect his speeches on the 
coal contract some time ago on behalf of certain companies. I recollect his 
speech on behalf of Japanese importers. Now ':Ve have his speeeh on behalf 
of Indian companies in conne<ltion with this Bill. 

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan 
Rural) : At last he speaks on behalf of his own country ! 

Sir Lealie Hudson: I l ~  with great intereSt. to Sir :,Abdul HalilU. 
Ghuznavi's long speech. It contained some. facts and some fietion, but 
they were 80 blended. that it would be 4if6.cult to separate one from the 
•. other. There are one or two atatem.ents that Sir Abdul. Halim J:IWldc 
which are i!!IO incortect that I think I must draw the attention of the House 
to them. He made one reference to the small steapl.ship companies on the 
south-west coast of India as having a very· minute portion of the coastal 
trade. The actual facts are that, under Sir Joseph Bhore'.s agreement, 
the small ·steamship companies have 85 per cent. of the trade and only Iv 
per cent. is left to be shared between the steamers on the conference lines, 
the Scindia Company and the British India Company. In addition, I may 
say, that the small ste8ID8hip companies, 80 far from only carrying 85 per 
cent. of the trade, have carried a great deal more. 

Mr. It. Santhallam(Tanjore cum Trichinopoly : Non-Muhammadan 
Rural) : Which are' the ports t 

Sir'Leslie Hudson: There is no .time for interruption. 

Mr. Sri Prakasa : There is plenty of time. There is no time limit in' 
the case of Bills. 

Sir Leslie Hudson: I shoUld like to refer here, Sir, to a matter which 
has been mentioneu not only by the Honourable the Mover but by my 
Ilunourable friend, Dr. DeSouza, and other speakers, and that is the state-
ment that Indian shipping which used to sail -over all the seas has beeu 
driven from there by the monopolistic Brit.ishshipping. Sir, that is 1101 
at. all the case. I, too, like other Honourable Members of the House, have 
read Professor l\1ukherji's book on Shipping i it is an exceedingly well-
compiled volume. It contains extracts' which are interesting to read, but 
I think Honourable Members will agree with me that some l ~ of it are 
nut entirely true to history. More particularly that portion where hlJ 
quotes from the R(lrYwyana. a uascription of shipping in those pre-historic 
days. IJ ~ , Sir, ill regard to the driving of the Indian ships f!,()l11 
off the SPill,. I think the true faet is that in the palmy days of Indian ship 
building-and when I talk of Indian ship building, I am talking of theo 
hUilding of Rhips of more or less modern character and not of "he old 
indigenous style of vessel many of whom stilI survive-Indian sailing' 
ships earried India's produce to many corners of the earth. The palmy 
days of that type of ship huilding were the latter days of the East Inoia 
Cooml'ltllY ,vhen, with the aid of plans and naval architect&. from England, 
the Indian builders certainly built very fine wooden ships in Bombay tIS 
my fritlrid, Dr; DeSouza, la.Mid,and the name of Mr .. Jamaetjee Wadia;. 
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[Sir-Leslie Hudson.] 
that fine JIWrter. builder, will be remembered in Bombay so ~ 88 shitm 
go down to the sea. But what really killed Indian ship building of that 
type was not the withdrawal of Government 888istanoe. It was not ~ 

~  of British l~  but it was the introduetion of iron ship 
pr.opelled by steam. It ~ the inability to build ships of that type in 
India that was the source of the greatest inconvenience to the Government.R 
of those dBU's but i,t was n,ot,· as I said just now, the monopolistic British 
steamship companies that killed Indian ship building out here. 

lIIr. lluhl.mmad Ashar' Ali: Was irQn not to be foU».d in Indiat 

Sir Lealie Hudson: My Honourable friend wili'admit that 150 years 
ago there was no Tata Iron and ·Steel Company in l'ndia. There is one 
other small matter in which I 'would like to correct what my Honourable 
friend said. My Honourable ftrie1'ld' informed the Bouae that many years 
ago, somewhere about 1891) or 1896, Mr. Jamsetjee Tata was foreed 
out of the trade betften India and Japan by the British interests. Sir, 
that is not the ease. Mr. Tata never owned any steamships. He 
chartered four British steamships and ran them for several years until 
he found it more beneficial and convenient to himself to hand over the 
trade to the Japaneae who have been in it ever Binee. 

The Bill before Ule· Bouse bears a very close resemblance, _as has 
already been pointed out, to a Bill which was introduced some 14 yea1'6 
ago and shorn of a certain amount of the objectionable features of 
that Bill, it has been resurrected from its decent interment, and it once 
more appears before this House as a Bill to assist the growth and develop-
ment of the Indian mercantile marine. Sir, I maintain that the present 
Bill is not going to lend any assistance to such progress. The proposal 
of fix.ing minimum rates of fare and freight by law will remove equally 
from the Indian mercantile marine as from the non-Indian mercantile 
marine the. means of com:peting with potential new companies which 
may be formed to force theIr way into the coastal trade of India. After 
all, we may compare the coastal trade of India to an orange. There is 
only so much orange to go round. Now, by dint of industry and fore-
sight, the British steamship companies were able to foster the growth 
of the tree which grew that orange. They were able to tend that tree 
and protect that fruit for a number of years. Is it fair that all and 
sundry should now come in and say :  ' Give us a share of that orange, 
give it to us'. I am sure that Honourable Members know from the 
conduct of their own bW'liness that you don't give away things like that. 
When it came to It question of fighting for your particular orange, yon 
would consider it a little unfair to be prevented by law from utilising 
the only weapon that you really have in your defence against such 
orehard robbers, namely, that of redueing your rates or your prices. 
We have heard a good deal of this word ' unfair competition '. I see 
no definition of it in the Bill. I think that is probably because the 
Honourable the Mover found himself quite unable to produce a defini-
tion ~  would get ~  an:r court of la'!. Unfair competition can 
be pract.JBed by both sides to a dIspute. Can It not? The oppot;ite side 
will always claim that the other side is unfair. It does not make it unfair 
~ that ,,: ~ . The Bill says ~ any ~  of· sueh regula-
hOD of nunttnUID 1'IltP.8. 9f1 Gov.ernrllelit ma.y. make, l8 to be vi!!i1:led by' dire 



penalties even to the point of refusing entry to a slaip in· distre.$8 tea 
British ,Indian ':port, ':shduld theiowner ot master or agents have broken 
theie regulati&n& r, • 

iii-'Abdul &1ir4 Ohuma.vi: Itwili not,be there in the Seleot Oom:. 
mittee., "  , '  ' . ", .' . 
'Sit IMlie B'DAi8oI1: I" quite admit that the Honourable the Mover 

is within his.'i-i.gh'ts'ih saying tha.tit will not be there, but, unfortunately, 
it .is there now and such being the case,:1 maintain ~  the ~  
ofa Bill Of tbis S()rt to this Honourable House is certaJ.nly un!&1I'., But 
apart from that, I i68.nnot 'see'how any ~ ~  however strict •. are 
going to prevent 'rate. cutting below that mInImum fixed by regulatIOn., 
Any such' regula.Hon, ' however, strictly formed and framed, 'lan ~ got 
round by some 'meana.or ~  ~ 'am quite .aure ~  mf frIends 
who' have the management of the IndIan mercantile marlDe would bear 
me out in that. llow" are you going ~  that there has ~  
an infraction of such, .rule f Presumably, somebody lays a charge; 
probablY a trad,e'; ,01: a shipper f I can sec a trader ,or a shipper laying 
a charge that he has been charged more than the legal maximum rate, 
but I cannot see him : ~ , to. the authorities concel'ned and saying ,that 
be has been charged less than the legal m'inimum rate. That woul!i 
certainly not. 8uit his pocket. ' , 

Dr. i N.,Buerjea : That would be a question of fact to prove. 
~ Leslie ,Hudson': ,Sir, clause 2 of the Bill gives power to the 
4 ,M~  ,- Governor General in Council to fix these minimum 

. "rates from time to timf'. Apart' from the difficulty of 
~  at what those' rates' ilhould be and what should be the fair 

minimUln rate. (consider that the mere fixation is a definitely undesir-
able interfl'l'l'tlce with trade and free competition. The oo88tal shipping 
servicelS ~  ,been built 'up, by the gt'nius, the calculation and the fore-
sight of inrlh:khials and once this spirit of initiative is discouraged in 
this way, you 'win then -be abandoning the competitive system. You 
will be embarking on the road which leads to, the nationalisation of not 
only l~  bur every other industry In the country in one vast structure 
under "'State 'planning.l 'am not at all sure that my friends' in the 
textile indllstry;' t.he' sugar, industiy, the, coai indust.ry and iron and steel 
industry ~ , h!ive their industry, their livelihood, planned by the 
State to' ,that eXtent. I'thiiil;t, experience, on' the whole, goes to show 
that the mass of the people ,would, be worse off under an all-embracing 

1 ~ goveriled' absolutely by Government Departments, thalJ 
they'are at present with 'the free play of competitive inlluence& whi(jh 
lead to initiative ahd enterprise. It is arguable perhaps that certain 
l l l ~ . , such as; secret ,rebates" shoultl be removed .• I do 
not say' the 'same about the deferred rebatesbecaUBe I dtmBider them 
to, ~ sound in principle. ,Thet point hal! been argued before-many ;Com-
~  and I;he" oo.ljloS6nsuliof opinion is that a deferred rebate is not 
damaging to the l1~ whereas it is a fair' protection tQ the shipowner. 
As regard!'!, secret l .~. ~ : they; can.tre prohibited by legi.alation,tis 

~  are sought to, ~ J)rohiblted lD' the Insurance Bill, 1 am ,:&11 for it. 
B1;1t. I doQ.:hti if you ~  it. .As I have just .said, the fixation of a 
~~ l  .rate is.'lfCKBg tf) ~ ~ ~ . ~ ~ Ap&l't from 'the 
entol this , .ll . ,~~ , '18 that'it mIght eIrcourage-' the forma • 
. LS6l:LAD • 
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[Sir Leslie Hudson.] 
tion of mmhroom companies with the likelihood of their subsequently, 
going to the wall and involving the poor shareholders ill 1018; In this-
connection, I would like to refer to a speech delivered by Sir George Rainy 
on the 9th February, 1928. He said: 

•• There is another point about the maximum and minimum ratea which are prop08oo. 
TlIe idea of the minimum rate iR that it will enable new oompBDiee to start .ud to 
take a share in the trade, but I do not elenrly understand what exactly ia supposed 
to happen after they have (~  ~ . Let us take a conerete cWle. SuppOling there 
is a particular ~  of the River Brahmaputra, let ua aay, in Aasam, where the 
existing steamer company (or companies) provides a service adequate for all the trame 
offering. A minimum rate is ~.  which makea it impOl8ible for them to reduce 
their gooda rates in order to meet competition, and a new company 8tart. and put. 
on its steamers to compete again at the existing companies. The eriginal ateamer • ..are 
assumed to have been adequate for the traffic, and with the addition of new steamers 
the inevitable result in 8uch a ~ .  would be that none of them would be a.ble to carry 
goods at a profit ; the competition would go on exactly a8 it doea at present, both 
companies carrying goods at a 1088. Now, it docs not seem to. me that in that way 
you are doing very much to enable the new company to surVIve because unles8 it 
had very considerable capital behind it, in all probability the older company would 
still be able to survive the longest and eventually remain in uncontrolled pOl8eslion of 
the field." 

An Honourable Member: That Bill was passed. 

Sir Leslie Hudson: It is quite true that  that Bill was passed. Sir, 
there is just one simile that has occurred to me in connection with this 
Bill. It is this. The present position of the British Steamship Com-
panies in the Indian coastal trade is, I think, comparable to the position 
of tbe Indian merchants trading in cloves in Zanzibar about which we 
have heard so much lately. There the Indian community, which has 
built up large clove trade, is faced with legislation which, though based 
on economic grounds, threatens to be discriminatory in effect. That is 
exactly our position under this Bill. The Government of India and 
public opinion are unanimous in pressing for all possible steps to be 
taken to protect the interests of the Indians in Zanzibar who have done 
so much for the trade and commerce of that island. I claim, on behalf 
of the British steamship companies, the same protection from unfair 
treatment of British shipping intercsts ill this country. We do not ask 
~  preferential treatment : we never have. But we do claim that on 
the same principle on which the Government of India protect their 
nationals in Zanzibar we should be protected by that same Government 
from the discrimination-' naked and unashamed '-which I consider is 
very obvious in this Bill. The Honourable the Mover disclaimed any 
intention of exercising discrimination but I think, when he comes to read 
the report of his speech, he will not be able to say that his speech in support 
of the Bill was not definitely an urge for discrimination. 

Sir, -I have stated my objections to this Bill. It is designed, I aon-
~ , to penalise the interests which have established themselves here for 

t'lO years in circumstances of fair and just competition. (V o1ces of .. Oh, 
Oh.") It would interfere with trade and free competition and deprive 
the existing companies of their only method of defence against those who· 
wish to cou;te into the ~l  ~  going ~  ~  stage of building· 
up the buslDMS. I conSIder It as unnecessary· In view of tbe ~  

in Indian shipping which has taken place in recent y-ears. The inCl'e8se' 
in the Scindia Company shipping alone is from 29,000 i'D 1922 to 1000001 
tons at the present time and-theyal'e still incpelll'iflg-tll'eir fieet. ~H ,  
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I III,Ilintain that it is the thin end of the wedgc iu a campaign for the 
C ~ l  State control of the shipping industry, a. control which haB never 
proved to be of benefit either to the industry itself or to those who are 
~  on its SUCCeBS. I repeat, it has never proved to be of benefit 
in any part of the world either to the industry itself or to those who are 
dependent on its success. 

Sir, I oppose the motion. 
Mr. B. Du: Sir, when I signed the notice of this Bill with my 

Honourable friend, Sir Abdul Halim Ghuznavi, I was not very much 
enthu8ed over it, because my Honourable friend, Sir Abdul IIalim 
Ghuznavi, and his friends on his left so much co-operated in England 
in the Round Table Conferences and the .Joint Parliamentary Committel'! 
that they gave away all the free rightB that Indian shipping int.erests were 
claiming in India and all the principles which Mr. Haji defined in his 
Bill of 1925-26. I would give my reasons why I signed the notice of 
the Bill and why I took interest. in the Bill. I thought this Bill would 
give us an opportunity of exposing the perfidy of those Members of the 
Round Table Conference and also of the British Government who claimed 
special privileges and provided special safeguards for British trader:-; in 
India. I was very much disappointed with the speech of my Honour-
able and esteemed friend, Sir Leslie Hudson. If I was speaking as the 
spokesman of the European Group, having secured everything they wanted 
in the country, having created all those troubles in the country during the 
days when the Government of India Bill was being shaped in the Hound 
Table Conference, I would have said as the spokesman of the Europ!'ans, 
" we have gained through holy or unholy methods all the advantages, Jet 
us enter into a gentleman's pact, we will allow the growth of Indian 
shipping in India and we will raise no barriers". I was very much 
disappointed with my esteemed friend, Sir Leslie Hudson, when he ended 
his speech by saying that it will work disaster to those vested interests 
who have built up their prosperous shipping business in India for the 
past eighty years and who have earned huge profitB. lie did not claim 
legal  privileges, nor legitimate privileges. He claimed that the profits 
have grown and are accrued rights like those of landlords claiming 
privileges in the country. My only object in rising t() speak on this Bill 
is to expose certain fallacies which my Honourable friend, Sir Le.,lie 
Hudson, fell into. The Bill if passed will not. give the Indian shipping 
companies any definite advantages. My Honourable friend is right that 
the Indian :-;hipowllers and the European :-;hipowners will combine sud 
exploit and will charge the same rates as t.hey have been doing befor!' 
after the intercession of Sir Joseph Ehore. The B. I. S. N. Company and 
the Scindia are now combining and exploiting the Orissa and Madras 
~  who go to Burma by enhancing the rate to the extent of 75 to 
80 per cent. of their passage rates from Gopa.lpur and Cocanaoo to 
Rangoon. That unholy alliance must go. If I was lukewarm in my 
support of the Bill, after healing the speech of my esteemed friend Sir 
Le&lie Hudson, I feel that this House ought to refer the Bill to a ~l  
Committee so that we may examine whether Indian new 8teamship corn-
paniescannotcome in uu.der the maxima sud minima limit that will be 
allC)wed and whether we cannot stop the manipulatiou of rates and seeret. 
rehates and other things to which my Honourable friend, Sir Leslie 
lI\ldaon, a.Uuded awl to which Indian b1.lSinessmen and European business-
~ ~ 80 . ~J,1 ~  ii1, I 8UpcPQ,t tbe motion. -



1050 LEGISLATIVE .ASSEMBLY. [2ND SEP. 1931. 

The Honourable Sir Saiyid Sultan Ahinad (Member fbr Commerce 
and Railways) : Sir, I came to oppose the Bill. But I did 'not kriow that 
I will have such ;;t.rong advoeates in support of my view as I found in 
some of th£' Honourable Members who have supported the BilL One 
of mv Honourable friends suggested that it was not an ideal Bill, another 

~  that it was not a perfect Bill, a third said that it· was ~  
imperfect Bill and a fourth said that it is practicallyuseiess and a fifth 
Honourable Member said that the J apallese will bc the people who will 
benefit by this. I did not quite realise that after having said aU that 
they would really support the Bill. 1 shall, however, be consistent ~  

I shall call it an impossible Hill and I shall 0Pposf it. Sir, reference 
has been made to the various (lE'clarations made by Commerce Members 
in the past as well as to the statement madE' hy the then Viceroy, Lord 
Irwin, as regards the anxiety of the Government of India to encourage 
the development of Indian m<>rcantile lllllriI\t'. In the sallle hrruth it 
was said that in spite of thosestat£'lDents the Government of· India have 
never fulfilled their pledgelS. Lf that be so, then it stands to reason that 
this Bill will certainly not aebiE've the ob.iect that it has in view because 
all the powers that have bE'en gi\'(JIl by the Bill have been given to the 
Governor General in Couneil who, ~ to my Honourllbl(' friend. 
Sir Ahdul lIalim Ghuznayi, Ilre hands in J ( .~ with the BritiHh. 'I'here-
fore, the very object which tllPY have in view will not hellchieved by the 
provisions of the Bill. 

Mr. Bhulabhai J. Desai (Bomhar Northern Division :' Non-Muham-
madan Rural) : Will they not be a little more honest in the future? Why 
not make a declaration of your policy ~ 

Tbe Honourable Sir 8a.iyid 8ultltn Ahmad: 'rhey will continue to 
be hereafter, as they have be£,11 in thE' past, If that declaration will 
enable my Honourable friend, Sir Abdul Halim Ghuznavi, or my HonolLr-
able friend. Mr. Bhulabhai .J. Dpsai, to withdraw the Rill, T flhall be 
happy. Now, there are f01lr ~  of the Bill. Th£' first and the 
fourth need not be eonfliclered at all. The second l ~  giVe!'! the powel"!! 
to the Governor General in Council in ~ ll  ~H l l to intervene and 
I will deal with the conditions laid down therr, later. The third clause 
is the penalty claUfw. That danse iA AO ablmrd, so impossible. RO palpably 
non-sensical and ridiculous that even my Honourable friend, Sir Abdul 
Halim Ghuznavi, waA ashamed of it. AJ.l that he had to SflY was that 
it will need some other proyj"ions which will hI' prm·jded when the Bill 
goes to the Sel('ct Committ<>('. TherC' are oth£'r matters which he says 
might also be introduced hy th!' Seleet Committ!'!'. ThE're iN no system 
of licensing,-and the Bill, as it is, may he ineffective and Ro a licensing 
system will have to be introduced. Tn fa<>t he ~ , the SC'lpct Com. 
mittee to prepar£' Il new Bill for him and he Il~ ~ the J ~  now to send 
.he Bill to the Select OommittE'1' for that purpOSf>. T submit Hlat that is a 
very good ground for rej!'cting th£' Bill ot this stage. If he wants to have 
a good Bill, a useful am, a Rill whi('!h will not hp]p the Japanese but 
which will help India, in that caRe. he mllstpl"e]lart' such It Bill and then 
come to the House to II,ccept its principl'e' and to refer it fothe Setect COm-
mittee. Sir, if 1 hnd boon satisfied t,hat tlleBill really was in pursua:nce 
of . the Preamble which is, "Whereas· it is'' expedient ',to . t'ttcoul'age' the 
development of an Indian Mercantile ·Marine ", 1 would hve cert&inl, 
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supported the Bill.. But as I am convinced ~  . ~ ~  ~ ~  to, ~  
ach.ie-ved by this Bill, I have absolutely no hesltatlOn,m,o.ppQ8lDg ,It. fbr, 
in, the Statement of Objects and Reasons the Honourable Memberh/#l 
stated that "the Bill is intended to remove a p0B8ible impediment to 
the growth and l ~  of.the I ~ n;tercantile marine ": 'P?8bible 
impediment' necessanly suggests that It IS not a probable Impedullent, 
nor is it an impediment which is immediate. Now, a Bill is not called 
for to ~  a hypothetical impediment. Unless you show the necessity 
for such a Bill I submit it is not at all desirable that we must proceed 
with it. Now the possible impediment may be known to my Honourable 
friend ;' it is not known to the Government of India at all. He has given 
certai.n statements madc by Sir Alfred Watson, and to which he might have 
added those of Sir Edward Benthall, and others in the past. But pcr.-
haps those very statements have done away with the possible impediment 
that my Honourable friend was thinking of. 

Sir Abdul· Ha.lim Ghumavi: Question. II 

The JlonourableSir Saiyid Sultan .&.hmad : There is absolutely at 
present no apprehension of any kind that the British India Steam Naviga-
tion Company or any other compauy, for the matter of that. Indian or 
British, will, as a matter of fact, start on a rate cutting war. I, thel'efore, 
suggest, that the necessity for this Bill does not exist at all. My first 
objection, therefore, is that unless the House is satisfied that there is any 
necessity for this Bill, the further progress of this Bill must ~ 'arrested;' 

The next objection that I have is to <llause 2 {)f the 'Bi¥f."Now my 
Honourable friend, Sir Leslie Hudson, has already pointed' 'oot <the 
difficulty of deciding as to what isqnfair competition. ~  going 
to decide it' The same Governor General" in Council who' ifS, ,~  l\l 
gloves with the British, in whose judgment you have got Il<f ~  at 
all, and who, according to you, has behaved .badly for the 1a9't1>0 years 
and who, in spite of previous declarations, has not carried' outtbe pledges 
already .~l ' ;,' 

Several Honourable Members: They might change. 

'!'he Honourable Sir Baiyid SnItan Ahmad: If you have that con-
fidence, I can give this asSurance that if we are ever satisfied that there 
will be a rate-cutting war, we will take action. But what action 'we will 
,take it is not necessary for me to say, because you believe in violence, 
.while, we believe !n non-violence. (Laughter.) It is possible 'for the 
Government of IndIa to convene a Round Table Conference of the different 
interests and shipping companies, and get that apprehension removed. 
But I submit that at present the necessity for this Bill has not been 
established. Another difficulty about this Bill is that no machinery has 
been provided for ~  out the provisions of clause 3. The; Se1ribt 
Committee, it is said, will do it. The Select Committee willih : ~ 
have to prepare a new Bill altogether for my Honourable "frierid: T 
JJUblllit it 'is not the funetion of the Select Committee. 

Then the next difficulty that I feel is. as regards :fixing the. minimum 
rates. What is to be cOl).Sidered as a minimum' For instance, , ~ 
the present rate which has been in existence for a long time. is ooniid,ered 
~, the D:l:inimum !8te,-and as far as one can Ullderstand, ~ ~~  
General m Councl! may l ~ that the rate which . l~ 
for such a . long tune and wllleh has been accepted &ll round. should be 
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[SirSaiyidSnltan Ahmad.] '': 
treated ail a mbt'imnm rate. If that is likely to be the minimum· rote, ·1 
do nat know how the new companies are going to benefit by that. BeeaUse, 
it is obvious that the older companies with all the resources· at ~ l  

~  will give greater . facilities to their p88Stngers and the pUbli\; 
at large who may like to use their ships and a1Bo give greater facilitH!B 
for carrying goods than the new companies will. In that case I do not 
see how the new companies are going to be benefited by this Bill. Now 
my Honourable friend, Sir Abdul Halim Ghuznavi, referred to the 
acceptance of the principle of fixing a minimum rate which was done 
at the time of the Inland Navigation Bill of Mr. Neogy. But he himself 
pointed out the difference between that and this Bill> Therefore, under 
all these circumstances, I submit, that no ease has been made out for a 
Bill of this character which, according to some, is imperfect and accord-
ing to us an impossible Bill. I respectfully suggest that it is no good 
going to the history of the Ramayana or the days of the Emperor Akbar. 
AU those are, in my submission, absolutely irrelevant. Let us realise the 
present situation. If this Bill by any method is going to help the Indian 
shipping companies, by all means pass it j but if it is going to help, accord-
ing to my ,Honourable friend, Dr. DeSouza, the Japanese, for God's sake 
do not allow itto proceed further. I, therefore, oppose the Bill. 

[At, this stage, both Maulana Zafar Ali Khan and Mr. M. S. Anel' 
~ to speak and Mr. Deputy President called on Mr. Aney to spealL] 
IlawaD Zafar Ali nan (East Central Punjab : Muhammadan) : 

I did not catch your eye, Sir' 

1Ir, Deputy PresideDt (Mr. Akhil Chandra Datta) ; It is not 80 .. The 
HonCi1J,fable lfember did catch my eye, but, according to the well 
established practice of this House, when the Leader of a Party wishes 
tc;> speak, be must be called before others. 

JIIIr ••. 8. hey : I do not stand on ceremony, Sir. It is a matter 
of convenience and mutual arrangement between the Parties ~  to who 
should speak first. . 

However, Sir, after hearing the speech of the Honourable the Com-
merce ,'Member, I thought that I should offer a few observations. His 
speech and also that of my Honourable friend, the Leader of the Euro-
pean Group, compelled me or made me think that on this motion I should 
not record a silent vote. I admit that the measure is not, as has been 
stated by most of those who have preceded me, one in its present form 
likely to give that assistance which Indian shipping needs. It is in-
adequate. There is no doubt about it. But I was surprised to find 
that, beeause it is inadequate, that in itself is made a ground by the 
Govemme'ntto oppose the Bill tooth and nail. The Honourable the> 
Commerce Member should have looked at the position from this point 
of view : it is a motion for referring the Bill to Select Committee, and, 
80 long as the principle of the Bill remains unaffected, the Select Com-
mittee has 'every right to ~ R  such provisions as it deems proper t,o . 
further ~  ~ ~  with ~I  the Bill is brought. What the. ~ l  
of'the Bill IS WIll beobvlouB to anybody who reads the Preamble and 
the Statement of Objects and Reasons : the Mover himself made it' per-
feetly ele .. r that ·he win have no o}ljeotion whatever to .UQwmt.ble . .. .. .. , ~ 
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amendments bems made in the Bill in the Select Commi.ttee.· TJ1ere-
fore, as those amendments, to some of which he himself made ~  
were -not in ~  ,Ulcolllilstent with the object and principle andel". 
lying this Bill, I do not think tha.t there u. any force at all in. the con-, 
tention of the Honourable the Commerce Member that the Bill,oot 
being adequate to protect the inter-ests of Indian shipping, does not 
deserve the support of this House. He tlhould ~ taken the' 
lenient view and a more generous view of the ma.tter ud the more 
patriotic view too. (Laughter.) 1 would ask him to look at the ~ 
tion from this point of view-is he sa.tisfied with the existing state of-
things and does he think that it in itself is sufficient to develop lndiaB 
shipping t 

[At this stage, :Mr. President (The Honourable Sir Abdur Rahim)-
resumed the Chair.] 

If he is not satisfied with that, why should he not take adVaDtace 
of the Bill that is brought before the House, and use all his legal acumen 
8lld all his patriotic instinct to make it better, so that it may serve the 
end we have in view t It is very difficult to get ILIl opportunity like this, and 
I think the Honourable the Commerce Member should have welcomed thia 
888 golden opportunity for himself to use all his constructive brain and 
and all his constructive talents to help an indwrtry which, I' maintain, haa 
been deliberately killed, in spite of all the learned disquisition of my Honour-
able friend, Sir Leslie Hudson, to the contrary, by the diabeUeal 
deyices of foreign companies, and particularly by the British Naviga-
tion Companies. I am not going to Ramayana at alI in support 01 1M 
motio,D before the House. But, I want to say that the story ~  l ~  
mayor may not be a myth, but the passages quoted by Prof. Radha 
Kumud Mukherjee refer to a certain state of economic conditions in 
the country, alld it is not reasonable to regard them as mythical passages 
having no bearing to reality at all. I have great respect for the learn-
ing of my learned friend and for his studY' of the public questions ~ 

rally discussed on the floor of this House: I have great respect for hi. 
opinions notwithstanding I have to differ from him on various matters ; 
but when he went on to say something about Sanskrit classics and our 
ancient literature and was expressing an opinion thereon, I think he 
would permit me to ~  from him and ask him to study the matter 
more carefully before venturing any opinion on them hereafter. I 
want to l18y two things only and wind up my remarks, because I do not 
want to take up the time of the HOllse further. The point is this: we 
have here the actuul figures supplied to us and quoted from the Govern-
ment records themselves. They clearly show that not more than 20 
per cent. of the traffic in cargo and not ~  7 0;1' 8 per cent. of. ~: ' 
passenger traffic on the Indian coasts is carried by Indian shipping. In 
order to divert the mind of this House from this unpleasant fact, which 
is as obvious as anything to anybody who reads the reports and makes _ 
a study of it, the Honourable Sir Lel:llie Hudson brougb,t in another 
fact-that 85 per cent. of the coastal traffic, which is now carried OJa, 
is in the hands of IndIan shipping : he did not mention from what port . 
to ~  port ......... . 

Sir Lealie Hudson: I said on the souta.w.est coan. oflDdiaJ"-



Lt •• : 1&: ,IlL .• : Ane,': That word ill itMelf :dOOi! notJ . ~. <tIlu. .... tneaamg 
W the .~ of the ordinary man. It is something like talking of the, 
~ 1l  N( ~~  Frontier of· India. It is only in .relatioJ:l tp the 
tratie.·betw.et'llll two definite ports that BOlne such: srrangement ~ \Men. 

~ .: Bat'we' are-leglslatittg ,~I  withe. ~ 1 to l ~ Indian 
tttUflc td-Indianshipping along the'entire ooast of India ; and when you'" 
. ~  ·.:studY Statistics it nmst ~ l l  to that >entire coastal traffic ·of . 
~ . .aaa DIIt bonfiJle,YOUl'Self to· II .. fraotien; an .in.finitesimally lmall ~  

titml df"tbatfcOal!t. Su long as these figures are not challenged' byuay' 
Honourable ~ I do not think he will sU{lceed iJll the game of mis-
leading this House on the importllnt point. without ·which we shall not 
be able to come to correct decisions on this question. . These figures are' 
~~ ll ~ , ~  they are taken from ~  ~ ~  pU.b-
l ~ .  Government themselves. I say, therefore, IS It not dls-
gra,ceful that a country with such resources as India has for ship-bw1d-
ine::withsuch. ~  ;even in iron ores and with industries like T.atas 
andothera, should not be in a position to command even a reasonable 
fraction of tAle entire traffic cartied an in Indian waters f It is a que8-t_ -which :tbeGovernment of .India l~. take up in-.theiIl awn handlJr:. 
My.HonoUl'able friend said that the Bill contains in a veiled form the 

.~. of "disCl:im.ination. In fact he said that although there was noth-
ing of discrilnination as such in the Bill. there was something in the. 
~  of tb.e Mover. Probably he would have said that even if there 
Was nothing in the speech, there was something in his mind I (Laughter.) 
I. ~IJ  ~ of tbeold ..EBOp's fable-..-of the Wolf and the Kid. ·Tile 
pq!int is ~  : ~  ;has pee.r;t sufficient protection given in the Govern-
I ~  of. Inaia Act to the British Industry and no discrimination againBt 

~  trade is possible ,now.' The only possible thing ~  that ~  
is indiscrimination or criminality. But these are the onlyway.aln., 
which it is possible for us to secure your co-operation and negotiau, 
with you in order to see that Indian shipping hereafter develops 00. 
proper lines and has at least some reasonable footing in its. own coastaL 
traffic. 'I'his measure is for that purpose. We can get that C J ~ 

~ only if we make attempts like this: and if you do not want u.s to 
~~ ,. .  attemps and wllnt us to wallow permanently in the miserable: 
plight i.p. which the I :l~  shipping is at present, the result will be 
<llSlI.Strous. Do not think of keeping the' fruit in your pocket fQr" liver. 
You have. trespassed on the Indian soil. and Indian waters and as, a, 
( ~  you Aave cultivated and grown these orange plants you should 
now. part with that orange fruit willingly. If y·ou do not 'do it, there 
~~,, l~. ~  will snatch it from you in the manner now recognised in 
the whole. ~ l ll  world, as fair and equitable. (Laughter.) With· 

~ M~ .1 : ~ : ~~~  the :~ ~, ~  H ~ ~  friend, . 

. . lH . ~~  l I ~  : T ~ J ~ Il ~  now be put. _ 
rlO"t:)L-., -. 'I, f"l ,,'. ,'..,' ,.' \ ':. ,., ,'";·t ': I' I ... ! ": ' 

. 'III'. President (The Honourable Sir Abdur Rahim) : The questfo;n 
1&\': . " . . 
-iiI ~ Pi "',.< ,'. 1:: .' ' 't ~ r  • 

:i';il. , ~~  ~  ~ now -t ), . .  . .... ' .... '.. . . 
~~, , .~. .. ~ .. ,," ~ . " ,".(". 1 I ~:, , ~, to 

The motion was adopted. : ~ ,.(. .  ~  ~ 1 ~ . ,. (:  
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Mr. President (The Hononrable Sir Abdur Rahim) : The question 
iii : 

" That the Bil1 to control the Coastal Traffic, of India. he referred to a Select 
Commtttee, cODllill'ting of the HODourable 81r Nripendra l!Iirear, the HenouNolile the 
C~~  Member, Sir Muha.uunad. Yakub, Babu Baijnath Bajon." Seth llaiii Sir 
Abdoola Haroon, Pandit Nilakantha Das, Pandit Krishna Kant Malaviya, Mr. Sami 
Vencatacbelum Chetty, Dr. O. V. Dcshmukh, Maulvi Byed Murtuza Sahib BahaduJ', 
Sir Cowasji Jehaugir, Sir LMI!-e Hudson, Mr. F. E. Jamee, Mr. AWl Chandra Datta, 
Mr. S. Sat.yamurti, Pandit Labhmi Kanta Maitra, Dr. Zia.uddin Ahmad, Mr. Bhulabhai 
J. Desai, Sardar Sunt Singh, Mr. M. ABaf Ali, Mr. M. Slade aad ihe Mo"r, and that 
the number of memhers whose presene.e shall be _necessary to constitute a meeting of 
the Committee sha1l be five." 

The motion was adopted. 

THE REPRESSIVE LAWS REPEALING AND AMENDING BILL. 

111'. S. latyamurti (Madras City: Non-Muhammadan Urban) ,~ , 

I move: 

is : 

I' That the Bill to repeal and iuneBd cenain repre.ive laws be ClOntiDued." 

Mr. Preaident (The Honourable Sir Abdur Rahim) : The question 

I' T'hat the :Bill to ~ l and smend certain repressive law" be continued." 

The motion was adopted. 

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 

(A)(mNDKENT OF SEOTION 388.) 

Mr. La.lchand H ~ (Sind : Non-Muhammadan Rural) : Sir, 
I Jl!.ove ; 

" That the Bill further to amend the Code of Criminal Procedure, 1898 (Amend· 
ment of section 388), be eontinued," 

Mr. Pruidpt ('fhp HOllourahle Sir Abdnr Rlthim) : The questiOil 

" That the Bill further to amend the Code of Criminal Procedure, 1898 (Amend· 
ment of section 388), be continued." 

The motion was adopted. 

THE MUSLIM DISSOLUTION OF MARRIAGE BILL. 

Q.ui WnJaammad Ahmad. J[umi (Meerut Division : Muhammadan 
Rural) : Sir, I move : 

1.1 That the Bill to oousolldate the provisions of Muslim Law relating to luits by 
married Muslim women for diasolution IIf marriage and to Mmove doubts all to the 
effect of apost,asy of a nmrried M:lll ~ woman on her muriate tie be eontinaed." 

Mr. President (The H( l l~ Sir Abdul' Rahim) ; The question 
itt : 

" That .the ~  to ~ l  the provieionl of MIl.lim Law relating to nit. hy 
~  Muslim women for dissolution of marriage and to ~  doubt. &I to the .eet of apolltasy of It married Muslim woman on her marriage tie be continued." 
The motion WII"; adopted. 
L2e1LAD • 



, " 

THE CHILD MARRIAGE RESTRAINT (AMENDMENT) BILL. 
• • •  • j t'" I ~ :, • 

. ,, , ,:~. L'alchand, '1favalra.i (Sind : N M ~  : ~ , :, Sir., I 
~ ~: ,,: ,: 'I, ':' ,'. " 

, . ': /.i ~ ~ Bill to, amend the Child Karria,. ;ijestraint Act, 1929,: be eoaiiuaed.l 
: :~ .  (The Honourable Sir Abdur Rahim) ': "'he CIl*.ii6'D 
·i. ~ _ ''\:' ' , ',' , 
: .,,! "11 '!\at the 'Bill to amend the Child Marriage Restraint Aci, 1929, be ~ .  .... ) " ~ , ,'. " . .' '. . , . . . 
, ,,_ The motion was adopted. ' 

,'THE CHILD MARRIAGE RESTRAINT (AMENl,)MENT) BILL. 

M:f. B. Daa (Orissa Division : Non-Muhammadan) : Sir, I move: 
." That ,the Bill to amend the Child Marriage Restraint Act, 192t, be eontinned." 

":Mr: Prelident (The Honourablf> Sir Abdur Rahim) : 'rhe question 
is: 

" That the Bill to amend the Child Marriage Restraint Act, 1929, be eontillued. ' , 

': ~T  motion was adopted . 

. THE MUSLIM INTESTATE SUCCESSION BILL. 

Sir Muhammad Yalmb (Rohilkund and Kumaon Divisions: Muam-
lnudan Rural) : Sir, I beg to move. : 
"  " "That the Bill to deelare that p.opertiea of a Muslim dying inteetate aad 
without any heir devolve upon the Muslim community, be referred to a Select Com-
mittee, consisting of the Honourable the Law Member, the Honourable the Home 
Member, Qazi Muhammad Ahmad Kazmi, Mr. Abdul Qaiyum, Syed Ghulam Bhit 
N.airang, Maulvi Syed Murtuz& Sahib Bahadur, Khan Bahadur Sir Abdul Hamid, 
Maulana Shaukat Ali, Mr. Muhammad Azhar Ali and the Mover, and that the B1UDber 
of members whose presence shall btl neees811ry to ('onstitutp a metlting of the (',ommittee 
shall be five." 

Syed Ohulam Bhik Na.ira.ng (Estlt Punjab: l\/uhammadan): I 
8U{fgcst, Sir, that the name of Mnulana Zafar Ali Kha,n be included. 

'Sir Muhammad Yakub: I have no objection. 

Au. BOD.oura.ble Member: He is Maulana. 
Sir X,jb&mmad Ya.kub :  I do not believe in Maulanas. 

,~ .. th GoviDd Daa (Central Provinces Hindi Divisions: Non-Muham-
ma.dan): You are, yourself a Maulana. 

, ~  Mub&mmad Yakub: Sir, as long as the MU8salmsns were the 
rltlersof India, they were governed by their own laws ill this country. 
Mter ,~:I ~ M Il  .~.l , ~ ~  . ~. l~ ~~ : ~ ll .,,.  
~J  ~ lI  ':Were' taken li1' the 'late ~  Vietorl&, 8-801e.m.n annoUlJ,C)!'.-, 
~ WM 'mlideo'in: the 'name 'of the late "Queen and, in thai ~ , , 

~  ~ that ~ ~lH , l . be, ~ ..  J, :, ~ ~  ~~:  
re&pcct'rOf 'property where It may relate to l~ C  ~.  

.~ : 1  and soon; and this decla:i'ati6n ~  ~ l , ~~~ ,  "/ 
by l l ~~ : : l ~  enaet;riletrtM. '111 ' ,I ite 'of au'r hi' ' I~ "  • 

l ~~ ( J ~~: ~ ~ , J ~  ~(~ ~~~~.,  ,~ ,~,, , ~ 
~ l counciis, ana l~  though thoSe, COlin,dIs ~ ~J ~  ~. 
H':"::":, .. ~, ie" i;'.:,,"(· i'OII8 >' ' 'J' ',"",' '. "-' t' 'j.'. 

! 
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Jittle and one or two I,ndjan Members w.,re .l;lomiDatedto the Up.perial 
; Legislative' COuncil, they had no hand in the fraDiing· of legisl8.tion in 
~  country. Therefore, certain Acts were pa.s&ed by the British Gov-
erwDmt which were ill contravention of the Muslim l&w as well &8 the 
JIOlemn declaration ,of the late Queen Victoria by whicbthe Britigh Gov-
ernment in India were bound. One of the Acts by which the prov,l· 
lIioI1!> of Muslim law were abrogated was the ~ law which provided 
that if a Muslim died intestate, his or her property would go to the Gov-
ernment. Now, Sir, I do not ask this House to pass a fresh legislation 
in favour of Mussalmans. In fact, I am strictly against the Legislature 
interfering with religious matters, either of Muslims, Hindus 91' of any 
other community in this country. All that I want is that the laws, .whieb 
have been passed behind the back of the Mussalman.s, and without. their 
coubent, should be done away with, the Government should follow 
strictly the proclamation of Queen Victoria and Mllau!Jmans ~  he 
gover;ned, in matters of· property, succession, marriage, dissolution (If 
marriage and things like that, according to the Muslim law .... 

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muham-" 
madan Rut:al) : Also in the matter of the cut of clothes I 

Sir Muhammad Yalmb :  1 say that the Muslim law is self-suftleient 
and complete, even the cut of clothes is given in the Muslim law. Those· 
people who have got no social or religious code of ,their ~ 'and who 
depend e.ntirely upon the rulings of the Privy Council, will no doubt 
be surprised at the perfection of the Muslim Law. But I coDSider that 
my religion and the Jaws of my religion are perfect and self-sufficient, 
and in every phase of our life I would like that a Mussalmaushould be 
governed according to his own law. 

:Mr. N. M. Joshi (Nominated Non-Official) : What is your reti-
~  y 

Sir ll11ha.mmad Yakub :  I do not want to explain my religion io 
irreligious people ; ,~  cannot appreciate what religion mea.ns. But, 
after some days, I think when we meet in the next world, ,I will be able 
to te]) my HonourablE' friend, Mr. Joshi, what religion means, (Laugl?-ter.) 

My Bill is ~  a simple one, and the only clause which. ~ the 
substance of the Bill is this : '. 

" Notwithstanding any law or eustom to theeontrary, the estate of a MWIlim, 
IUbjeet to the Muslim law of sueee8llion, dying intestate without any heir, shall devolYll 
on the Muslim eommunity and shall not escheat to the Crown." 

1t is admitted on all hands, and even those who have opposed my:Bill, 
~ have also expressed the opinion that the provisioD.8 of my Ilill. .~, 

!ltYictly-fnaecordance ~ : the M:JISUm !jl.w .. ! .TV:(I ~, of. ~  have 
been raised to my Bill, which J 1lnq in the ~ ~ , : ~.  ~ been 
~~ l~T~  • Of .C , ~  ~ .very fe,",Judpof !4e .H;igh Ccurtswhy 
~ ,  gtven' OPu1. 1.on8 upon. tJ:rls Bill. , ,We .. have got, ~  ~1 J  twoeJW. .'. 
nent Musliin :J ~  of th" High, COUrts, , ~ ,.  ,~~ }l.o,llourable., 
Mf: ~ l  Sir'SbahMuWlmnifi,d SnlaiPlan., 'Chief J ~  the AJl ~  
Hif!f,Cotlrf,wpo iis now C ~ Il  ~ J~ 1  of theF{l4era.l, CoQ.rt.,a.wJ' 
Mi", :\fustree . 'MaUlVi'· ~1l1 H~,. J udgf}, of tbe. Ou411 Cll~  oourt. , . ,Do!,h . 

~~  \gppro\'e' of the provisions. of n:lY Bill and they are in favoUr 
(If it. " . 



L2ND SEP. 1937. 

[-Sit l'iluMmmad Yakub.] 
hI said, two sorts of objections have been raised in these opinions 

agl1inst my Bill. The first objection is that the provisions of the Bill dis-
wbninate between different sections and communities in India. They say, 
why 'p8S8 a law like this in favour ~  Mussalmans only' Why should 
not the people of other communities be allowed to be benefited by the 
property of the people of their community who die intestate? In reply to 
~  I would submit that if the religiou!! code or the rt'ligious laws of other 
oomm11!)ities have a provision like this that if anyone of them dies' intes-
tille hiB-property should not go to the Crown but should be used for the 
,benefit of the people of that community, certainly I wUI have no objection 
if' n Bill of this sort is brought before the House and the other communi-
ties in India are given the benefit of the property left 'by intestate mem-
bers of their community. r have personally supported certain legislath'e 
~  which were brought forward here by my Hindu friends, in order 
to give faeilities to their womenfolk in the matter of inheritance and 80 on. 
1.'llerefore, if there is any measure before this House which improves the 
lIOOials1stem of any other community in India we do not come in tee way of 
its being passed. On the other hand, we whole-heartedly support such 
measures. In the same way what I want, through this Bill, is .~  the 
provisions of the Muslim law should be observed in the case of the Muslims 
who die intestate and that the British Common law should not be made 
appJi!:able to !he Mussalmans in this matter. . ' 

'rhe second objection to tire Bill, which is generally raised, in the 
opinions, which I have so far received, is that the Bill is not completfl 
and that the procedure as to how this will be acted upon iB not given ill 
the Bill. To this my reply is thaot, so far as this AlISembly is conoerned, 
aC60rding to the Government of India Act we are not authorised to 
legislate as to what procedure the Provinces should adopt in the case 
of " Baitulmal ", or public properties, etc. All these ~  of detail 
tlnd procedure will be taken up by the Provinces. We, in this AssemblJ, 
t-'an only pass a general  enactment or an enabling Bill which provides 
for the exemption of the Mussalmans from the law of each eat. After thlt 
pl'i'n<'iple has been aecepted by this House, it would then be for the Pro)' 
... ·inedal Assemblies to make rules or lay down the procedure as to how to 
gh'e effect to this Bill. Again, in the case of non-official Bills we caunot 
expect such completeness as we find in official Bills. We have got no 
drui'tsman to prepare drafts for our Bills and we have not ~ a big stoff 
wh(, could make the Bill as perfect as possible. But even in the case of 
Hovernment Rills I find sometimes that even the very next year after the 
puss;ng of an Act the ~ find that the law which they had 
f'n8cted was not complete and they had to bring in an amending Bill., 
801), if my Bill is not complete, if there are Mrtain things which are left-
out in this Bill or the language is not ~ and clear, I submit that 

~ aceepted at this stage the principle of the Bill, as has jUlt been 
pointed out by my Honourable friend, Mr. Aney, while speaking Qn the 
Bill of mY Honourable friend, Sir Abdul Halim Ghuznavi. the Saloot 
Committee is quite competent to alter the Bill in any form they l~ . 10 
fact, they can even· bring quite a diiferent or a new Bill. I have got &0 
instance of this nature in the annals of onr ABSembly. The Child Mar. 
rIa:ge Restraint Bill, which is usually known 8S ~  Bard&. Bill, ~ . it 

~ tirst introduced in the House, by Mr. Harbllas Sarda, was lD qUIte. 



'fHE MUSLIM INTESTATE SUCCESSION BILL. 1059 

a, different form froll! \VhQ.t it is now .. · When the. Government l ~ the 
H!Juse :accepted the principle of the Bill a.nd ,the Bill caq.e ~~ ,~ I:l  
Select Committee, then. ~ , a di4ereut Bill w.uBprqduced. I ,l1.~C .  
Home, l\1ember and the &lect .Committee &.eoopted that ll ~l: in ~l . l , 9.J.; 
the ( ~ , 1: 1 .Gil! anel It \Val) brought ill this .AJssemhly. N{)bo,dy ~ ~ ,  

therefore, raise any objection to my Bill on the ~ :  it .is a:it ,~ , 
Iwr1'eci Bill or tlIa.(; the ll~  is not given. .All that f I 'Yllnt· is: ~ 
tile principle of the Bill may be accepted, and then if there is ally.lACll,lW, 
or any ~ ll in the Janguage we can fill it up in the Select Com:,' 
mil tee stage of the Bill. . 

Sir, I have done. I only .say that nOw when we afe on the threshold 
of, what we may call !l new era in this country and wIlen we thinkthati 
l>t"If-goyernment in India is now coming, it is right and proper that· aJJ 
tile communities should enjoy the same rights, and must be ~ ~  

by the same laws by which they were governed when they had theIr OWll 
J"ule in this country and t1utt the ex:raneous matters which have ber..n 
introduced in the legislation of India by the foreigll rulers .~ l . be, ~  

out. With these words I move my motion. 

Qazi Muhammad Ahmad Kazmi (Meerut Division : Muhammadan 
RUl'ul) : I suggest the addition of the name of Mr. ABaf Ali. 

. . I '. 

Dr. Zi&uddin Ahmad (United PrQvinces Southern. l: ( ~ ; 
Muhammadan Rum]) :  I suggest the name of Mr. Siddique Ali Khan. '" 

Ma.ulana Zafar Ali Khan : I suggest the name of Mr. Sathal' 'Essak 
Saito 

Sir Mt"hgmmad Yakub : T hayr no objection to the addition "()f. 
allY name. 

Mr. President (The Honourable Sir Abdur Rahim)' :  I cannot: add 
5 P.l[. any more names. Motion moved : 
"That the Bill to declare that properties of a Muslim rl;ving intcBtnt(' :all(l 

wi,thout any. ~  devolve upon the Muslim community, he referrl'a to a A l ~. COI,l,l' 
Imttoo, conSisting of the Honourable the Law Member, the Honourable tlio Home 
Memher, Qazi Muhammad Ahmad Kazmi, Mr. Abdul Qaiyum, Syed Ghulartt Bhflt 
Nairang, Mauln Ayod Murtw:a Sahib Bahadur, Khan Bahadur Sir 'Abdul 'Hamid, 
Maulana Shaukat Ali, Mr. Muhammad AJihar Ali, Maulana Zafar Ali Khl\;n, Mr. SilicUqno 
Ali Khan, and the Mover, and that the number of membeJ'll whose , ll ~ .. han he 
necessary to constitute a meeting of the Committee shall be five.'" , ... 

The Assembly then adjourned till Eleven of the Clock on ~  
the 3rd September, 1937. .  , " 
L261LAD G. ,  ' 
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